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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

0.A.No. 478 OF 2023

IN THE MATTER OF:
Virendra Tyagi ..Applicant

Versus
State of Haryana &Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.Z — HARYANA

SHEHRI VIKAS PRADHIKARAN

MOST RESPECTFULLY SHOWETH:

1, Vaishali Singh, aged about 32 years working as Administrator, Haryana
Shehri Vikas Pradhikaran, Gurugram, do hereby solemnly affirm and state
as under:- |
1. That I am the authorized representative of Respondent no3 in the
present matter and in my official capacity as stated above, [ am well
conversant with the facts and circumstances of the present matter.
2, That present reply is being filed in compliance of order dated
28.08.2025 in order to answer the queries raised vide order dated
25.07.2024, The operative part of the order dated 25.07.2024 is

reproduced as under for the kind consideration of the Hon'ble Court:-

“3.Arguments were heard and Judgment was reserved vide order

dated 19.03.2024. While going through the material on record
Ny
!
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we find that respondent no.6-GMDA has in its reply claimed
restoration of water body measuring 19K-16M in question
through NGO namely ‘SEEDS' but in its report the joint
Committee had mentioned that Pradeep Singh and villagers of
Fatehpur submitted representation dated 06.11.2023 regarding
their long procession over the land in question and pendency of
CWP No. 10558 of 2015 titled as Bheem Singh Kashyap and Ors
Vs. State of Haryana and Ors. before Hon‘ble Punjab and
Haryana High Court wherein status quo order dated 25.05.2015
was passed by Hon'ble Punjab and Haryana High Court, These
material aspects were not specifically referred to in the reply
filed by GMDA and were not specifically argued at the time of
hearing, Above said writ petition is still pending before Hon’ble
Punjab and Haryana High Court and is now fixed for hearing on
06.08.2024. Copies of the writ petition and all the orders passed
by Hon’ble Punjab and Haryana High Court on the same are
required to be placed on record and respondent no. 6-GMDA is
fequired to clarify the factual position with respect to the relief
claimed in the above said writ petition and status quo order

passed by Hon'ble Punjab and Haryana High Court.”

The operative part of the order dated 28.08.2025 passed by the
Hon’ble Tribunal in the captioned Original application is reproduced

as under for the kind consideration of the Hon’ble Tribunal :-

3. In its response respondent no. 6-GMDA has mentioned about

%
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Lo However, vide order doted 25052015 passed in CWP No,
FOSKH of 2005 titled as Bheem Singgh Koshyap and Ors Vs, State
of Narvana and 2 Others Hon'ble Punjoh and Tiaryana High
Court had ordered maintenomee of status quo and this Tribunal
sought response of the respondent no, 6 with respect to effect of
the above said arder qua the wuter bady in question,
5. Response has been filed by respondent: vo. 6-GMDA stating
that it was aot party to the above said writ petition.
6. Respondents are directed to file specific response with respect
to the above mentioned aspect.

7. Liston 10.09.2025 for further consideration.

3. That in compliance of directions of the Hon'ble Tribunal dated
27.05.2024 and 28.08.2025, entire vecord of the case was summoned
and examined and report from Land Acquisition Collector,Urban
Estates, Gurugram was also sought.

4. That it is respectfully submitted that CWP No0.10558 of 2015 titled as
Bheem Singh Kashyap & Ors Vs State of Haryana & Ors was originally
filed praying inter alia for :-

Civil Writ Petition under article 226 of the constitution of India
for a writ of certiorari quashing Ann.P-2 dated 10.08.2003 and
Ann. P-3 dated 10.08.2004 and also for a writ of Mandamus
that:-

i A CBl or judicial inquiry as to how 205 houses liave been

raised to the ground on 12.04.2015 between 8 AM to 4

5
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PM by Estate Officer-1l, SHO Sadar, Gurgaon, in
connivance with Unitech(P) Ltd and Uniworld Garden-1i,

i. Ta Rehabilitate 205 families where their house were in
existence in village Fazilpurfharsa

ill.  To pay compensation of Rs 205 Crores to all the families
living and rendered homeless on 12.04.2015.

iv. To register cases against Estate Officer-il, HUDA,
Gurgaon and SHO Sadar, Gurgaon for taking law into
their hands in connivance with Uniworld Garden-II and
Unitech (P) Ltd by demolishing the houses of the
petitioners and rendering them homeless.

\A To hold an inquiry that record of the Estate Officer-
ILHUDA Gurgaon have been prepared falsely against the
possession of the petitioners and other 199 families being
in possession of the land and houses till 12.04.2015 at 8
am and also regarding the payment of compensation not
having been deposited

vi.  Not to remove petitioners forcibly from the site of village
Fatehpur(Jharsa) where houses existed upto 12.04.2015
and to rehabilitate 205 families where their houses were
in existence in Fatehpur JharsaVillage .

vii.  To restore the drinking water ,shelter and supply and for

providing medicines and medical help to the sick families.
vili. A Judicial enquiry by Senior Judicial Officer for cracking
nexus between politicians , builders, Bureaucrats and
HUDA Deptt Officers Gurugaon and Police Officers and

also in the barabaric act of torching the debris and
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o pushing it into the pfgmd['jnhur) ane pits dug in the honseys
with the help of JCB's,

. Construction of road building and house building may be
ordered to be stopped on the 13 acres of land helonging
to the petitioners;

And
Any other writ ,order or direction which this tlon’ble
Court may deems fit and proper in the circumstances of

the case may be issued.

A Copy of paper-book of CWP No. 10558 of 2015 is
annexed herewith as Annexure R3 /1.

5. That perusal of the Paperbook of CWP No. 10558 of 2015 (Annexure
R-3/1) would elaborate that following departments/offices have
been impleaded in the array of respondents by the petitioners in the
CWP No. 10558 of 2015 which is reproduced as under for the kind

consideration of the Hon'ble Tribunal ;-

i, State of Haryana through the Financial Commissioner
and Principal Secretary to Govt. of Haryana ,Town&
Country Planning Deptt. Civil Secretariat ,Chandigarh.

ii. ~ The Land Acquisition Collector, Urban Development
Deptt., Sector 14,Gurgaon.

iii. Haryana Urban Development Authority, Sector 6,
Panchkula through its Chief Administrator .

iv. HUDA Department , through Administrator ,Gurgaon.

V. Estate  Officer-1l, Haryana  Urban

Authority,Sector 34,Gurgaon,

Development

\
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Vi. Station Head Officer,Sadar, Gurgaon.
vil.  Collector Distt. Gurgaon Cum District Magistrate and
Deputy Commissioner of Distt,,Gurgaon,

vili. Commissioner of Police,Gurgaon.

ix. M/s Unitech (P) Ltd. ,Sector47,Gurgaon through its
Managing Director .

X. M /s Uniworld Garden-11, Sector 47, Gurgaon through its

Managing Director .

6. Thatland in question in the captioned original application i.e.Khasra
No. 6//26 formed subject matter of the CWP No. 10558 of 2015
(Para No. 12 of the CWP No. 10558 of 2015 Annexure R-3/1) along
with 6//6(4-13), (7-16), 8(4-4),14(8-0), 16/2(5-12), 17/1(1-0),
17 /2(7-0), 18/1(3-14), 19/1(5-2),24(8-0) of village Fatehpur Jharsa.
These land parcels were acquired vide notifications dated 12.08.2003
and 10.08.2004 issued u/s 4 and 6 of the land acquisition Act 1894
hereinafter referred as 1894 Act followed by award dated 07.12.2005
for public purpose namely Residential and Commercial Sector
47,Gurugram and the possession of the acquired land was taken and
handed over by LAC Gurugram to Estate Officer-Ii, HSVP, Gurugram
vide Rapat Roznamcha no. 182 dated 07.12.2005.

7. That petitioners in CWP No. 10558 of 2015 were not owners of the

acquired land in question i.e. Khasra No. 6//26 at the time of the
acquisition proceeding. The Gram Panchayat of village\\r“atchpur

A%
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99 'z |
fharsawas owner of the land in question Le, Khasra No, 67126 along
with other lands as claimed in the CWDP No. 10558 of 2015 at the time
of the notilication dated  12.8.2003under sectian -4 . The ownership
details of the land in question i.e. Khasra No. 6//26 is reproduced as

under for the kind consideration of the Hon'ble Tribunal:-

S.No. | Khasra No, Owner Khanakast
1. 3//26min(2-8), | Gram Makbuja
6//26(19-16) Panchayat Deh | Vasindgan deh.
Jharsa

. That an amount of Rs 6570705/- has been paid to Gram Panchayat
Jharsa on 30.01.2007 vide cheque no. 294154 for Khasra No.
6//26(19-16) which was Gair Mumkinjhohar (Pond) and
3//26Min[2-8)7 which has been showed as Gair Mumkin.

_ That when the CWP No. 10558 of 2015 came for consideration before

the Hon’ble High Court at Chandigarh on 25.05.2015, the Hon'ble

High Court was pleased to pass following order:-

“Learned counsel for the petitioners inter alia submitted
that land in question is primarily being acquired with
malafide intention to benefit respondents No.9 & 10. It was
urged that the petitioners are residents of that area which
is being acquired illegally. They being in possession are

entitled to retain the same in view of the provisions of the

(¥ scanned with OKEN Scanner
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Right to Fair Compensation and Transparency in the Land
Avipisition, Rehahilitation and Resettlenent Act of 2013,
Naotice of motion to the respandents jor 27.07.20) 5.

Notice reqarding stay as well, Process dasti only,

In the meantime, status quo shall he waintained. 1t s,
however, clarified that it shall he the responsibility of the
petitioners to serve the respondents hefore the date fized,

failing which the interim order shall stand vacated.”

A copy of order dated 25.06.2015 is annexed as Annexure R/ 3-2.

10. That CWP No. 10558 of 2015 came to be admitted on
25.04.2016 before Hon’ble High Court at Chandigarh. A copy of order
25.04.2016 is annexed and marked herewith as Annexure R-;}B.

11. That petitioners in CWP No. 10558 of 2015 moved Civil Misc.
Application No. 12995 of 2015 in CWP No. 10558 of 2015 before
Hon'ble High Court for amendment of the CWP No. 10558"().f 2015
and same was allowed by the Hon'ble High Court at Chandigarh vide
order dated 05.10.2015. A copy of CM No. 12995 of 2015 and order
dated 05.10.2015 are annexed as Annexure R-3/4 and Annéxure R-

3/5.
12. That it is further respectfully submitted that after amendment

2

in the CWP No. 10558 of 2015 was allowed as submitted abave, the

\
W
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prayer clause stood nmended as under in the CWP No. 10558 of

2015:-

1).  Notice of motion may kindly be issued and record may

kindly be summoned.

if). To issue a writ in the nature of certiorari quashing
notification issued under section 4 dated 12.08.2003, Annexure
P-2 and also notification issued under section 6 dated 18.06.2004
Annexure P-3 under the Land Acquisition Act, 2013.

iii). A declaration that acquisition proceedings shall be deemed
to have lapsed under Section 24(2) of the Right to fair
Compensation and Transparency in the Land Acquisition,
Rehabilitation and Resettlement Act o 2013, be made by the
Hon'ble Court.

iv). To issue a writ mandamus for a direction to conduct CBI
inquiry as to how the 100 years old village Fatehpur [harsa
consisting of 205 house have been raised to the ground on
12.04.2015 between 8 AM to 4 PM in connivance with SGO Sadar,
Gurgaon, Estate Officer-1l, HUDA, Gurgaon, Unitech(P) Ltd and
Uniworld Garden-11.

v).  For a direction to rehabilitate 205 families whose pucca

houses have been demolished.

vi). For payment of compensation of 205 crores to the 205

%
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vii).  To register cases against the Estate Officer-1l, HUDA,
Gurgaon, SHO Sadar, Gurgaon, Unitech(P) Ltd and Uniworld
Garden-1l,

viii). To hold inquiry that the record of Estate Officer-1l, HUD4,
Gurgaon has been prepared falsely to take forcibly possession
from the petitioners and also regarding payment of
compensation on having been deposited.

ix). A writ prohibition may also be issued prohibiting HUDA
and Police Department to remove the petitioners from the site of

debris in 100 years old village Fatehpur jharsa where their

houses were existing till the rehabilitation of 205 families by

HUDA in their village Fatehpur Jharsa.

x). A writ restoration of essential services like drinking water

and electricity supply and shelter and food to the worst suffers.

xi). Construction of road building and house building may be

ordered to be stopped on 13 acres of land owned and possessed

by the petitioner.

xii). Any other writ, order or direction which this Hon'ble Court

deems fit and proper in the circumstances of the case.

xiii). Prior notices on the respondents be dispensed with.

xiv]. Exemption from filing certified copy of An P-1 to P-49 may

kindly be granted.

xv).  Costs of petition may kindly be granted. \
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13. That various orders passed by the Hon'ble High Cowrt at
Chandigarh in the CWP No. 10558 of 2015 and Civil Misc,
Applications preferred by the petitioners in CWP No. 10558 of 2015
are annexed herewith as Annexure R-3/6.

14, That it is further respectfully submitted that since order dated
25.05.2015 (R+3'2) is still operating, HSVP is estopped from any
action qua Khasra No. 6//26 of Village Fatehpur Jharsa and has
maintained status qua as any action by HSVP will be in violation of
the order dated 25.05.2015 passed by Hon'ble High Court at
Chandigarh in CWP No. 10558 of 2015.

15. That the present affidavit is being filed to place on record the
paper-book of CWP No. 10558 of 2015 and its amended petition
along with copies of orders passed by the Hon'ble High Court at
Chandigarh before this Hon'ble Tribunal for just adjudication of the
matter at hand in compliance of directions/observations dated

27.05.2024 and 28.08.2025 in the captioned Original Application.

Date: 09.09.2025 (Vaishal¥Singh )

Place:Gurugram Administrator, HSVP, Gurugram
On behalf of Respondent Noa

W
;]
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Verification

Verified at Gurugram on 10thday of September , 2025 that the contents of
the above reply are true and correct to my knowledge and belief derived
from the official recordswhich I believe to be correct. No part of it is false
and nothing has been concealed therein.

A\

Date:09.09.2025 (Vaishali8ingh )

Place:Gurugram Administrator , HSVP, Gurugram
On behalf of Respondent No.g

G Scanned with OKEN Scanner




105 |
1,‘% AWMA’ Q-(//

& Q< !

IN THE HIGH COURT FOR THE STATES OF PUNJAB AND

. @ 3%'/ HARYANA AT CHANDIGARH

CIVIL WRIT PETITION NO. [q Ssg ~ OF 2015

Bheem Singh Kashyap and others vevenees Petitioners
Versus
State of Haryana and others. ....Respondents.
INDEX
Sr.  Description Date Page Court
No. Fee
1. Listofevents. 18.5.2015 1-9 -
2. Civil'Writ Peution under Article 226 of  18,5.2015 10-41
the Constitution of India
3 Affidavitin support of the Petition 18.5.2015 42-43
4, hnnexﬁre P-1 - 44-51
Copy of the List of Residerts of village
Faliehpur (Jharsa).
5. Annexure P-2 12.8.2003 52-54

Copy of notification issued under Section
4 of Land Acquisition Act.

6.  AmnexweP-3 10.8.2004 55-57
Copy-of notification issned under Section
6 of Land. Acquisition Act.

7. Annexure P-4 Undated 58-65
Copy of objections filed under Section
9(2) of Land Acquisition Act.

8. Annexure 2-5 7.12.2005 66-72
copy of Award,
9.  Amnexwre P-6 B 73
Photograph of village before dematition.
10.  Annexure P-7. . 74
Photograph of house before demolition. )




12,

13,

14,

17

18,

15.

-20.

21,

22,

23

24,

25,

26.

27.
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Annexure P-8
Photograph of house before demolition,

Annexure P-9,
Photograph of house before demolition.

Annexure P-10
Photograph of house before demolition,

Annexure P-1}
Photograph of house before demolition,

Annexure P-12
Photograph of houss befors demolition,

Anrexure P-3
Photograph of house before demolition.

Annexure P-14
Photograph,

Annexure P-15
Photograph of house before demolition,

Annexure P-16
Photograph of house before demolition.

Annexae P-17
Photograph of house before demolition.

Annexure P-18
Photograph of house before demolition,

Annexure P-18A,
Copy of perfortna sent by LAG for rclease
of land.

Annexure P-19
Copy of noticed pasted and distributed in
Village Fatehpur (fharsa),

Annexure P-20,
Photograph of debrifdemolished house of
petitioners.

Anngxure P-21,
Photograph of debri/demolished house of
petitioners.

Annexure P-22,
Photograph of debri/demolished house of
petitioners,

Annexure P-23,
Photograph of debri/demolished house of
petitioners,

29.4,2013

Undated

12.4.15

124.15

124.15

12,4.15

75

76

77

78

79

80

8]

82

83

84

85

86-88

g9

90

91

92

93
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28,

29,

30.

3L

az.

33

34,

35,

36,

37,

38.

39,

40.

41,

42.

Annexure P-24,
Phiotograph of debri/demolished house of
petitioners.

Annexure P-25,
Photograph of debri/demolished house of
petitioners.

Annexure P.26,
Photograph of debri/demolished house of
petitioners,

Annexure P-27,
Photograph of debri‘demotished house of
petitioners,

Annexure P-28,
Photograph of debrifdemolished house of
petitioners.

Annexure P-29, ,
Photograph of debri/demolished house of
petitioners.

Annexure P-30,
Photograph of debri/demolished house of
petitioners,

Annexure P-31,
Photograph of debri/demolished house of
petitioners.

Annexure P-32,
Photograph of debri/demolished house of
petitioners.

Annexure P-33,
Photograph of debri/demolished house of
petitioners.

Annexure P-34,
Photograph of debri/demolished house of
petitioners,

Annexure P-35,
Photograph of debri/demolished house of
petitioners.

Annexure P-36,
Photograph of debri/demolished house of
petitioners,

Annexure P-37,
Photograph of debri/demolished house of
petitioners,

Amnexure P-38,
Photograph of debri/demolishied house of

[24.15

12.4.15

124.15

12.4.15

12.4.15

124,15

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

12415

12,415

124.15

94

95

96

97

98

59

100

101

102

103

104

105

106

107

108
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43,

44,

45,

46.

47,

48.

49,

50.

31,

52.

53.

54,

55,

60.

108

petittoners,
of petitioners.

Annexure P-39,
Photograph of debri/demolished house of
petitioners.

Annexurc P-40,
Photograph of debri/demeolished house of
petitioners,

Annexure P-41,
Photograph of debri/demolished house of
petitioners,

Annexure P-42,
Photograph of debri/demolished house of
petitioners,

Annexure P-43,
Photograph of débri/demolished house of
petitioners.

Annexure P-44,
Photograph of Harsh Kumar at the spot.

Annexure P-43,
Photograph showing the presence of
Police during demotion,

Annexure P-44,
Phoiograph of debri/demolished house of
petitioners.

Annexure P47,

Copy of representation addressed to | 7
authorities.

Annexure P-48,
Copy of news item published in “The
Hindy’ National Daily.

Annexure P-49,
Copy of representation sent to National
Humen Right Commission by petitfoners.

Annexure P-50,

Copy of letter from National Human
Right Commission 10 Chief Secretary,
Haryana.

Annexure P-51,
Copy of letter from National Human
Right Commission to DGP, Haryana.

Annexurc P-52
Photograph taken on 15.5.2015,

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

12,4.15

12.4.15

12.4.15

13.4.2015

13.4.2015

15.4.2015.
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1542015

15.4.2013

110

111
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122-124

125-128

129

130

131




109

[/

61, Annexurc P-53 132
Photograph taken on 15.5.2015.

62, Annexure P-54 133
Photograph taken on 15.5.2015.

62,  Annexure P-55 134
Photograph taken on 15.5.2015.

63, Annexure P-56 135
Photograph taken on 15.5.2015.

64.  Annexure P-57 136
Photograph taken on 15.5.2015.

65.  Annexure P-58 137
Photograph taken on 15,5.2015.

66,  Power of Attorney 16.5.2015 138-143
Vernacular

67. AnnP-19 Undated 144

0.65

0.65

0.65

0.65

0.65

0.65

18.00

“Total Court Fee Rs.85.90

. Law points arc in pera No. 25 at page number 36 of the Writ Petition.
2. Relevant statutes and rules () Constitution of India

(i) Land Acquition Acts
3. Any other Writ Petition Nil

Note:-1. Whether any caveat has been filed or received to the : Nil
Knowiedge of the petitioner.

] "_\v‘.
2. It is not a petition filed as PIL. H6Z pefitioners are affected parties
who have filed this writ petition.

CHANDIGARH (Ranjeet Singh Kang),
DATED: 18.5.2015 Advocate/P/1231/2013

COUNSEL FOR THE PETITIONERS.
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61. Annexure P-53 132 0.65
Photograph taken on 15.5.2015,

62.  Annexure p-54 , _ 133 0.65
Photograph taken on 15.5.2018.

62. Annexure P-35 134 0.65
Photegraph teken on 15.5.2015,

63.  Anmexure P«56 135 0.65
Photograph taken on 15.5.2015,

64.  Anmnexure P57 136 0.65
Photograph taken on 15.5.20i15,

65, Annexure P+58 137 0.65
Photograph taken on 15.5.2015,

66. Power of Attomey 16.5.2015  138-143  18.00
Yernacular

67. Amn.P-19 Undated 144

Total Court Fe¢ Rs.85.90

1. Law points are in pata No. 25 at page number 36 of the Writ Petition,

2. Relevant statutes and rtles {i) Constitution of India
(i) Land Acquition Acts
3. Any other Writ Petition Nil
Note:-1. Whether any caveat has been filed or received to the : Nil

Knowledge of the petitioner.

2. It is not-a petition filed as PIL. '}l@ petitioners are affected parties
who have filed this writ petition.

CHANDIGARH (Ranjeet Singh Kang),
DATED: 18.5.2015 Advocate/P/1231/2013
COUNSEL FOR THE PETITIONERS.



IN THE HIGH COURT FOR THE STATES OF PUNJAB AND

HARYANA AT CHANDIGARH

CIVIL WRIT PETITION NO._35% OF 2015

Bheem Singh Kashyap and others  .......... Petitioners

State of Haryana and others.

Versus

....Respondents.

LIST OF EVENTS

Sr.

No.

Date

Description

This petition is being filed by 170 petitioners out of
whom 167 are the residents of village Patehpur (Jharza).
Petitioner no.168 is Ex.Sarpanch of Fatehpur Jharsa also
from 1983-2006 and is thus closely associated with the
welfare of village Fatehpur(Jharsa). Petitioner no.169 and
170 are the registered body of Rajput Kashyat who are
directly interested and affected in the welfare of its

members.

2,

43.15

That as per the survey conducted by the officials of
HUDA between 4.3.I5 to 5.3.16, 205 families were

residing as per the survey report {Ann.P-1).

That all the 205 families belonglng to Kashyap

<

comununity which is declared as backward class, majority

of them are illiterate and are farm laborers and are very
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very poor.

4

25.5.2011

That Fatehpur (Jharsa) is an old village of 100 years
existence. The fore-fathers of 205 persons came from
Jharsa village and land was given to them and settled
there and became Dholidars for the Service rendered b-y
them as held by the Award given by Additional District
Judge on 25.5.2011 in LAC case No0.359 of 2006.
Dholidars have been given the right of ownership by the

State of Haryana.

Abadi Deh is excluded from the definition of Shamlat
deh as given in Village Common Land Act, 1961 and
therefore 13 acres of land inhabited by the Members of
Kashyap community et Fatehpur (Jharsa) cannot be said
to be a Shamlat land nor Gram Panchayat becomes its
owner. As per the judgment delivered on 25.5.2011 by
Ld.AddlLDistt. Judge the compensation has been granted
to one of the Dholidar and there has not been any
apportionment as demanded by Gram Panchayat,

Fatehpur Jharsa.

6.

12.8.2003

Section 4 notification acquiring land comprised Fatehpur
Tharsa was issued (Ann.P-2). Objections under section
5A of Land Acquisition Act were filed and the land
acquisition collector made recommendation to the State

Govt. that Pucca houses and buildings have been
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constructed prior to Section 4 notification. Notification
and land under pucca houses may not be acquired.
Houses have. been constructed prior to Section 4

notification.

7,

10.8.2004

Notification under Section 6 of the Land Acquisition Act
was issued that the land of village Fatehpur Jharsa is
acquired for development and utilization of land for
residential and commercial in Sector 47,Gurgaon. The
land of the petitioners were acquired in spite of the fact
that the Pucca houses were standing on the acquired land
and 205 families were residing in the 100 years old

village.

That in reply to Section 9(2) notice under the Land
Acquisition Act, land owners submitted their objections

(Ann.P-4),

9.

7.12.2008,

The land Acquisition Collector made and announced the
Award on 7.12.2005 including 13 acres of 205 families
where their fore-fathers and they have constructed their
houses and residing therein since 100 years (Ann.P-5),
Possession has remained throughout with the petitioners
but a report no.182 dt. 7.12.2005 was made according to
which entry Rojnamcha Wakyati of Patwari Halqa,
Wazirabad. It is strange that Halqa Patwari of village

Thatsa is a separate Halqa Patwari and not Halqa Patwari
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of Wazirabad is connected. The only entry in record has
been made but no possession by any means have been
taken from the petitioners. It is a only a symbolic
possession which have been shown to have been taken. It
is only a paper entry. The petitioners were neither
dispossessed not actual physical possession were taken

from them.

10.

That the petitioners were not paid compensation nor they

have received the compensation, The amount of

‘compensation had not been deposited in the court nor the

pefitioners were ever informed.

1L

1.1.2014

The right to fare compensation and transparency in land
Acquisition and Rehabilitation Act, 2013 was notified
and came inio effect. As per Section 24(2) the
acquisition proceedings initiated under the Land
Acquisiton Act shalt be deemed to have been lapsed.
The petitioners fulfills both the conditions of Section
24(2). Award has been made on 7.12.2005. More than 5
years. have lapsed. Actual physical possession has been
throughout with the petltioners. No compensation has
been paid to them. Nor it has been deposited in any
court. Therefore, the acquition of land can be said to
have lapsed and there is thus no acquisition of Fatehpur

Tharsa land.
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D)

That during the course of proceedings the petitioners
made efforts for the release of land and Ann,P-18A was
prepared by the LAO. Referénce to AnnP-18A may

kindly be made in this regard.

13.

2011,

In 2011, an attempt was made by HUDA for demolition
of houses but on representation by the petitioners and
assurance was given that no demolition would take place
in future and petitioners shall be allowed to continue and

reside in their houses. The residential area spread over

13 acres of land with houses all around with the little

notification here and their.

14.

11.3.15

A undated notice was pasted on various place in the
various place of Fatehpur Jharsa and also distributed
amongst the village about 6.00 PM. The notice was
regarding vacation of the village within 24 hours failing
which forcible removal of villagers shall take place.
Residential area spread over 13 acres of land with some
houses of petitioners is pictorially represented vide
Ann.P-6 to P-18 clearly show that the houses existed

uptill 11.4.2015 and the residents were residing therein.

15,

12.4.15

Before the expiry of 24 hours, Police force in large
number, HUDA employees, bouncers by 2 builders
namely Unitech Pvt.ltd. and Uniweorld Garden-II

surrounded the village. Ladies and gentlemen of village
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were caught, beaten and taken away for unknown places.
Police force came from Namaul, Bahadurgarh and
Faridabad. 6JCBs, 4 tractor trolleys and 2 fire brigade
were on spot in demolition process. Pucca houses with
domestic articles were completely demolished. Bouncers
were let loose and houses were razed into plain and
residences were made homeless. The residences of
village belonging to BPL family. Kashyap caste is a
backward class. Local Polic and HUDA Employees,
Gurgaon committed atrocities with children, women and
elderly men. Live stock, Buffalo and cows beaten and
driven away from the village. Loss in crores were caused
by destructions of Pucca houses and Households goods.
Essential services, like water, electricity and public health
amenilies were stopped and they had threatened the
villagers to vacate the village, failing which they would
be involved in false criminal cases. Human rights,

children and women rights were all vlolated completely.

16. .

That it may be submitied that multi storey flats of
builders of Unitech Pvi.Ltd. and Uniworld Garden-II are
complete on the side of the village. The two builders
have hatched a conspiracy with HUDA and Police.
Police and Senior Leaders of BJP are bent upon to grab

the prime land. Money has gone in hand to Police Deptt.
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-and also to HUDA. Sh.Vijay Kumar was SHO Sadar,

Gurgaon, Ms. Anita Yadav was the Administrator HUDA,
Gurgaon and Sh.Tarun Kumar Pawaria was Estate
Officer-II, HUDA, Gurgaon. Some of the household
goods and jewellery were forcibly taken away by HUDA
Deptt. Electricity and Water meters were taken away by
some of HUDA employee during demolition, It was a
complete mess and bedlam perpetuated everywhere.
Democracy was murdered. Residents were forced to live

in open after demolition. It may be submitted that house

tax receipts, electricity bills are there, Voter identity

cards and Ration cards of the residents were made many
years ago. The villagers lived on the debri in the open of
their houses. The photograph of debri from Ann.P-22 to
P-46 may kindly be seen. One Harish Kumar Ex.Patwari

in LAQ office and now in HUDA was present to

“supervise the demolition process, (Ann.P-26 to P-46).

17.

That the petitioners sent representation to 17 authoritieé
on 13.4.15 detailing out their agony and helplessness
(Ann.P-47). The National Press also noticed agony and
sufferings of 205 families of village Fatehpur Jharsa.
The Hindu English Daily dt. 13.4.15 carried the news.
(Ann.P-48). The petitioners sent representation to the |7

authorities giving all the details of the incidents about
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demolition of the houses {Ann.P-49),

18. The Natlonal Human Right Commission asked the Chief
Secretary, Haryana Govt. and also DGP Haryana Govt.

on Action Taken Report on the complaint filed by the

residents of the vlllage (Ann.P-50 and 51).

19. 15.5.15 The respondents proceeded to commit atrocities and
violation of all human right on 15.5.2015. Reference to
para 23 of writ petition may kindly be made in this
respect.  Photographs taken on 15.5.15 showing the
presence of Police, JCBs, Household goods, water
cannon and removal of debri by the help of JCBs ete. is
pictorially represented (Ann.P-52 to 58). The question of
law have been submitted in para 25 of the writ petition,
Article 21 of the Constitution of India give right to live

has been completely violated to the minutest details,

CHALLENGE,

The challenge in this writ petition is that the
petitioners arc residents - Dholidars of the village. Fatehpur Jharsa the
village is 100 years old village. The forefathers and now the petitioners
have been living there since very very long time. The houses have been
construicted much prior to Section 4 notification. It is abadi deh. They
have become the owners of land by virtue of declaration that Dholidars
arc owner of the land. ]t is no more a Shamlat land. Section 24(2) is

fully applicable in the present case. The acquisition proceedings shall be
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deemed to have ﬁapsed, hence no acquisition, The Houses had been
constructed much prior to date of Section 4 notification. Report of land
Acquisiton Collector under Section SA may also be perused from the
record of State Govt. In connivance with Unitech Pvt.Ltd. and Uniworld
Garden-1I and Haryana Police, HUDA Employees, Bouncers and
machinery employed by the respondents have razed the houses of
resident to land. The atrocities committed by the respondents in
connivance with each other is stated in para 15 and also in para 23 of the
writ petition. All women rights have been violated. Women, children,
oid people, pregnant ladies have been left in the open, threatened,
harassed, beaten and taken into custody etc. On the other hands, cases
have been registered by Police against villagers. A CBI inquiry or an
inquiry by Senior Judicial officer is requested to be constituted to know
the truth about the connivance of the builders with HUDA and Police.
The residents are living in the open on the land. The democracy and
welfare State concept may kindly be seen in 21 century. Various reliefs
have been prayed for. Now they are constructing the roads and buildings
over 13 acres of land. Article 21 of the constitution of India have been

completely violated.

CHANDIGARH {Ranjeet Singh Kang)
_ ADVOCATE
DATED: 18.5.15 ENRLT.NO.P/1231/2013
COUNSEL FOR THE PETITIONERS
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HARYANA AT CHANDIGARH

CIVIL WRIT PETITION NO.{195348  OF 2015

" Bheem Slngh Kashyap s/o Moji Ram Kashyap

Raghbeer Kashyap S/o Chandra Prakash Kashyap,
Ram Rati Kashyap W/o Sultan Kashyap.

Babli Kashysp W/o Ashok Kashyap

Sonu Kashyup s/o Sultan Kashyap

Krishan Kaslyap s/o Mange Ram Kashyap
Rakesh Kashyap s/o Mange Ram Kashyap.

Laxmi Devi Kashyap Dfo Mange Ram Kashyap
Balwan Kashyap s/o Raghbir Kashyap.

Krishan Kashyap s/ Balwan Kashyap.

Tejpal Kashyap s/o Ganga Ram Kashyap.
Prem Chand Kashyap s/o0 Ganga Ram Kashyap.
Jagdish Kashyap /o Raghbee Kashyap,
Sandeep Kashyap. s/o Rajendra Kashyap.
Rajendra Kashyap s/o Ganga Ram Kashyap.
Anil Kumar Kashyap s/o Sh.Ram Pat Kashyap,
Sunil Kashyap /o Sh.Ram Pat Kashyap.
Ram Pat Kashyap /o Gyani Ram Kashysap.
Ramn Pal Kashyap s/0 Gyaii Ram Kashyap.
Pradeep Kashyap /o Ram Pal Kashyap,
Laxmi Devi Kashyap W/o Bal Kishan Kashyap.
Satbeer Kashysap $/o Chandra Prakash Kashyep.

Manoj Kashyap. s/o Satbeer Kashyap.
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47

48,
49,
50.
51.
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Sanit Ram Kashyap.  S/o Soji Ram Kashyap.

Narsi Kashyap. 8o Sant Ram Kashyap.
Satbeer Kashyap. 5/0 Soni Ram Kashyap.
Monu Kashyap Sto Prem Chand Kashyap

Krishan Kashyap. S/0 Chandra Kashyap.
Mahender Singh Kashyap  §/o Soji Ram Kashyap.
Ramesh Kashyap.  8/o Amar Singh Kashyap.
Jitender Kashyap.  S/o Ramesh Kashyap.
Sandeep Kashynp. S/ Raghbeer Kashyap.

Suraj Kashyap. s/o Amar Singh Kashyap.
Sunder Kashyap. S/o Gyani Ram Kashyap.
Virender Kashyap.  S/0 Sunder Kashyap

Amit Kashyap. S/o Sunder Kashyap.

Mohan Singh Kashyap  S$/oAmar Singh Kastiyap,
Rajesh Kashysp S/a Amar Singh Kashyap.
Ratan Lal Kashyap. s/o Ram Swroop Kashyap.
Sanjay Kashyap. S/o Ratan Lal Kashyap.
Narender Kashyap. S/o Chotu Ram Kashyap.
Mahesh Kashyap.  s/o Hari Prasad Kashyap.
Rohtash Kashynp  8/0 Mahesh Kashyap.

Vikram Kashyap $/0 Mahesh Kashyap.

Naveen Kashyap S/o Santram Kashyap.

Om Prakash Kashyap.  S‘o Mahender Singh Kashyap
Mahesh Kashyap  S/o L'dey Chand Kashyap.
Ballu Kashyap S/o Udey Chand Kashyap.
Vinod Kashyap S/o Satbeer Singh Kashyap.
Hukam Singh Kashyap S/ Thakeria Kashyap.
Ratam Singh Kashyap  S/o Hukam Singh Kashyap

Krishan Kashyap s/o Ratar Singh Kashyap.
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75,
76.
7.
78,
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Sonn Kashyap.

Surender Kumar Kashyap

Gajender Kashyap.

Prem Kumar Kashyap.
Deya Ram Kashyap.
Ajay Kumar Kashyap.
Karamveer Kashyap.

Mangj Kashyap,

Clheonu Kashyap.

Krishan Gopal Kashyap,

Vikas Kashyap
Kailash Kashyap.

Tika Ram Kashyap.

Asha Devi Kashyap,

Suresh Kashyap.

Sonu Rashysap.

Kristian Kumar Kashyap
Dharam Pal Kashyap.

Mahavee Kashyap

Rambeer Singh Kashyap
Maha Singh Kasghyap.

Nand Kishor Kashyap

Krishen Kashyap

JyotiManju Kashyap.
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S/ Ratan Singh Kashyap.

S/o Ratan Singh Kaghyap
S/o0 Ratan Singh Kashyap.
S/o Ratan Singh Kashysp.
S/p Hukam Kashyap Singh
S/o Daya Ram Kashyap,
§/o Hukem Singh Kashyap.
$/0 Karamveer Kashyap
S/o Daya Ram Kashyap.

Sfo Ram Kishan Kashyap
S/o Krishan Gopal Kashyap
S/o Krishan Gopal
S/o Ganga Ram
D/o Krishan Gopal
8o Ram Kishan
S/o Suresh

afo Suresh
S/o Baljest
Sio Khajan Singh

$/o Ram Ksihan
80 Amar Singh
S/o Balbeer Slngh
$/o Balbeer Singh

dfo Ram Pal

Ashok Kumar Keshyap S/o Narayen Singh

Chand Kashyap
Radhey Shyam

Sonu Kashyap

8/o Narayan Slagh
s/o Margyan Singh

S/o Narayan Singh

Bhagwati Kashyap ~ W/o Banti
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106.
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110,
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Pappu Kashyap.  S/o Tare

Dilbagh Singh Kaskyap S/o Tare

Sunny Kashyap. S/o Dilbagh Singh
Dayanand Kashyap S/o0 Udey Chand
Rekesh Kashyap $/o Dayanand

Kishan Pal Kashyap. S/0 Bhagwan Sahib
Ashwant Kashyap s’o Dr Kanwar Pal
Pradeep Kashyap. S/ Ram Chander Singh
Dharambeer Kashysp.  S/0 Mamchand

Sonu Kashyap $/6 Dharambeer

Ashok Kumar Kashyap  S/0 Dharambeer

Naveen Kashyap. S/o Dharembeer
Vijay Kashyap. 8/o Mamchand
Rajbeer Kashyap S/o mamchand
Satbeer Kashyap 8/ Tek Chand

Beer Singh Kashyap.  S/0 Satheer

Balram Kashyap. S/o Sathéer
Narender Kashyap. sfo Satbeer
Vikaram Kashyap. 8’0 Satbeer
Sukhbeer Kashyap. s/o Tek chand

Charan Singh Kashyap, S$/0 Tek Chand
Rajender Kashyap S8/0 Tek Chand
Cuptan Singh Kashyap. S/o Tekchand
Hawa Singh Kashyap  S/o Tekchand
Jagbir Kashyap s/o Dulichand
Jai P.rakash Kashyap /o Ram pat
Bijender Kashyap S/c Ram Pat
Jai Bhagwan Kashyap  $/o Ram Pat

Shyamo Devi Kashyap w/o Ram Pal
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121.

122

123.
124,

125.
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127.
128,
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130,
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[32.
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134,
135
136.
137,
138,
139,

Mohan Singh Kashyap
Navraj Singh Kashyap
Anil Kashyap

Chand Kashyap
Dharmender Kashyap
Rem Kumar Kashyap
Ram Niwaz Kashyap
Ravi Kashyap

Dincsh Kashyap
Rajesh Kashyap
Ramesh Kashyap
Satish Kashyap
Kamal Kashyap
Rajbeer Kashyap
Anand Kashyap

Rohit Kumar Kashyap

Ramvati Kashyap
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S/o Ram Pal

s/o Ram Pal

s/o Bagru

/o Bagru

sfo Bagru

sfo Teja

S/o Ram Kumar
s/o Ram Niwas
8/0 Ram Kumar
s/o Ram Kumar
§/o Teja

/o Ramesh

s'o Ramesh

s'o Chander Prakash
S/o Rajbecer
S’o Rajbeer

W/o Bagru

Sukhbeer Singh Kashyap sfo Altar Singh

Atar Singh Kashyap
Monu Kashyap
Sutaf Kashyap

Babu Lal Kashyap

s/o Lachi Ram
§/0 Attar Singh
$/0 Bharat Singh

S/0 Ram Kala,

Budhram Kashyap 5/0 Leelu Ram
Devinder Kashyap S/0 Laxman Singh

Ranbeer Kashynp S/0 Balbeer Singh

Surcnder Kashyap S/0 Laxman
Phoolvati - wsa Laxman Singh
Suraj Bhan Kashyap sfo Laxman

Puran Mal Kashyap S/o Madan Lal
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144,
145,
146,
147,
148.
149,
150.

151,

152

153.
154,
155,
156.
157.
158.
159,
160,
161.
162,
163.
164,
165.
166.

167

Brij Gopal Kashyap
Ramesh Kashyap
Satbeer Kashyap
Vinod Kumar Kashyap
Sushi) Kumar Kashyap
Vakeel Kumar Kashyap
Kela Devi Kashyap
Geeta Devi Kashyap
Beero Kashyap

Bittu Kasyap

Rani Kashyap

lagga Kashyap

Suni! Kashyap
Dharmnder Kashyap
Vicky Kashyap

Dilip Kashyap
Rajender Kashyap
Karan Singh Kashyap
Dharambeer Kashyap
Monu Kashyap

Anand Pal Kashyap
Jitender Singh Kashyap
Lok Ram Kashyap
Shiv Charan Kashyap
Ashok Kashyap

Kailu

Subhash Kashyap
Ravi Kashyap.
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§fo Madan lal
s/o Moti Ram
Sfo Deep chand
S/o Suraj Bhan
S/o Suraj Bhan
S/o Suraj Bhan
W/o Puppon
d/o Shree Chand
D/o Moji Ram
S/o Kishan Lal
W/o Bhola
S/o Chattar Singh
S/o Dilbagh Singh
$/o0 Dhanesh Chand
S/ Kishan Lal
S/o Mangal Ram
Jagge Ram Kashyap
sfo Madu
S/o Raje Kashyap
Sfo Raje Kashyap
s/0 Kishan Pal Kashyap
S/o Ramchander Singh Kashyap
S/o Jaganath,
s/o Ram Kala.
slo Karan Singh

' s/o Ram'i_(ala
sfo Ghunnay

S/o Raghbeer Kashyap

All Residents of Village & P.O. Fatehpur {Jharsa}, Distt.

Gurgaon,

Haryana.
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Khazan Singh, Advocate s/o Brij Lal, Ex,-Sarpanch, Fateypur (Jharsa)
from 1983-2000 resident of Jharsa, Tehsil and District Gurgaon,
Residents Welfare Association, Jharsa (Regd.), Newar Zaildar
Complex, Jharsa Rosd, Gurgson through Sh.Nand Kishore s/o
Sh.Balbir Singh.

Haryana Rajput Sabha (Regd No.184), Head Office, Harvana Keshyap
Rajput Dharamshala, Kurukshetra (Haryane), throngh Sh.Pardecp
Singh Kashyap State Vice President.

.er-e.e...Petitioners

Versus

State of Haryana through the Financial Commissioner and
Principal Secretary to Govt. Haryana, Town and Country
Deptt. Clvil Secretariat, Chandigarh.

The Land Acquisition Collector, Urban Development  Deptt.,
Sector 14, Gurgaon.

Haryana Urban Development Authority, Sector 6,
Panchkula through its Chief Administrator.

HUDA Dcpartment, through Administrator, Gurgaon, Sector
14, Gurgaon.

The [Estate Officer-ll, Haryana Urban Development

Authority, Sector 34, Gurgaon.
Station House Officer, Sadar, Gurgaon.

Collector, Distt. Gurgaon-cum District Magistrate and Deputy
Commissioner of Distt., Gurgaon.

Commissioner of Police, Gurgaon.

M/s.Unitech (P) Ltd., Sector 47, Gurgaon through its Managing

Director.
M/s.Uniworld Garden-lf, Sector 47, Gurgaon through its

Managing Director.
..-.Respondents.

-
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CIVIL. WRIT PETITION under Article 226 of the
Constitution of India for a writ in the nature of
certiorari quashing Ann.P-2 dated 12.8.2003 and
Ann.P-3 dated 10.8.2004 and also for a writ of
mandamus that -

1) A CBI or Judicial inquiry as to how 205 houses
have been razed to the ground on 12.4.2015 between 8
AM to 4 PM by Estate Officer-1I, SHO Sadar,
Gurgaor_l, in connivance with Unitech (P) Ltd. and
Uniworld Garden-II.

iiy  to Rehabilitate 205 families where their houses
were in existence in village Fatehpur Jharsa.

i) To pay compensation of Rs.205 crores to ail the
families living and rendered homeless 0;1 12.4.2015.
iv) To register cases against Estate Officer-if,
HUDA, Gurgaon and SHO, Sadar, Gurgaon for
taking law into their hands in connivance with
Uniworld Garden-II and Unitech (Pvt.)Ltd. by
demolishing the houses of the petitioners & rendering
them homeless.

v) to hold an inquiry that the record of the Estate
Officer-1I, HUDA, Gurgaon have been prepared
falsely as against the possession of the petitioners and

other 199 families being in possession of the land and
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houses till 12.4.2015 at 8 AM and also regarding the
payment of compensation not having been deposited.
vi) not to remove the petitioners forcibly from the
site of village-Fatehpur (Jharsa) where their houses
existed upto 12.4.2015 and to rehabilitate 205 families
where their houses were in existence in Fatehpur
Jharsa village.
vii) To restore the drinking water, sheiter and
supply of electricity supply and for providing
medicines and medical help to the sick families.
viti) A Judicial enquiry by Senior Judicial officer
for cracking nexus of Politicians, builders, bureaucrats
and HUDA Deptt. Officers, Gurgaon and Police
Officers and also in the barbaric act of torching the
debries and pushing it into the pond (Johar) and pits
dug in the houses with the help of JCBs.
ix) Construction of Road building and house
building may be ordered to be stopped on the 13 acres
of land belong to the petitioners;

And
any other writ, order or direction which this Hon’ble
Court deems fit and proper in the circumstances of the

case be also issued.

-——
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RESPECTFULLY SHOWETH,

1. That the petitioners are the citizen of India and hence they
are entitled to invoke the extra-ordinary writ jurisdiction of this Hon’ble
Court as the acquired land was owned and possessed by the petitioners
no.l to- 167, who are the residents of village Fatehpur (Jharsa). The
petitioner No.168 is the Ex.Sarpanch from 1983 to 2006 of village
(Jharsa) in Gurgaon and is thus very closely associated with the welfare
of village Fatehpur (Jharsa). The petitioner No.169 is the Residents
Welfare Association, Jharsa which is a Registered Body of Rajput
Kashyap whose Members® houses have been demolished and torched
and hence the Association is also directly interested and affected in the
welfare of its Members, Petitioner No.170 is the Haryana Kashyap
Rajput Sabha, which is also a registered body and looks after the interest
of Kashyap Community of Haryana. The members of Kashyap
community are also the member of Haryana Kashyap Rajput Sabha and
Pardeep Singh Kashyap has been authorised to file the petition. The
resolution passed by Residents Welfare Association, Jharsa and Haryana
Kashyap Rajput Sebha are attached herewith. A survey was conducted
by the officials of HUDA, Gurgaon between 4.3.15 and 5.3.15 As per
the List there are 205 families residing at village Fatehpur (Jharsa). The
supvey list also shows the number of family members of each family.
Copy of the List of Residents of village Fatehpur (Jharss), Sector 47,

Gurgaon (HR) is attached as Ann.P-1. Majority are illiterate and are

Farm labourets and are very very poor men.




N

130

24 S

2. That Fatehpur (Jharsa) is an old village of 100 years
existence. Reésidents of the village fled because of English regime due
fo atrocities in 1857. Fatehpur, Bindapur and Adampur were soon
declared be-Chirag after 1857. The forefathers of 205 persons came
from Jharsa village and land was given to them and settled there and
became Dholidarg for the Service rendered by them as held by the
Award given by Additlonal District Judge on 25.5.2011 in LAC case
No:359 of 2006. The finding on issue No.2 in LAC case No.359 of 2006
is reproduced below :-
“ISSUE NO.2.
14. Devender, SPA of petitioner Laxman Singh while
appearing as PW1 has testified that petitioners have been coming
in possession of the land in question situated within the revenue
estate of village Faltehpur Jharsa, Tehsil and Distt. Gurgaon as
Dholidars since more than 100 years i.e. since the time of their
ancestors. The land was given to the ancestors of the plaintiffs
on account of rendering services and maintenance of
Johar/Village Pond. The petitioners had also filed a civil suit
titled as Laxinan Vs. Gram Panchayat which was dismissed vide
order dated 18.9.2004 by the court of SmtRachna Gupta, the
then Civil Judge, Gurgaon. However, the petitioners preferred an
appeal against the said judgment and decree af:d the appeal was
partly accepted vide judgment dated 19.10.2005, wherein 1t was
held that petitioner has Secn corning in possession of the land in

question since the time of their ancestors as Dholidars and have
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constructed their residential houses thereon since more than 60
years. The land was given to the petitioners as Punarth. This
witness has proved copies of judgments Ex.P1 and Ex.P2,

15. In judgment Ex.P2 passed in Civil Appeal No.64 of
2004, titled as Laxman Singh Vs. Gram Panchayat etc. by the
court of Sh.Balbir Singh, the then ADJ, Gurgaon, the status of
the plaintiff Laxman Singh herein petitioner has been considered
as Dholidars of the property qua the share of Duli, as mentioned
in the revenue record. |

16. In view of the aforesaid as well considering the
judgment passed vide Ex.P2, Laxman Singh, peﬁtioner is held
entitled to receive the enhanced amount of compensation as
Dholidar of the property qua the share of Duli, as mentioned in
the revenue record. This fssuc is decided accordingiy.”

That as per decision of State Government Dholidars have been
conferred the right of ownership and therefore, Dholidars are the owners
of the land and Gram Panchayat Jharsa).

IT is further submitted that it is the Fatehpur (Jharsa) where the
petitioners are residing as Abadi Deh and Abadi Deh has been excluded
from Shamlat land, therefore, it is not Shamlat Deh, so Gram Panchayat,
Fatehpur (.lharsa) does not have any right over the land since, it is not
Shamlat Deh and the petitioners being the Dholidars are owners of the
land.

The village Fatehpur is inhabited by Kashyap Community which

is Backward Class. 90 years old Jai Ram Kashyap and 82 years old
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Hukam Singh Kashyap bomn in village Fatehpur Jharsa and are stiil
alive. Police carmage and illegal demolition on happened 12.4.2015.
Both the senior citizen and senior most members of village, Fateypur
Jharsa and are shocked at are under mental stress and tension.

100 years Old village Fatehpur Jharsa is the only green lung
with old green trees standing in old village Abadi area while on ail four
sides of viliage Fateypur Jharsa Multi-storey buildings are standing and
in case of iliegal acquisition, it will badly affect the environment of the
area. In case a Judicial Enquiry by some Senior sitting Distt, & Session
Judge is sent for Local Imputation of the demolition of the very old
village Abadi, Green lungs and existing old temples (Shiv Temple and
Shemi Temple) and old Johar and old Houses and their debri will send
volumes of high handedness of HUDA Deptt., Gurgaon and the nexus of
big Builders, bureaucrats, Politicians and high Police Officers. Itisa
land scam of more than 500 crore and all is managed by land Jharks like
Uniworld Garden-II and Unitech in nexus with bigwigs of Haryana and
only Judicial Enquiry can expose thig land scam of demolition of 100
years old village Fatehpur Jhasra.

In the year 2011, an attempt of demolition was made by HUDA
Deptt. but with the help of petitioner no.168, our 100 year old village
was saved from demolition. He played a vital role ag Ex.Sarpanch,
Advocate and spokes person of Haryana Pardesh Congress Committee.
In 2008 village Jharsa, Fatehpur Jharsa merged in Municipel

Corporation, Gurgaon and now they are under M.C.Gurgaon
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3. That there¢ was a joint Panchayat of 4 villages namely
Jharsa, Fatehpur (Jharsa), Bindapur (Jharse) and Adampur (Jharsa)
before 2008, they used to be only one joint Panchayat of which
petitioner no.168 remained Sarpanch from 1983 to 2000. Elections
were held in 1983, .1988, 1991 and 1996 till 2000 and every time, the
petitioner no.168 was elected Sarpanch of the village. He, therefore,
being a resident of Yharsa is deeply interested as old Sarpanch of the
Gram Panchayat of the 4 villages and hence he has joined in the amray of
the petitioners. Petitioner no.168 is an advocate and spokes person of

Haryana Pardesh Congress Committee:

4, That the State of Haryana through Special Secretary to
Govt. of Haryana, Urban Estate Departmerit issued a notification under
Section 4 of the Land Acquisition Act dated 12.8.2003 intending to
acquire the land for a public purpose - for development and utilization of
land for residential and commercial, Sector 47, Gurgaon interalia village
Fatehpur (Jharse) Had Bust No.89, Tehsil and Distt. Gurgaon, A copy of
the notification issued under Section 4 of the Land Acquisition Act is

attached as Ann.P-2.

5. That the residents of village filed objections under Section
5A of the Land Acquisition Act and the Land Acquisition Collector
made a recommendation to the State Govt. that pucca houses and
building constructed prior to Section 4 notification are standing on the

tand under acquisition and that may be not acquired.
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6. That thereafter State Govt. vide notification dated 10" of
August, 2004 issued notification under Section 6 of the Land Acquisition
act made a declaration interalia acquiring the land of village Fatehpur
(Jharsa) for development and Utilization of land for residential and
commercial Sector 47, Gurgaon. Copy of the notification dated 10™ of
August, 2004 is attached as Ann.P-3. The land of the petitioners was
acquired in spite of the fact that Pucoa houses were standing on the
acquired land and 205 femilies were residing in the 100 years old

village.

7. That notice was issued under Section 9(2) of the Land
Acquisition act and the land owners submitted their objections under
Section 9(2) of the Land Acquisition Act. Copy of the objections filed

under Section 9(2) of the Land Acquisition Act is attached as Ann.P-4.

8. That the Land Acquisition Collector made and announced
the Award on 7.12.2005 awarding the compensation of land measuring
35.51 acres of land including 13 acres of the 205 famtlies Where they
have constructed their houses and resided therein, In the Award dated
7.12.2008, it is menticned that the possession of the land has been taken
over through this Award after offering amount of compenszation of land
vide Report no.182 dated 7,12.2005 which is entered in Rojnamcha
Vakyati of Patﬁari halqa Wazirabad while the Halqa Patwari of village
Jharsa is separate Halga Patwari. It is, therefore, respectfully submiited
that symbolic possession by Patwari halga lvide rapat no.182 dated

7.12.2005 has been shown to have been taken. This was only a symbolic
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possession. Propossession of land could be taken by HUDA where the
awerd has been announced. It is only a paper entry. The petitioners were
neither dispossessed nor actual physical possession was taken from

them. Copy of the Award is attached as Ann.P-5.

9. That some of the residents have filed application under
Section 18 of Land Acquisition Act for enhancement of compensation
anid Gram Panchayat pressed for apportionment of Compensation where
the compensation was enhanced to Rs.660.00 per sq.yards. Execution
wag filed by them and it has come on record that the amount of
compensation of other land has been deposlted in the LAC Account. No
amount of compensation as envisaged by the various judgments of the
Hon’bte Supreme Court has been paid to other residents or deposited in
the court. Thus amount of compensation has not been paid nor received
nor deposited in the court.

The petitioners submit that out of 205 residents, under deceitful
means only a few have received the compensation but they have

continued to reside in their houses in the village till 12.4,2015.

10. That The Right to Fare Compensation and Transparency in
Land Acquisition Rehabilitation and Re-settlement Act, 2013 was
brought on Statute Book and it was notified on Ist of Jan,2014
(hereinafter called the new Act), The relevant provisions of Section
24 of the Land Acquisition are reproduced below for facility of

reference:-
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“24, {1) Notwithstanding anything contained in this Act, in
-any case of land acquisition proceedings initiated under
the Land Acquisition Act, 1894:-
{a) Where no award under section 11 of the said
Land Acquisition Act has been made, then, all
provisions of this Act relating to the
determination of compensation shall apply; or
Where an award under said section 11 has been
(b) made, then such proceedings shall continue
under the provisions of the said Land
Acquisition Act, as if the said Act has not been

repealed.

(2) Notwithstanding anything contained in sub-section
(1), in case of land acquition proceedings initiated under
the Land Acquisition Act, 1894, where an award under the
said section 11 has been made five years or more prior to
the commencement of this Act but the physical possession
of the land has not been taken or the compensation has
not been paid, the said proceedings shall be deemed to
have lapsed and the appropriate Government, if it so
chooses, shall initiate the proceedings of such land
acquisition afresh in accordance with the provisions of this
Act:

Provided that where an award has been made and

compensation in respect of & majority of land holdings has




137

45 s

not been deposited in the account of the beneficiaries,
then, all beneficiaries specified in the notification for
acquisitiont under section 4 of the sajd Lana Acquisition
Act, shall be entitled to compensation in accordance with

the provisions of this Act.”

As per Sub-section 2, the Acquisition shall be deemed to have
lapsed. In the present case because the Award had been made on
7.12.2005 and physical possession of land has not been taken from the
petitioners. It is correct that compensation to ten persons which have
been mentioned in the preceding pém'gx'aphs have been paid but they
continuéd to rcrﬁain in physical possession of the houses till 12th of
April, 2015 and therefore, the acquition of land under Section 24 of the
new Act shall be deemed to have lapsed. It may be submitted that
Laxman (deceased) through his L.Rs. and his sons etc. (numbering-oniy
4) have received the compensation as stated above under deceitful

means.

1i. That the petitioners have been making efforts to have the
land released but nothing concrete came out of the efforts. However, the
LAQ filled up the proforma and sent to the Govt. giving of various
details like filing of 5A objections, existence of houses before Section 4
notification, his recommendation by the release of houses by
HUDA/Govt. Copy of the proforma is attached as Ann.P-18A. In the
year 2011, an attempt was made by HUDA Deptt. for demolition of the

homes but the efforts of petitioner No.168 and petitioners representation
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of the petitioners, an assurance was given that no demolition shall take
place in future and petitioners shall continue to remain and reside in their
houses. Petltioner No.168 being Ex.Sarpanch of this village and being
spokes person of Haryana Pardésh Congress Committee alongwith
villagers of Fateypur Jharsa raised this issue and the then Govt.left the

village.

12, That residential area spread over 13 acres of land with
houses all-around with little cultivation here and there is pictorially
represented by a photograph attached as Ann.P-6. The 13 acres is
mentioned belongs Khewat No., Kila no./Khasra no.6//3/2, 4, 6,7, 8, 14,
1672, 17/1, 17/2, 18/1, 19/1, 24, 26, Rect.No.3, Kila no.26, Rect.no.6,

Kila no.3/1, 3, Kila no.7, Rect.No.5, Kila no.20/1 (3-11).

13. That existence of some of the houses and the residents are

depicted by the photographs which are attached as Anp.P-7 to P-18.

14, That suddenly a undated Notice was pasted at various
places in the village Fatehpur {JharsaC and also distributed amongst the
residents of the village at 6 PM on 11.4.2015 to the effect that illegal
possession of the land which belongs to HUDA Department end
therefore, you are requested to vacate the land within 24 hours,
otherwise HUDA Deptt. will forcibly remove you from the lm;d and the
houses encroached upon, The copy of the notice pasted and distributed

in the village is attached as Ann. P-19.
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15. That before the expiry of the 24 hours, at 8.00 AM on
12.4.2015 large Police Force - hundreds in numbers including lady
police, HUDA Deptt. employees, bouncers by the two builders namely
Unitech (P) Ltd. and Uniworld Gaden-II surrounded the village, ladies
and youngsters of village were caught, abused and were taken into
illegal custody and they were taken away at unknown places upto 4 PM.
Police force came from Namaul, Sonepat, Baliabhgarh and Faridabad as
known from reliable sources. The Police and HUDA Deptt. deployed 6
JCBs, 4 Tractor Trolleys and 2 Fire Brigade vehicles on the spot for the
mission of demolition. 205 pucca houses with domestic articles were
completely demolished. Bouncers were let loose. The Houses were
destroyed completely and turned into plain land and residents were made
scape goats and homeiess. It may be submitted that the residents of the
village belong to BPL families. They belong to Kashyap caste which is
a backward class. Local Police and HUDA employees of Gurgaon,
committed atrocities on women, children, elderly men and youngsters.
Live stock-buffalos & cows beaten and driven out of the village. They
caused loss of more than 205 crores by destroying the pucca houses of
Fatehpur (Jharsa), household goods and live-stock. Essential services
like water, electricity and public health amenities were stopped and they
threatened the villagers to vacate the village and otherwise they would
be caught and involved in false cases. Human Right, Children Right and
Women Right were violated ¢ompletely, Fatehpur (Jharsa) village is
spread over 13 acres of land. Multi storey flats of the builders and

capitalists like Uniworld Garden-II and Unitech (P) Ltd. are built on the
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side of the village. Big builders like Uniworld Garden-II and Unitech
(P) Ltd. have hatched a criminal conspiracy with HUDA Department,
Sr.Leaders of BJP etc. to grab the iand of prima importance. It may be
submitted that small village of 100 years Old existence was razed to the
ground. Money has gone from big hands to Police deptt. and also to
HUDA. Sh.Vijay Kumar was the SHO, Sadar, Gurgaon and Ms. Anita
Yadav was the Administrator of HUDA, Estate Officer-II, HUDA,
Tarun Kumar Paweria, Gurgaon at the relevant time. The household
art_icles and jewellery were forcibly taken over by the HUDA Deptt,
Electricity and Water meter were illegally disconnected. The HUDA
employees have also taken electric and water meters, jewellery and
costly articles with them, The villages have never witnessed such a
shameless scene. Democracy was murdered. The residents were forced
to live in the open. The village was earlier a part of 4 village namely
Jharsa, Fatehpur (Jharsa), Bindapur (Jharsa) and Adampur (Jharsa)
which constituted one Panchayat. House tax receipts, electricity bilis are
there. Voter [dentity cards and Ration Cards of the residents have been
méde many years ago. The villagers are living in the open on the debris
of their houses, The petitioners are annexing the photographs showing
the demolished houses, debri of the houses, house hold articles, etc. from
Ann.P-20 to P-46, Sh.Harish Kumar Ex-patwari in L.A.Q. office and
now in the office of HUDA shown in Ann. P-45 was present also to

supervise the demolition process.

16. That the petitioners on demolition of their houses sent

their representation to 17 Authorities concerned  on 13.4.2015 namely -
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SH.O., Sadar, Gurgaon, Deputy Commissioner, Gurgaon, Police
Commissioner, Gurgaon, Commissioner, Municipal Corporation,
Gurgaon, Director General of Police, Haryana, Panchkula, Chief
Minister, Haryana Government, Chandigarh, His Excellency, The
Governor of Haryana State, Chandigarh, Hon'ble Prime Minister, Govt.
of India, New Delhi, His Excellency, The President of India, New Delhi,
Chairman, Human Right Commission, Govt. of India, New Delhi;
Chairman, Women Commission, Govt. of fndia, ﬂ’ew Delhi; Chairman,
Minor Children Commission, Govt. of India, New Delhi; Chairman,
Women Commission, Haryana, Panchkula; Human Right Commission,
Chandigarh; Chairman, Lokayukta, Haryans, Chandigarh; Hon’ble the
Chief Justice, Punjab and Haryana High Court, Chandigarh; Hon'ble the
Chief Justice, Hon’ble Supreme Court of India, New Delhi by

Registered post. Copy of one representation is attached as Ann.P-47.

17, That the National Press also noticed the woes and suffering
of 205 residents of village Fatehpur (Jharsa). The news item alongwith
photograph of demolished houges appeared in ‘The Hindw’' English
Daily dated 13.4.2015. Copy of the News Item appearing in ‘The

Hindu’ on 13.4.2015 is attached as Ann.P-48.

18. That the petitioners also sent a representation to the
President, National Human Right Commission, Human Right Bhawan,
Block-C, New Delhi by Registered Post detailing out their woes,
suffering and as. to how the Police in connivance with HUDA and big

builders like Unitech (P) Ltd.and Uniworid Garden-II had played with
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their lives, property and demolished the entire villege. It is indeed very
sad treatment meted out to the permanent residents of village Fatehpur
(Jharsa), Copy of the representation sent to National Human Right

Commission dated 15.4.2015 is attached as Ann.P-49,

19. That HUDA has taken the villagers to be the encroachers
and not entitled to stay in their houses where their fore-fathers and
thereafter the petitioners have been staying in the village for nearly 100
years.

In LAC case no.359 of 2006 decided on 25.5.2011 titled as
Laxman Singh son of Chuni Lal Vs. Land Acquisition Collector, the plea
of the Gram Panchayat/Municipal Corporation, Gurgaon was negatived
and like of the petitioners who have been the residents of the village
alongwith petitioners etc. have not been held to be encroachers and the
Gram Panchayat to be the owner, rather the petitioners hava been held to
be the Dholidars of the village. LAC has granted the compensation and
so has the Court of Addl. Distt.Judge, in LAC case no.359 of 2006
enhanced the compensation. Part of the compensation has been paid to
Lexman Singh etc. There has not been any apportionment of
compensation between the Gram Panchayat, Jharsa and Laxman Singh
etc. thereby meaning that the entire compensation has been paid to
Laxman Singh etc. It is respectfully submitted that they have not been

held by any court of law to be the encroachers on the land,

20. That HUDA has considered the petitioners to be the

encroachers on the land. There is no evidence on the record which has
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21A. That it has come to the knowledge of the petitioners that the
Administrator, HUDA, Gurgaon vide memo No.STP(H)2011/2536 dated
21.2.2012 addressed a letter to the Chief Administrator, HUDA (Town
Planning Wing) Panchkula wherein he has stated that the land under
Khasra No.6//3/2, 4 have been planned for 2 GH site but it is stil] lying
unacquired as per LAO record, Gurgaon. It is also mentioned that the
details of construction presently existing at site are shown in the copy of
site sketch plan. By this letter it is clear Khasra No.6//3/2, 4 has not
been acquired and construction of houses is there existing on the site as
per the site sketch plan.

It is submitted that houses of Bheem s/o Moji, Sant Ram s/o Soji,
Satbeer §/o Soji, Mahender 8/o Soji, houses of 4 sons of Giani, houses of
4 sons of Amar Singh and two daughters of Amar Singh, houses of 2
sons of Mange Ram and also 2 daughters of Mange Ram and houses of 3
sons of Chander were existing in Khasrm No.6/3/2 and 4 measuring 3
kanals 15 marlas, Even though the land has not been acquired vide
notification Ann.P-2 and P-3 and no Award has been given, houses of 21
persons existing on the unacquired land were also demolished on
12.4.2015 alongwith other houses in the village Fatehpur (Jharsa) and
debri of these 21 houses have been removed unauthorized leaving the
residents under the open sky on the land without any authority of law on
12.4.2015 and 15.5.2015. There is no justification for the draconian act
depriving the owners of the houses and leaving themn homeless under the
open sky. 21 persons whose houses B'avé been demolished and razed 10
the ground on 12.4.2015 and malba removed on 15.5.2915 leaving them
homeless 'under the open sky are also the petitioners in this petition
before this Hon'ble Court. The hue and cry raised by the 21 residents
occupying those 21 houses over land comprised in Khasra no.6//3/2, 4

went unheard and of no avail.
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been accepted by the petitioners and their fellow villagers that they are
encroachers on the land. Their pucca houses have been existing for over
60 years and for very long time much much before the date of Section 4
Notification. in order to give benefit the builders like Unitech (P) Ltd.
and Uniworld Garden-II completely in connivance with SHO, employees
of HUDA, bouncers employed by the builders have razed the houses of
the petitioners to the ground. A CBI inquiry is requested to be ordered
o exactly find out as to what was the status of the land said to be
acquired by HUDA and the high handedness in violation of basic human
rights or a Judicial Enquiry is requested by some sitting Senior Judicial

Officer,

21 That notice was given at 6.00 PM on 11.4.2015 and 6 JCBs,
4 tractor trolleys and 2 Fire Brigades vehicles, hundreds of Policemen,
employees of HUDA and large number of bouncers were employed/sent
by builders pounced upon the village at 8 AM on 12.4,2015. Not even
24 hours as stated in the notice was given, The villagers were detained,
taken away, live-stock was driven out. Petitioners were threatened,
women folk, children and old people were beaten, maltreated and the
live-stock was driven out of the village. This ali requires a CBI inquiry
because this has been done by the Police and HUDA in connivance with
the builders.

It appears that the land has been given/would be given to the
builders for raising their big buildings to earn big profits being prime

land in Sector 47, Gurgaon.
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<22 That the National Humen Rights Commission (Law
Division) vide letter dated 12.5.2015 asked the Chief Secretary, Govt. of
Haryana, Chandigarh for Action Taken Report, copy of the letter dated
12.5.2015 which has been received by 1452015 is attached as
Annexure P-50. The National Human Right Commission also asked
Director General of Police, Haryana, Police Headquarter, Sector 6,
Panchkula about the Action Taken Report on the complaint filed by
Pardeep Kashyap and others, which has been received by 14" May, 2015

is attached as Annexure P-51.

23 That without caring that the matter is pending before
National Human Right Commission, respondents proceeded to commit
atrocities, harassment and violated all basic human rights on [5® of May,
2015. There were about 750-800 persons living on the debri of houses
in the village Fatehpur (Jharss) on 15.5.2015. There were about 60
children of the age of 1112 years, 30-40 old people of the age of 70
years plus. There were 300 women and 350 men. There were about 6-7
pregnant ladies amongst the residents on 15.5,2015. JCBs, Trucks,
Policemen in large number and gangsters employed by builders in
connivance with the Police, employees of HUDA bounced. upon the
village Fatehpur Jharsa in the motning to remove the debri and clear all
traces of human habitation. This was done in a very sinister manner,
The children lost their parents and they were loitéring for food.
Electricity and water was snapped. There were no facilities available.
Cattle were drive;n out. ‘30-35 peoi:»le were taken to Police custody.

Young people were beaten by the Folice. The dispensary/hospital was
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encircled by the Police. People had gone to register the report about
missing people. No report was registered. Rather the person who have
gone to register the report about missing peopie etc. were arrested. No
arrangement was made at all for alternative habitation. Case against 150
people was registered. Lathies, tear gas shells, firing in the air, was
resorted to. One 3-wheeler and 3 shops with house attached each
belonging to Sundeep s/o Raghbir, Rajender s/o Ganga Ram, Sanjay s/o
Rattan Lal were torched. 300-400 trees also came for annihilation. 60
trees of 50-70 years of age were amongst 300-400 trees, There was total
bedlam, One Raj Pal, musalman/bouncer of Uniworld Garden-II was in
the fore-front. He called the bouncers and was the incharge and in the
forefront of entire episode. Wherever there was little resistance the
property was put on fire by the Police. JCBs were employed to push the
household goods including the gas cylinders into the pond and also in
the manhole for disposal of excreta. Raj Pal put a number of houses on
fire. Some of the gas cylinder was burst and fire broke out. 9-10 women
were also taken into custody and sent to Bhondsi Jail. 20-25 persons
were also taken into custody and sent to Bhondsi Jail. The Police
Repgistered FIR under Section 146, 148, 145, 114, 332, 352, 353, 307,
427 and 435 IPC and also under Section 3 of Explosive Act, 1908
against Khazan Singh, Advocate, Pardeep Jaiidar (injured condition),
Nisha Singh, counsellor of M.C.,Gurgaon. Mohan Singh Pappu
(Tunda), Pardeep Kashyap, Krishan Pal, Dr.Kawar Lal, Mahender
Singh, Ram Kumar and 150-200 other people. The trouble started with

the arrival of JCBs, trucks, Police force, employees of HUDA and
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bouncers. All these equipments again were employed to remove forcibly
debri and residents were bitten, threshed, the entire blame has been put
by the Police and the Administration on the poor villagers but they were
on the receiving side. The photographs taken on 15.5.2015 on the spot
showing the presence of Police, JCBs, destruction and fire, use of water
cannon etc. are attached as Ann,P-52 to 58. Shiv Mandir, Shani Mandir
and Khera with 200 years old Pipal tree are on the hit list of the

respondents.

24, That the petitioners sent a representation again by way of
registered post to all the 17 authorities which are mentioned in para 16 of
the Writ Petition about the happening and the sequence of event that
happened on 15.5.2015. There was a complete bedlam, atrocities and
violatlon of human right have been committed by the Police, employees

of HUDA and Bouncers employed by Builders etc.

25. That the following question of law arise for determination
by this Hon’ ble Court:-
) Whether in view of Section 24(2) of the 2013 Act, the

acquisition shall be deemed to have lapsed and hence any
action taken after 7.12,2010 shall be deemed to be illegal
since the petitioners have become frce from the land
acquisition proceedings?

i) Whether the hundred years old village can be razed to the

ground without providing altemative accommodation to the




i)

vi)

vii)

26.
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residents of the village?

Whether the facts and the circumstances of the case are
sufficient to call for CBI inquiry about the connivance of
Police, HUDA and builders ~ Unitech (P) Ltd. and Uniworld
Garden-I1 or Judicial Enquiry by some senior Hon'ble
Judge?

Whether the petitioners are entitled for rehabilitation on the
facts and circumstances of the case?

Whether the petitioners are entitled for restoration of
drinking water supply and Electricity supply further with
medicines etc.

Whether the petitioners being the descendents or the
occupiers of Dholidars are encroachers on the land of village
Fatehpur (Jharsa)?

Whether the Abadi Deh of village Fatehpur Jharsa can be
said to be Shamiat Deh as per the definition in the Village

Common Land (Development and Regulation) Act?

That the. petitioners are living on the debris of the houses

razed to the ground since afier 12.4.2015. The police is threatening to

take them away forcibly and leaving them in jungle and also frame false

cases against them pressurizing them to vacate the village debris.
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27. That the petitioners have not filed any such petition in this
Hon’ble Court or in the Hon’ble Supreme Court of India earlier in this

matter.

28. That the petitioners have made representation to all higher
Authorities but there has not been any result. There is no remedy of
appeal or revision and there is no other alternative remedy except filing
the petition under Article 226 of the Constitution of India. No appeal or

revision is otherwise pending in this matter.

PRAYER

1t is, therefore, respectfully prayed that—

i) Notice of motion may kindly be issued and record may kindly be
sﬁmmoned;

i)  to issue a writ of mandamus for a direction to conduct CBI inquiry
as to how the |00 years old village Fateypur Jharsa consisting of 205
houses have been razed to the ground on 12.4.2015 between 8 AM to 4
PM in connivance with SHO, Sadar, Gurgaon, Estate Officer-Il, HUDA,
Gurgaon, Unitech {(P) Ltd. and Uniworld Garden-11.
ili} for a direction to rehabilitate 205 families whose pucca houses
have been demolished ;
iv) for payment of compensation of 205 cores to the 205 families
whose houses were demolished illegally; |
v)  to register cases against Estate Officer-Il, HUDA, SHO Sadar,

Gurgaon, Unitech Pvt.Ltd, and Uniworld Garden-I1.
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vi} to hold inquiry that the record of Estate Officer-Ii, HUDA
Gurgaon has been prepared falsely to take forcibly possession from the
petitioners and other 199 families of the village Fatehpur (Jharsa) and
also regarding payment of compensation on having been deposited.

vii) a writ of prohibition may also be issued prohibiting HUDA and
Policc Deptt. to remove thé petitioners and other 199 families from the
site of debris in 100 years old village Fatehpur (Tharsa) where their
houses were existing till the rehabilitation of 205 families by HUDA in

their village Fatehpur Jharsa.

viti) A writ of restoration of essential services like drinking water and

eleétricity supply and shelter and food to the worst suffers,

ix)  Construction of road bullding and house building may be ordered

to be stopped on 13 acre of land owned and possessed by the

pelitioner.

X)  Any other writ, order or direction which this Hon’ble Court deems

fit and proper in the circumstances of the case;
xi)  prior notices on the respondent be dispensed with;

xii) exemption from filing the certlfied copy of Ann.P-1 to P-49 may

kindly be granted

xiii) Costs of petition may kindly be granted,
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It is further prayed that mﬁtimm msay be granted status
. A L O~
quo regarding their stay on the ¥ in village Fatehpur during the

pendency of the writ Petmon in the interest of justice. Nb yood - ”’Z—/
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND

HARYANA AT CHANDIGARH
CIVIL WRIT PETITION NO. OF 2015
Bheem Singh Kashyap and others ... Petitioners
Versus
State of Haryana and others. ....Respondents.

Affidavit of Shri Pardeep Singh Kashyap son of
Sh.Ram Chander Singh, resident of Viliage

Fatehpur (Jharsa), Sector 47, Gurgaon .

[ the abuve named deponent do hereby solemnly aftirm and

state as under:-

l. That the above noted writ petition has been drafted and filed

on behalf and at the instances of petitioners.

2, That the contents of writ petition are true and correct to the

knowledge of petitionéts/deponent. IHe was present on the spot.

3. That the certified copies of Ann.P-1 to P-58, which includes
the photograph also are not readily available, hence true and correct
copies have been annexed. Exemption from filing certified copies may

kindly be granted. There is complete break down of Article 21 of the
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Constitution of India. The Welfare State has failed to keep the welfare of

people of village Jharsa under consideration.

4, That there is connivance between HUDA, Police and two
builders. Inquiry is therefore very essential by CBI or a senior Judicial

Officer of the State to know the truth.

Place: Chandigarh Deponent
Dt. 18.05.2015

YERIFICATION:-

Verified that the contents of my sbove affidavit are true and
correct to my knowledge and no part of it is faise and nothing material
has been concealed therefrom.

Verified at Chandigarh on 18th day of May, 2015.

Deponent
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ANNEXURE P-_[_

LIST OF RESIDENTS OF VILLAGE FATEHPUR (JHARSA) sector 47,

GURGAON (HR) AS PER SURVEY CONDUCTED ON 04.03.2015 TO 05.03.2015

BY SDE.II {SURVEY} HUDA, GURGAON.

Sr. | Name Father's/Husband's Name Total  Family
No. member
1. | Bheem Singh Kashyap s/o Moji Ram Kashyap 4
2. Raghbeer Kashyap 8/0 Chandra Prakash Kashyap. | 4
3. | Ram Rati Kashyap Wio Suitan Kashyap, 2
4, Babli Kashyap W/o Ashok Kashysp, 4
5, Sonu Kashyap. /o Sultan Kashyap 3
6. | Krishan Kashyap s/o Mange Ram Kashyap. 5
7. | Rakesh Kashyap, s/ Mange Ram Kashyap. 5
8. Laxmi Devi Kashyap. D/o Mange Ram Kashyap. 2
9, Balwan Kashyap. s/0 Raghbir Kashyap. 4
10. | Krishan Kashyap. s/o Balwan Kashyap. 5
11. | Tejpal Kashyap. s’o Ganga Ram Kashyap. 5
12. | Prem Chand Kashyap. s/o Ganga Ram Kashyap. 4
13, | Jagdish Kashyap. sfo Raghbee Kashyap. 5
14, | Sandeep Kashyap. $/0 Rajendra Kashyap. 4
15. [ Rajendra Kashyap. s/o Ganga Ram Kashyap. 3
16. | Anil Kumar Kashyap. s/o $h.Ram Pal Kashyap, 3
17. | Sunil Kashyap. /o Sh.Ram Pal Kashyap. 2
18. | Ram Pat Kashyap. /o Gyani Ram Kashyap. 2
19. | Ram Pal Kaghyap. s/o Gyani Ram Kashyap. 4
20. | Pradeep Kashyap. sfo Ram Pal Kashyap. 3
21. | Laxmi Devi Kashyap, W/a Bal Kishan Kashyap. 3
22. | Satbecr Kashyap. 810 Chandra Prakash Kashyap. |3
23, | Manoj Kashyap, s/o Satbeer Kashyap. 4
24. | Rampal Kashyap. Sfo Gyani Ram Kashyap. 4
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25, | Sant Ram Kashyap. S/o Sojl Ram Kashyap.
26, | Narsi Kashyap, /0 Sant Ram Kashyap.
27, | Satbeer Kashyap, S/o Soni Ram Kashyap.
28. | Devi Temple 1967 Panchayat 1967 Kashyap
25, | Krishan Kashyap, S/0 Chandra Kashyap.

30. | Mahender Singh Kashyap, §/o Soji Ram Kashyap.
31. | Ramesh Kashyap. S/c Amar Singh Kashyap.
32. | Jitender Kashyap. 8/c Ramesh Kashyap.

33. | Sandeep Kashyap. 5/0 Raghbeer Kashyap.
34, | Suraj Kashyap, 8/o Amar Singh Kashyap.
35. | Sunder Kashyap. 8/ Gyani Ram Kashyap.
36. | Virender Kashyap. S/o Sunder Kashyap

37. | AmiL Kashyap. S/ Sunder Kashyap.

38. | Mohan Singh Kashyap. S/oAmar Singh Kashyap.
39. | Rajesh Kashyap. S/o Amar Singh Kashyap.
40. | Raian Lal Kashyap. s/o Ram Swroop Kashyap.
4. | Sunjay Kashyap. S/o Ratan Lal Kashyap.
42. | Narendér Kashyap. S/o Chotu Ram Kashyap.
43, | Mahesh Kashyap. s/o Hari Prasad Kashyap.
44, | Rohiash Kashyap. S/o Mahesn Kashyap,

45. ! Vikram Kashyap. S/o Mahesh Kashyap.

46, | Naveen Kashyap. S/o Santram Kashyap.

47 | Om Prakash Kashyap. S8/a Mahender Kashyap Singh
48 | Mahesh Kashyap Sic Udey Chand Kashyap.
49, | Ballu Kashyap. Udey Chand Kashyap.

50, | Vinod Kashyap. S/o Inder Singh Kashyap.
S1. | Hukam Singh Kashyap. S/o Thakeria Kashyap,
52. | Ratam Singh Kashyap. S/o Thakeria Kashyap

53. | Krishan Kashyap s/0 Ratan Singh Kashyap.
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54. | Sonu Kashyap. S/o Ratan Singh Knshyqp.
55. | Surender Kumar Kashyap. S/o Ratan Singh Kashyap
56. | Gajender Kashyap. S/o Ratan Singh Kashyap.
57. | Prem Kumar Kashyap. S/o Ratan Singh Kashyap.
58. | Daya Ram Kashyap. $/0 Hukam Kashyap Singh
59. | Ajay Kumar Kashyap. 8/ Daya Ram Kashyap.
60. | Karamveer Kashyap. ‘8o Hukam Singh Kashyap.
61. | Manoj Kashyap. S/o Karamveer Kashyap
62. | Cheenu Kashyap. S/o Daya Ram Kashyap.
63. | Krishan Gopal Kashyap. S/0 Ram Kishan Kashyap
64. | Vikas Kashyap S/o Krishan Kashyap Gopal
65. | Kailash Kashyap. §/o Krishan Gopal
66, | Tika Ram Kashyap. 8/o Ganga Ram
67. § Asha Devi Kashyap. D/o Krishan Gopal
68. | Suresh Kashyap. 8/0 Ram Kishan
69. | Sonu Kashyap. S/o0 Suresh
70 { Krishan Kumar Kashyap. s/o Suresh
71. | Dharam Pal Kashyap. S/o Baljeet
72. | Mahavee Kashyap S/o Khajan Singh
73. | Rambeer Singh Kashyap. S/o Ram Ksihan

"74. | Maha Singh Kashyap. S/ Amar Singh
75. | Nand Kishor Kashyap S/o Balbeer Singh
76. | Knshan Kashyap Slo Balbeer Singh
77. |} Jyoti/Manju Kashyap. d/o Ram Pal

" 78. | Ashok Kumar Kashyap. S/o Narayan Singh
79. | Chand Kashyap S/o Narayan Singh
80. | Radhey Shyam /o Narayan Singh
8l. | Sonu Kashyap §/o Narayan Singh
82. LBha,gwr.e\ti Kashyap. W/o Banti
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83. | Pappu Kashyap. S/o Tare

§4. | Dilbagh Singh Kashyap. 8o Tare

85. | Sunny Kashyap. S/o Dilbagh Singh
86. | Dayanand Kashyap 8/o Udey Chand
87. | Rakesh Kashyap $/o Dayanand

88. | Kishan Pal Kashyap, S/o Bhagwan Sahib
89. | Ashwani V s/o Dr.Kanwar Pal
90. | Pradeep Kashyap. S/a Ram Chander Singh
91. [ Dharambect Kashyap. S/o Mamchand
92. | Sonu Kashyap Sto Dharambeer
93. | Ashok Kumar Kashyap. S/o Dharambeer
94, | Naveen Kashyap. §/o Dharambeer
95, | Vijay Kashyap. S/o Mamc¢hand
96. | Rajbeer Kashyap /o mamchand

97. | Satbeer Kashyap S/o Tek Chand
'98. | Beer Singh Kashyap. S/o Satbger

99. | Balram Kashyap, S/o Satbeer

100. | Narender Kashyap. s/o Satbeer

101 | Vikaram Kashyap. Sio Satbeer

102, | Sukhbeer Kashyap. s/o Tek chand

103. | Charan Singh Kashyap. S/o Tek Chand
104. | Rajender Rajender S/o Tek Chand
105, | Cuptan Singh Kashyap, S/o Tekchand

106, | Hawn Singh Kashyap Sfo Tekchand

107. | Jagbir Kashyap s/o Dulichand

108 | Jai Prakash Kashyap s/fo Ram pat

109. | Bijender Kashyap S/o Ram Pat

110, | Jai Bhagwan Kashyap S/o Ram Pat

111, | Shyamo Devi Kashyap w/o Rem Pal
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112. | Mohan Singh Kashyap S/o Ram Pal
113. | Navraj Singh Kashyap s/o Ram Pal

114, | Ani) Kashyap s/o Bagru

115, { Chand Kashysp %/o Bagru

116. | Dharmender Kashyap #/o Bagru

117. | Ram Kumar Kashyap slo Teja

118. | Ram Niwas Kashyap S/o Ram Kumar
119, { Ravi Kashyap /0 Ram Niwas
12¢. | Dinesh Kashyap S/o Ram Kuomar
121, | Rajesh Kasﬁyap $/o Ram Kumar
122 | Ramesh Kashyap Sho Teja

123 | Satish Kashyap S/o Ramesh
124. | Kamal Kash yap #/0 Ramesh

125. | Rajbeer Kashyap a/0 Chander Pt"akastx
126, | Anand Kashyap S/0 Rajbeeer
127 { Ravi Kumar Kashyap 8/o Rajbeer

128, | Rambeer S/0 Om Parkash
129. | Narender Kashyap $/o Lacha Ram
130. | Mahender Kashyap Ls/o Lachi ram
131. | Arun Kumar Kashyap /0 Mahender
132, | Baljeet Kashyap S/o Sadhu Ram
I33. | Om Prakash Kashyap Sfo Lachi Ram
134. | Sonu Kashyap s/ Om Praksh
£35. | Sahib Singh Kashyap s/0 Magat Ram
136, | Usha Devi Kashyap Wio Hawa Singh
137. | Bifender Kaghyap S/o Sahib Singh
138, | Sandeep Kashyap S/o Sher Singh
139. | Omvatt Wio Azad Singh
146. | Daya Krishan Kashyap S/0 Azad Singh
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141. } Baljeet Kashyap sfo Azad Singh
142, | Dharam Pal Kashyep §/0 Ram Singh
143. | Yogesh Kashyap sfo Dharam Pal
144, | Jatin Kashyap S/o Dharam Pal
145. | Vijay Kashyap s/0 Phoo! Singh
146. | Jagdish Kashyuap S/o Sheesh Ram
147, | Dinesh Kashyap s/o Daya Ram
148. | Samay Singh /0 Munshi Ram
149, | Vijay Kumar S/o s/o Munshi Ram
150. | Jagbir Kashyap /o0 Munshi Ram
151, | Ramvati Kashyap W/o Bagru

152. | Sukhbesr Singh Kashyap s/o Attar Singh
153. | Attar Singh Kashyap s/o Lachi Ram
154. | Bittu Kashyap s/o Phool Singh
155. | Satish Kumar Kashyap §/o Lachi Ram
156. | Rahul Kashyap s/0 Narender Kumar
157. | Phoo) Singh Kashyap sfo Lachi Ram
158. | Monu Kashyap S/o Attar Singh
159. | Pataso Devi Kashyap W/o Lachi Ram
160. | Suraj Kashyap S/o Bharat Singh
161, | Babu Lal Kashyap S/o Ram Kala.
162, | Manjeet Kashyap S/o Azad Singh
163. | Geeta Devi, 8/o Ramphal

164, | Budhram Kashyap /o Leelu Ram
165, | Devinder Kashyap /o Laxman Singh
166. | Ramesh Kumar Kashyap s/o Laxman Singh
167, | Ranbeer Kashyap S/o Balbeer Singh
168. | Surender Kashyap Sfo Laxman

169. | Kuldeep Kashyap S/o bal Kishan
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{170. [ Sonu Kashyap S/o Raju
171. | Phoolvati w/o Laxman Singh
172. | Parveen Kashyap S/o Raju
173. | Suraj Bhan Kashyap s/o Laxmen
174. | Raju Kashyap S/o Tale Ram
175. | Puran Mal Kashyap Sfo Madan Lal
176. | Brij Gopal Kashyap SfoMadan lal
177. | Ramesh Kashyap s/o Moti Ram
178, | Mahaveer Singh Kashyap S/o Munshi Ram
179, { Mahipal Kashyap </o0 Munshi Ram
180 | Munshi Ram Kashyap S/o Chandgi Ram
181, | Satbeer Kashyap Sfo Deepchand
182. | Vinod Kumar Kashyap S/o Suraj Bhan
183. | Sushil Kumar Kashyap S/o Suraj Bhan
184. | Vakeel Kumar Kashyap $/o Suraj Bhan
185. { Kela Devi Kaghyap W/o Puppon
186. | Geeta Devi Kashyap d/o Shree Chand
187. | Beero Kashyap D/o Modi Ram
188. | Bittvu Kasyap S/ Kishan Lal
189. ] Rani Kashyap W/e Bhola
190, | Jagga Kashyap S/o Chattar Singh
191 | Sunit Kashyap Sfo Dilbagh Singh
192, | Dharmnder Kashyap S/o Dhanesh Chand
193, | Vieky Kashyap S/o Kishen Lal
194. [ Dilip Kashyap S/o Mangal Ram
195, | Rajender Kashyap Jagge Ram Kashyap
196. | Karan Singh Kashyap s/o Madu
197. | Dharatnbeer Kashyap S/o Raje Kashyap
198. | Monu Kashyap Raje Kashyap
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199. | Anand Pal Kashyap s/o Kishan Pal Kashyap
300, | Jitender Singh Kashyap Sfo  Ramchander  Singh
Kashyap
201. ; Lok Ram Kashyap S/o Jaganath,
202, | Shiv Charan Kashyap s/o Ram Kals.
203. | Ashok Kashyap s/o Karan Singh
204, { Kallu s/o Ram Kala
205. | Subhash Kashyap s/o Ghunnay
True copy

Advocate.
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ANNEXURE P- &

Seal
HARYANA GOVERNMENT GAZETTE
EXTRA ORDINARY
Published by Authority

D Govt. of Haryana
CHANDIGARH, AUGUST 12, 2003 (SRVNA 21, 1925 SAKA)

HARYANA GOVERNMENT
URBAN ESTATES DEPARTMENT
Notification

12™ August, 2003,

No. LAC(G)-NTLA/2003/921.- Whereas , it eppears to the Governor of Haryana that the
land described in the spcelfication below is required for the public purpose, namely for
development and utilization of land for Residential and Commeércial, Sectar 47, Gurgaon
as shown in the development plan under the Haryana Urban Development Authority Act,
1977 by the Haryana Urban Development Authority in the erea of village Jharsa, Hadbast
No.94, village Tikri, H.BNoS58, village Islampur, H.B.No.97, village Fatchpur,
H.B.No.89, Tehsil and District, Gurgaon.

And, wlhereas, in pursvance of the provisions of Section 14 of the said Act, the
Governor of Haryana is satisfied thet the said land is required for the aforesaid purpose, it
is hereby noified that the land described in the specification below is likely to be required
for the zforesaid purpose and the Land Acguisition Collector, Urban Estates, Haryana,
Sector 14, Gurgaon shall cause public notice of the substance of the notification to be

given at convenient places in the locality.

This notification is made under the provisions of section 4 of lhe Land acquisition

Act, 1894 for the information of alf to whom it may concern.
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In exercise of the powers conferred by the aforesaid section, the Governor of
Haryana hereby authorizes the officers with their sérvants and workmen, for the time being
engaged in the undertaking, to enter upon and survey the land in the locality and to do all

other acts required or permitied by that section.

Any person interested, who has any objection to the acquisition of Jand in the
locality, may, within a period of thirty days of the publication of this notification in the
Official Gazette file an objection, if any, in writing before the Land Acquisition Collector,

Urban Estates, Haryana Seetor 14, Qurgaon.

The plans of the land may be inspected in the office of the Land Acquisition

Collector, Urban Estates, Haryana Sector 14, Gurgaon

District | Tahsil Village/ Area Rectangle/Killa Nos./Kbhasra No.
Locality in
and acres
H.B.No.
{ 2 3 4 5
Gurgaon | Gurgaon | Sharsa 17.10 § 121 | 7M1, 772, 14, 1611, 1672, 1643, 17,
H.B.No.94 | acres. 24,25, 25/1, 25/2.
124 | 6

125 | 7, 8/1/1, 8/1/2, 812, 822, 9, 10,

12,13, 14.

126 ) 4,56, 7/1, 772, 8/1, /1 min and

Khasra No. 165 min, 198,

Gurgaon | Gurgaon | Tikri 22,23 1l |4,5.6

H.B.N0.98 { acres

12 | 24, 25/1, 2572

13 |10, 111, 112, 12, 1872, 19/2, 23,
24, 25/1, 2572,

18, 113, 21 and Khasra 0n0.19 min, 20

min, 22.

Gurgaon | Gurgaon | Islampur { 5.09 380, 618, 619, 620, 621, 622, 626,

H.B.N6.97 | acres 627, 629,
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Advoeate,

Gurgacn | Gurgaon | Fatehpur | 75, 39 1 15, 16, 25.
H.B.No.89 | acres.
— 2 |11, 16, 17, 1871, 18/2, 19, 20, 21,
22/1/1, 22/112, 2242, 23, 24, 25.
IOqL 4207 102, 11, 12, 144,
14/2,14/3, 1771, 1772, 18min,
19min, 20mm, 24/1, 24/2, 2443, 26,
27
— A [5,6,15, 21
5 |16, 17/1, 2041, 23, 24, 25/1, 2512,
6 67814, 16/1, 162, 171, 172,
18/1, 1872, 19/1, 1912, 20, 21, 22/1,
22/2,23/1, 2312, 24, 28, 26.
7 |56
8 11, 172, 2, 3, 4, 51, 6, 8/1, 9/],
10/1, 1042, 15/1.
9. 142,5,6 7, 8 92,10, 111,12,
131, 26.
10 | 252,
11 ]1,2,3,4/1,4/2,8,9,10,
13 |22, 371, 32, 4, 511, 572, 6/1, 642,
711, 72, 8, 941, 131, 1372, 14/],
1472/1, 14/2/2.
14. 1412, 5,6, 15, 22/1, 22/2 and Khasra
no.22 min, 23 min, 24 min, 25, 26.
30.
8d/-
Special Secretary to Government Haryana,
Urban Estates Department,
True copy
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ANNEXURE 3
Repd.No.PB/0176/2003-2005
Seal

HARYANA GOVERNMENT GAZETTE
EXTRA ORDINARY
Published by Authority

D Govt, of Haryana
CHANDIGARH, TUESDAY AUGUST 10, 2004 (SRAVANA 18, 1926 SAKA)

HARYANA GOVERNMENT
URBAN ESTATES DEPARTMENT
Notificetion
10™ August, 2004.

No. LAC(G)-NTLA/2004/1077.- Whereas , it appears to the Governor of Haryana that the
land specified below is needed by the Government at public expense, for the public
purpose, namely, for development and wtilization of land for Residential end Commercial,
Sector 47, Gurgaon as shown in the development plan under the Haryana Urban
Development Authority Act, 1977 by the Haryana Urban Development Authority in the
area of village Jharsa, H.B. No.94, viliage Tikri, H.B.No0.98, village Islampur, H.B.No.97,
village Fatehpur, HB.No.89, Tehsil and District, Gurgaon, which Haryana Government
Estates Department Notification No.LAC(GYNTLA/2003/921, dated 12" August, 2003
under Scction 4 of the Land Acquisition Act, 1894 has been published, it is hereby
declared that the fand described in specification below is needed for the above purpose.
This declaration is made under the provisions of Section 6 of the Land Acquition Act,
1894 for information of aii ré whom it may concern.

The plens of the land may be inspectéd in the office of the Land Acquisition

Collector, Urban Estates, Haryana Sector | 4, Gurgaon

Distriet | Tahsil Village/ | Area Rectangle/Killa Nos./Khasra No.
Locality Jin
and acres
H.B.No.

I 2 3 4 5

Gurgaon | Gurgaon | Jharsa 1433 | 121 |71, 72, 14, 16/1, 1672, 1673, 17,
H.B.No.94 | acres. 24, 2511, 2512,
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124 | 6

125 137, 8/1/1,81/2, 10, 14,

126 14,56, 7/1, 772, 8/1, 82 min and

Khasra No. 165 min, 198.

Gurgaon | Gurgaon | Tikr 2153 | 11 | 4,5,6

H.B.No.98 | acres

12 | 24,25/1,2572

13 |10, 1/Imin. 1172, 12min, 1372,
19/2, 23, 24, 28/1, 25/2.

18 13, 21 and Xhasra 1no.19 min, 20

min, 22,
Gurgaon | Ourgaon | Islampur | 5.09 380, 618, 619, 620, 621, 622, 626,
H.B.No.97 | acres 627, 629,

Gurgaon | Gurgaon | Fatehpur | 75.39 1 [1516,25.

H.B.No.89 | acres.

2 |11, 16, 17, 18/1, 18/2, 19, 20, 21,
2011, 221112, 2272, 21, 24, 25,

3 11,42, 7,107, 11, 12, 141, 1472,
143, 1771, 172, 18min, 19min,

20mm, 2471, 24/2, 24/}, 26, 27.

.4 15,6,1521

5 | 16,1711, 2071, 23, 24, 2571, 25/2.

6 |86 7,8 14, 161, 16/2, 1771, 1772,
1871, 18/2, 1971, 1942, 20, 21, 22/1,
2212, 231, 23/2, 24, 25, 26.

7 {56

8 {11,172, 2 3, 4, 51, 6 8/1, 9",

1041, 1072, 1571,

9. 1472, 5 6,71, 8, 92, 10, 1141, 12,
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13/1, 26.

10 | 2572.

1 [1,2,3,4/1,402,8,9, 10,

13 ] 272, 311, 32, 4, 511, 512, 6/, 6/2,
ML, 772, 8, 9, 1341, 1372, 141,
M2, 141212,

14, | 472, 5.8, 15, 22/1, 22/2 and Khasma

n0.22 min, 23 min, 24 min, 25, 26,

30.

HAXXXARX KKK KR KKK XX KKAXKK

KXKXXXXXRXXXXXXXX‘XXXXXXXX

Sd/-

Special Secretary to Government Haryana,
Urban Estates Department,

True copy

Advocate,
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BEFORE THE LAND ACQUISITON COLLECTOR, SECTOR-14,

2)

10.

11,
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GURGAON.

Thakriya (decedsed) through his L.Rs.

1) Khazan; (ii) Usaday Sons of Thakriya s/o Sh.Tirkha: (iii)
Ram Kishan (deceased) s/o Sh.ThMya s/o Sh.Tirkha through his
LRs:- a) Suresh; (b) Gopal, sons of Ram Kishan; (iv) Hukam,
son; (v} Smt.Shanti, daughter of Thakriya s/o Tirkha;

Soji; 3.Moji; 4 Giani; 5. Amar Singh, sons of Sh.Har
Chand; 6. Mange;

Chander song of Sh.Mehar Chand;

Duli {deceased) through his LRs: i) Lachhman s/o Dull sl
Nanga; ii) Hukam Singh (deceased) s/o Dulj through his L.Rs:
a) Ramphal; (b) Balu; (¢} Dharmender, sons of Hukam Singh s/o
Duli s/0 Nanga; (iii} Ram Piyari daughter of Duli s/o Nanga;
Teja (deceased) through his L.Rs; (i) Ram Kumar (ii} Badly;
(iii) Ramesh, sons  ({v) Bhagwani; (v) Mewa;  (vi} Maya,
daughters of Teja s/o Tirkha;

Shyam Singh (deceased) through his L.Rs:

1) Azad; (11) Dharampal, sons; (i} Smt.Sukh Dei, widow; (iv)
Vidya Devi; (v) Medo; (vi) Prem; (vii) Dhanpat, daughters of
Shyam Singh s/o Chhaju;

Raj Singh (deceased) through his L.R s:-

i) Lachhi Rma s/0 Raj Singh s/o Chhaju,

Residents of village Fatehpur, Tehsil & District Gurgaon.

.....Objectors/Petitioners.
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Versus

State of Haryana through Collector, Gurgaon.

............. Respondent.

OBJECTIONS UNDER SECTION 9(2) OF THE
LAND  ACQUISITON ACT  NOLAC(G)-
NTLA/2005/195 DATED 05.08.2005 REGARDING
THE LAND OF VILLAGE FATEHPUR, TEHSIL &
DISTRICT GURGAON FOR DEVELOPMENT OF

SECTOR 47, URBAN ESTATE, GURGAON.

Sir,

The objectors/petitioners most respectfully submit as
under:-
1. That the objectors/petitioners are co-owners in possession

as QGair Marusi from the last more than 100 years and thus have
occupancy rights under the Tenancy Law in the land, pucca residential
houses and temple of Mata Sherawali from the last more than 80 years
bearing Khewat No.117/1009, Khatoni No.129/126, Rect.No.6, Kila
no.8(4-4), Khatoni No.127/124, Rect.No.3, Kila no.26(2-8), Rect.No.6,
Kila No.26(19-16); Khewat No.117/109, Khatoni No.152, Rect.No.6,
Kila No.3/1(0_17), Rect.No.26(3-17), Khatoni No.128/125, Rect.No.6,
Kila no.7(5-0), 19/1(5-2), Khewat No.117/109, Khatoni No.133/130,
Rect.no.6, Kila no.3/2(2-14), 3(1-9), 6(4-13); Khewat No.117/109,

Khatoni No.144/141, Rect. No.6, Kila No.16/2(5-2), 17/1(1-0), Khewat
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No.117/109, Khatoni No.145/42, Rect.No.6, Kila No.24(8-0); Khewat
No.117/109, Khatoni No. 130/127, Rect.No.6, Kila no.14(8—0), 17/2(7-0),
18/1(3-14), Khatoni No.131/128, Rect.No.6, Kila No.7(2-16), Khatoni
no.132/129, rect.no.5, Kila no.20/1(3-11) to the extent of their respective
shares, situated within the revenue estate of village Fatehpur, Tehsil &
District Gurgaon. The Gram Panchayat of village Jharsa neither any
locus-standi nor has any right, title or interest and the Gram Panchayat

has wrongly recorded as owners in collusion with concemed revenue

officials.

2. That the objectors/petitioners have constructed their
residential houses in the above-mentioned land and are residing therein

since the thne immemorial with their families and they have no other

land for their residential purpose, éxcept the land in question.

3. That the State of Haryana issued the above said notification
under Section 9 of the Land Acquisition Act regarding the land in
question. The _wspondent never issued any notice to the
objectorsfpgtitionérs regarding the said acquisition prior to the said
notice. The objectors/petitioners are interest persons and aggrieved,
prefer the following objections:-

a)  Thar the above-mentioned land has great potential value and
is situated within therbest locations of District Gurgaon, The land in
question is located in the perlphery of posh and rcsicientia! colonies like
DLF, Unitech,_ Mayfield Garden, Malibu towne, Rosewood Garden,

South City, Geenwood Housing Society Including HUDA's already
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developed Sector; 32, 33, 38, 39, 44, 46 & 49-50. The market value in
the said vicinity, where the land is situated is more than Rs.25,000/- per
sq.yard, The posh residential societies and Group Housing Societies are
located within a radius of 01.00 km from the land in question. The
multi-storied well developed housing societies/Group Housing Colonies
are also situated near the land under acquisition from many years;

b)  That the District Gurgaon has its own importance for the
posh residential and commercial/industrial/institutional Sectors in the
map of the world. Each and every person have a dream to be associated
with Gurgaon for the purposes of residential/commercial or Industrisl
due to its location, the land under acquisition has direct approach from
Deihi and Indira Gandhi International Airport, thus the land in question
has special potential value. In the above mentioned colonies near the
land in question, the land/plot was mentioned colonies near the land in
question, the land/plot was being sold @ Rs.25,000/~ per sq.yard. The
land in question has more potential value in comparison to the above
mentioned fully developed residential colonies. The land in question is
inter-connected with the above-mentioned colonies. The entire land
nearby the land in question has already fully developed and all the
necessary amenities like water, sewer, electricity are aiready available in
the land in question;

¢)  That the land owners of villages Fatehpur (Jharsa) had sold
out their undeveloped land, which situated just near the land in question
@ Rs.2-2.50 crore per acre prior to the present notification regarding the

land In question under Section 4 of the land acquisition act. Thus, the




.

184

72 6

land in question has great potential and market value (@ Rs.25,000/- per
sq.yard in every aspect. However, the land under acquisition of the
petitioners is fully developed and all the basic amenities are available |
the land in question. Copies of sale deeds are attached herewith for your
kind perusal please;

d)  That the other land of objectors/petitioners had already been
acquired by the HUDA for development of residential sectors, so they
are in need of land in question for their own residential and commercial
purposes, because they have no other land in vicinity. If, sufficient
compensation is not granted to them, the objectors/petitioners would
suffer itreparable loss and injury and the future of their respective family
members would be ruined.

¢)  Thet according to the principles of equity and justice as well
as the policy of the Haryana Government and each objectors/petitioners
is cntitled to be allotted at Jease one plot of 250 sq.yards/meters on the
priority basis and on a reserve price under ‘OUSTEE QUOTA’. Each
Objectors/petitioners reserve the right to get a plot allotted.as he was
suffered on account of acquisition of their land against their wishes.
Even respondent did not left the abadi land of the objectors/petitioners
and it ahs become very diffcult to objectors/petitioners to live in the
village- so the allotiing of plot of 250 sq.yards/meters is most necessary
and important. That besides, the above mentioned due and profit, the
objectors/petitioners are also entiled to get the benefits and

compensation under Section 23(1) ofthe Land Acquisition Act,



185
T4 &2

PRAYER

In view of the above facts and circumstances, it is most humbly

prayed that the objections of the objectors/petitioners may kindly be

considered sympathetically and compensation of the land in question

may kindly be decided @ Rs.25,000/- per sq.yard with all other benefits

as pet amended L.A. Act in favour of the objectors/petitioners in the

interest of justice.

Objectars/Petitioners

Dated 07.12.2005.

1

2)

10.

Thakriya (deceased) through his L.Rs.i) Khazen; (ii) Usaday Sons
of Thakriya s/o Sh.Tirkha; (iii) Ram Kishan (deceased) sfo
Sh.Thakriya s/fo Sh.Tirkha through his LRs:- a) Suresh; (b) Gopal,
sons of Ram Kishan; (iv) Hukam, son; (v) Smt.Shanti, daughter
of Thakriya s/o Tirkha,

Soji; 3. Moji; 4 Gianj, 5. Amar Singh, sons of Sh.Har
Chand; 6. Mange;

Chander sons of Sh.Mehar Chand;

Duli (deceased) through his L.Rs: i) Lachhman s/o Dull s/o
Nanga; ii) Hukam Singh (deceased) s/o Duli through his L.Rs:
a) Ramphal; (b) Balu; (c) Dharmender, sons of Hukam Singh sfo
Duli s/o Nanga; (lii) RamPiyari daughter of Duli s/o Nanga;
Teja (deceased) through his L.Rs; (i) Ram Kumar (ii) Badiu,
(ii1) Ramesh, sons  (iv) Bhagwani; (v) Mewa;  (vi) Maya,
daughters of Teja sfo Tirkha;

Shyam Singh (deceased) through his L.Rs:
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i) Azad; (it) Dharampal, sons; (iii) Smt.Sukh Dei, widow; (iv)
Vidya Devi; (v) Medo; (vi) Prem; (vii) Dhanpat, daughters of
Shyam Singh s/o Chhaju;

11.  Raj Singh (deceased) through his L.R.s:-
i) Lachhi Ram s/o Raj Singh s/o Chhaju,

Residents of village Fatehpur, Tehsil & District Gurgaon.

Sd/- Dharam Pa]  sd/- Ram Kumar  sd/- Raj Singh  sd/- Satbir

sd/- Mange Ram

Sd/- Khazan  sd/- Hukam Chand sd/-Daya Kishan sd/- Mohan Singh
Sd/-Azad Singh  sd/- Chandgi Ram  sd/- Ramesh sd/- Balbir

Sd/- Mahabir

. Thakriya (deceased) through his L.Rs.i) Khazan; (1i) Usaday Sons
of Thakriya s/o Sh.Tirkha; (iii) Ram Kishan (deceased) s/o
Sh.Thakriya s/o Sh.Tirkha through his LRs:--a) Suresh; (b} Gopal,
sons of Ram Kishan; (iv) Hukam, son; (v) Smt.Shanti, daughter
of Thakriya s/o Tirkha;

2)  Soji; 3.Moli; 4 Giani; 5. Amar Singh, sons of Sh.Har
Chand; 6. Mange;

7. Chander sons of Sh.Mehar Chand,;

8.  Duli (deceased) through his L.Rs: i) Lachhman s/o Dull s/o
Nanga; ii) Hukam Singh (deceased) s/o Duli through his L..Rs:
a) Ramphal; (b) Balu; (¢) Dharmender, sons of Hukam Singh s/o

Duli s/o Nanga; (iif) Ram Piyari daughter of Duli s/o Nanga;
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9.  Teja (deceased) through his L.Rs; (i) Ram Kumar (ii} Badly;
(iii) Ramesh, sons  (iv) Bhagwani; (v)Mewa, (vi) Maya,
daughters of Teja s/o Tirkha;

10.  Shyam Singh (deceased) through his L.Rs:

i} Azad, (ii} Dhatampal, sons; (iii) Smt.Sukh Dei, widow; (iv)
Vidya Devi; (v) Medo; (vi) Prem; (vii}) Dhanpat, daughters of
Shyam Singh s/o Chhaju;

1, Raj Singh (deceased) through his L.R.s:-

* 1) Lachhi Rma s/o Raj Singh s/o Chhaju,

Residents of village Fatekpur, Tehsil & District Gurgaon.

Through Counsel:
Sd/-
P.8.Thakran &
Rajesh Verma,

Advocates, Guzrgaon.

True copy

Advocate.
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Annexure P- {7

Award no.12 for the year 2004-05,

Made by Sh.Amar Deep Singh, HCS, Land Acquisition
Collector, Urban estate, Haryana, Gurgaon, Acquisition for
35.51 acres of land in village Fatehpur, H.B.No.89, The.

and Distt. Gurgaon.

AWARD:-

The Urban Estates, Deptt. Haryana Govt. vide nofification
n0.LAC (G)NTLA-2003/921 dated 12.8.2003 published in under Section
4 of the Land Acquisition Act, 1894 (herein afer acres was likely to be
needed by the Govt, at public expenses for a public purpose namely for
the development and utilization of land as Residential, commercial,
Institutional Area, Sector 47 at Gurgaon under the Haryana urban
Development Authority act 1977 by the Haryana Urban Development
authority in the area of village Fatehpur, H.B.No.89, Tehsil and Distt.
Gurgaon.

Subsequéntly, declaration ws-6 of the L.A.Act was issued
on 10.8.04 vide notification no.LAC({G)-NTLA-2004/1077 vide which
75:39 acre of Lands was declared for acquisition. The State Gowt,
declared that the land under acquisition is needed for aforesaid public
purpose. The Land Acquisition Collector, Urban Estate, Haryana,
Gurgaon was also directed w's 7 of the Act to take order for acquisition

of land to queslion.
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AREA OF THE LAND:-

The area given in the deciaration ws-6 of Act was 7539
acres. The present award deals with 35.51 acre of land. The award of
rest of the land could not be announced due to orders of Hon'ble High
Court passed on the basis of orders dated 8.7.05 passed in CWP
No.10845/02. The area under this award has been measured at the spot
by the field staff ws 8 of the Land Acquisition Act and the same has
been found correct, The details of this area are given in the statement
no.l which has been prepared according to the para 0.36-1 of the
Financial Commissioner’s standing order no.28. The details of acquired

number khasra & area under this award is as under;:-

No,Khasra Area No.Khasra Area
1/15 0-16 3/12411 3-0
16 I-12 24/2 1-14
2111 2-9 24/3 1-16
17 3-18 26 6-8
18/] 4-9 5116 2-12
18/2 1-14 17/1 4-4
19 8-11 23 8-0
20 8-0 24 8-0
22/1/2 1-8 6//6 4-13
22/2 5-4 7 7-16
23 8-0 B 4-4
24 8-0 14 8-0

25 1-16 16/1 2-8




3N

4/2

7

1411
1472
14/3
171
17/2
18 min
19 min
20min
13/76/1
6/2
14/1
14//472
5

6

15
2212

And Khasra no.

22min
23min
24min
25
26
30

7-0

6-4

1-6

2-15
0-14
0-13
3-15
0-16
1-16
1-18

1-11

0-9
2-16
8-0
8-0
8-0
0-17

9-4
3-4
1-6
7-0
3-17
0-18

190
It

16/2
17/1
17/2
18/1
18/2
1971
1972
6//24
25
26
11/4/2

(35.51 acre).

5-12

7-0

5-2
2-18
8-0
8-0
19-16

5-8
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The above said detail of the land was intimated to the land
owners/interested persons through notices u/s-9 of the L.A.Act and was
read over to them, before the announcement of the award. None of the
interested persons raised any objections regarding the detail of the land

under acquisition.

DEMAND OF THE LAND OWNERS AND OTHER INTERESTED
PERSONS.

The notice u/s-9 of the Act were issued to the land o;umers and
other interested persons for 29.4.05 to appear before the Land
Acquisition Collector, Gurgaon, personally. or through duly authorised
agents to file the claims regarding the compensation and their objections
if any, to the measurement of the land. The right holders/interest
persons who turned up.for hearing did not submit any documentary
proof in support of their conténtions nor laid any evidences to

substantiate the claim.

MARKET VALUE:-

In order to arrive at a conclusion about the market value of
the and under acquisition. I have visited the land under acquisition and
taken into consideration its location. and potentiality. To fixed the
market value Haryana Govt. has constituted a committee under
Chairmanship of concerned Commissioner of the Division. The District
Collector, Gurgaon was requested vide letter dated 19.11.04 to supply
the market value price of land under acquisition. The rate was fixed by

the Divisional level Land Rate Fixation Committee, Gurgaon and the
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same was suppiied by the Id. District Collector, Gurgaon @
Rs.15,00,000/- per acre of all type of Land vide letter no.656/DRA dt.
23.6.05.

Keeping in view the above discussion and market rate
intimated by the Ld. District Collector, Gurgaon, I have come to the
conclusion that the rates fixed by the Divisional land rates fixation

committee, Gurgaon are just and fair. So, I award the same accordingly.

STRUCTURES/TUBEWELLS:-

There are same structures/tube well on the acquired land. The
value of the structuresitube well has been -assessed by the Executive
Engincer, HUDA, Division No.l1, Gurgaon. 1 do not suffer with the
same and award accordingly. The detail of said structures is attached

with the land acquisition file,

CROPS & TREES.

There where no trees and cross standing on the acquired

land.

COMPULSORY ACQUISITON CHARGES:-

In addition to this on account of compulsory nature of
acquisition. 30% compulsory acquisition charge are allowed and
additional amount on market value gt the rate of 12% per annum will
also be allowed under section 23(1-A) & 23(2) of L.A.Act from the date

of notification uw/s-4 i.e. 12.8.03 1o the date of announcement of award

i.e. 7.12.05 as provided in the amended Land Acquisition Act, 1894.
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INTEREST:-

As the possession has been taken over after offering the amount of
compensation of the land and the same has been handed over to the
representative of Estate Officer, HUDA, Guigaon vide Rapat no.182
7.12,05, entered in the Roznamcha Wakayati Patwari Halga Wazirabad.

Hence, no interest is payable to the land owners.

MODE OF PAYMENT:-

The payment will be made to the land owners and other
interested persons according to their eights and shares of entered in the
latest record of rights (Jamabandi) and keeping in view the mutations
sanctioned thereafter. In case any dispute arises, as to the apportionment
of the compensation or any part thereof, the amount of compensation
will be kept in L.A.C. account till the parties come to an amicable
settlement. If the parties do not come to an amicable settlement, the
dispute will be referred to the court of law for decision. The detail

apportionment s given in award statement attached with the Award file,

POSSESSION OF THE LAND.

The possession of the land acquired vide this award has
been taken over after offering amount of compensation of the land as per
law vide Rapat no,182 dated 7.12.05 entered in the Roznamcha Wakayat
of Patwari Halqga Wazirabad, except of such land for which the land
owners/interested persons have taken stay for dispossession from any
court of law till todey. The land thus acquired, of which the possession

has been taken, vests in state of Haryana and on transfer now, vest in
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Urban Development Authority, free from all encumbrances from today

e 7.12.05.

CONCLUSION:-

Subject to the above fact this award stands as under:-

l. Compensation for land Rs.5,32,65,000/-
2. Compensation for structure 30%. Rs. 6,92,601/-
3.  Compulsory acquisition, Rs.1,61,87,280/-

4, Addl. amount @ 12% per annum from Rs.1,50,12,039/-
12.8.2003 to 7.12.05 (27 months 25 day).
Total Rs.8,51,56,920/-

Announced this 7* day of December, 2005 jn the open court in the
presence of the land owners/interested persons who appeared before me.

The award (s now fixed in my office.

Sd/-
Place: Gurgaon. Land Acquisition Coilector,
Dt, 7.12.2005. Urban Estates, Hr.Gurgaon.

True copy

Advocate.







H tune b\.!) Aaunkan 3o Nam?k, Farm



197

[o

‘\\*_w\ . Q,&

18~

% ﬂa.k%‘- S}o MW‘E‘”"‘

M punc.




198

[e6

¢

A



199

N Lot

)

¥ sinkan m,m;g Sh8

Form

%

H oune




200

USRI

BE;

Y, Mahed s S/o &@31

H




Leall
M eupe &D SMb«A bs)o Ra.li&v\



202

IO

>\ﬁ~\ NAL




203

(]

k\m\. Q

W




‘_m‘.
[ 3

e

i, . |
.‘.J \ L t ... )
_/, \ rnl..._ e
L
B :

fo

{

agbun s

J

H Clne E 2




205

[P =P

eI

TYT T CARE




| | N -

i R B T R T R R T mvsem— - , [C/
|
|




207

[is™

Mo g




208

e

8¢

Annexure P- |8 A

Proforma to be filled up by the concerned LAO while sending
reports in land release cases:

Sr. Particulars Remarks
No.
1, Name of the landowner/applicant. Fatehpur  Gram
Panchayat.
2, |a) |Total area under acquisition & Khasra| 6/16 6/6 (4-13),
Nos. 7(7-16),  8(4-4),
14(8-0), 2(5-12),
17/1(0-1), 18/1 (3-
14), 19(5-2).
b) | Release sought for what purpose & area No
of the land requested for release with‘
Khasra Nos.
3. Name of village/Urban Estate/Sector No. | Sector 47.
4. Date of Notification under Section 4 & | 13.8.2003
purpose of acquisition,
5. Whether objection under Section 5A filed Yes.
or not? Gowvt. decision, if any.
6. Whether any area released under Section Yes.
3A.
7. LAO's recommendations on objection Yes.
filed under Section SA.
8. Gowt. decision on LAO's No

recommendations.
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5. Date of Notification under Section 6. 10.8.2004
10, Any recommendation in JSIC report? |-
Decision of Govt. , if any.
11, | a) | Date of Award, 7.12.08.
b} | Date of taking possession (P1 attach copy Yes.
of Roznamcha/any other proof).
12. |a} | Whether any structure was existing | Earlier.
before under Section 4?7
b) 1 If yes, details of structure, Earlier sem (now
report 5A attached)
¢) | Whether landownerthis family was Yes
residing at the time of Section 4, if
residential structure?
d) | Date of Award of Structure & Amount No
13, ja) |If eward  announced,  whether | Section 30 stands
compensation received by the applicant | ™ in Court.
or not,
b) | If yes, details thereof, -
¢) | Whether any land released earlier except No.
vnder Section 5A (Column No.6)? If so
areg, the level/stage of acquisition when
released.
15. | e) | Any Court case pending or not CWP No
No,& title of the case,
b} | Whether any stay granted — copy thereof. -
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¢) | Whether reply filed or not. If filed, copy -
of reply be sent.
d) | Present status of CWP alongwith next
date of hearing.
i6, Present construction at site & its present -
use alongwith photographs.
17. Date when site was visited by LAO,
18, Whether the case is covered under the
release policy dated 24.1.2011 or not?
19. Recommendation in cle3ar terms i.e. -
Recommended/Not Recommended.
Signatures: sd/- sd/- 8.5.13
Full Name Ramesh ..., Sd.- 8.5.13
29.4.13
Date
Received sd/- Pradesh Singh
B.5.13 9990900997
True copy

Advocate,
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ANNEXURR P- 19

NOTICE

You are all informed that the land on which you are in
possession belongs to HUDA Deptt. and you have taken illegal
possession of the same. You are requested that you may vacate the land
within 24 hours, otherwise HUDA Depit. would forcibly remove you

from the land.

BY ORDER
ESTATE OFFICER-2,
HARYANA URBAN DEVELOPMENT AUTHORITY
GURGAON

True Translation,

Advocate
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Annexure P- Y 3.
13.4.2015

By Registered Post

Respected 5.H.0,, Sadar, Gurgaon.

Respected Deputy Commissioner, Gurgaon,

Respected Police Commissioner, Gurgaon.

Respected Commissioner, Municipal Corporation, Gurgaon.
Respected Director General of Police, Haryana, Panchkula.
Hon’ble Chief Minister, Haryana Government, Chandigarh.
His Exceliency, The Governor of Haryana State,Chandigarh
Hon'ble Prime Minister, Govt. of India, New Dethi.

His Excellency, The President of India, New Delhi.
Respected Chairman, Human Right Commission, Govt, of

India, New Delhi,

Respected Chairman, Women Commission, Govt. of India,

New Delhi.

Respected Chairman, Minor Children Commission, Govt.

of India, New Dethi.

Respected Chairman, Women Commission, Haryana,

Panchkula.

Respected Chairman, Human Right Commission,

Chandigarh.
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15. Respected Chairman, Lokayukta, Haryana, Chandigarh.

16. Hon’ble the Chief Justice, Punjab and Haryana High Court,
Chandlgarh,

17.  Hon’ble the Chief Justice, Hon'ble Supreme Court of India,
New Delhi,

Subject:- Application for taking action against the Criminal/defaulters
conniving with builders, capitalists, Uniworld & Unitech
owners for making unnecessary pressure, illegal demolition of
Rs.205 crores property, for taking domestic article and
damaging it and taking jewellery articles forcibly, unlawfully
and by unfair means, for behaving shameful act with Women,
youngsters and for keeping unlawful custody, against human
right, women right, child right, threate of killing and for
involving in false cases etc. against single village Fatehpur
Jharsha of 100 years old of Kashyaps residents.

Respected Sir,

It is respectfully submitted that we the applicants belong to

Kashyap backward class and are residing permanently from last 100

years in Village Fatehpur Jharsa, Sector 47, Gurgaon with our families.

The employees of Haryana Police pasted notices on 11.4.2015 at 6.00

P.M. at different places to vacate the village within 24 hours. On

12.04,2015 at 8.00 AM, large police force in hundreds including lady

police, HUDA Deptt. employees surrounded out village. Ladies and

youngsters of village were caught abused and by shameful and illegal
way taKen into custody and unlawfully and they were taken and Kept in
illegal custody at unknown places uptc 4 PM. Police force on

12.04.2015 at 8.00 AM started demolition illegally way by deploying 6

JCBs, 4 Tractor Trolleys and two Fire Brigade vehicle, At that time Shri

Krishan Pal Kashyap son of Sh.Bhagwan Sahai resident of Ashok Vihar,

Gurgaon, Shri Pardeep Singh Kashyap son of Sh.Ram Chander Singh,
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resident Madanpuri, Gurgaon, Shri Lokram Kashyap son of Jagatmath
resident of New Basti, Gurgaon, Shri Krishan Kumar Kashyap son of
Sh.Chander Parkash, resident of Badshahpur and Shri Satbir Singh
Kashpat son of Bahadur resident of Badshahpur were also present on
spot, who have seen the whole incident with their eyes. 205 puccs
houses with domestic articles were completely demolished. 205 pucca
old houses of village Fatehpur Jharsa were destroyed completely and
turned into plain land and made us all houseless. We all resident of
village belong to below poverty line (BPL). Local Police and HUDA
employees of Gurgaon have done a great atrocity 10 women, children,
elders and youngsters.l They have done a great loss of Rs.205 cores by
destroying the domestic articles of Fatehpur Jharsa village. Essential
services like electricity, water and all public- health amenities were
stopped/closed and threatened all villagers to vacate the village
immediately otherwise you will be got involved in false cases. Human
Right, Women Right and Child Right were violated completely and
openly. Our village Fatehpur Jharsa, Sector 47 is spread over/inhabited
in 13 acres of land. Multi storey flats of great builders and capitalists
were built around our whole village. Big builders - Uniworld and
Unitech were hatching out a criminal conspiracy in connivance with
HUDA Deptt., Police Deptt., Gurgeon and senior leaders of B.J.P, This
small village of 100 years old of Kashyap residents were demolished
illegally in connivance of HUDA Deptt.,, Police Deptt., Gurgaon and
senior leaders of B.J.P and after taking illegal gratification of crores of

tupees. Democratic rights were violated openly. The domestic articles
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and jewellery of villagers were forcibly and illegally taken away by
HUDA employees of Gurgaon. Electricity, water meters etc. were
illegally disconnected. HUDA employees of Gurgaon have also taken
away the electric meters with them. We have not seen such shameful
injustice till today. Local Police-and HUDA employees of Gurgaon have
forced us to live in open by murder of democracy. We are earning our
livelihood for our BPL families and the police has left us under the open
Sky by d_emol:‘shing our houses'in village. We are voters of this village
and house tax receipts and electricity bills are with us, Our Ration Card,
{dentity Cards arc made of this village long 8go. Uniworld and Unitech
Builders have fortified our poor village of Kashyap residents of below
poverty line illegally by msking boundary wall all around. So, it is
humbly requested that stern legal action may be taken against the
culprits in conspiracy by registering a case against HUDA lemployees of
Gurgaon, Police force Gurgaon, Estate Officer-2, HUDA Dpett.
involved in the illegal and shameful demolition of 205 kashyap families
with domestic articles of village Fatehpur Jharsa, Sector 47, Gurgaon.
All villagers were given the compensation of Rs.205 crores immediately
for their houses and domestic articles demolished illegally and forcibly.
Our villgge Fatehpur Jharsa may be got reconstructed and electricity and
water arrangement be made immediately. All villagers provided food
stuff etc, Arrangement of villagers be made to live permanently in the
village till the reconstruction of our village by HUDA Deptt. and
Haryana Govt. is taken up. We all will continue our agitation in village

by taking resort to Satyagreh, by on going Hunger strike and sitting on
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fast till end of our lives in our village and till justice is done with us, In
case there is any loss of life and property of poor backward class of
Kashyap of permanent résident of Fatchpur Jharsa family, Sector 47,
Gurgaon, then Govt, of Haryana will be fully responsible. Today we
carne to know that HUDA has planned to acquire our village illegally -
without giving notice.

So, we all villagers with utmost respect pray that justice be
provided to 100 years old village of Fatehpur Jharsa inhabitants of

" Kashyap Backward class society immediately.

Thanking you,
Sd/-
Sd/~ All residents- Fatehpur Jharsa,
Sector 47, Gurgaon, Haryana
List attached.
True copy

Advocate,
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Extract of news item published in ‘The HINDU’ English Daily

CITY/NCR:

dated 13.4.2015.

HUDA demolishes over 200 houses

13 ~ acre Gurgaon village land cleared of encroachment in 8 hours.

Ashok Kumar

GURGAON: More -

than 1,200 houses o4

people, including

newborns, the

elderly and pregnant &

women, wee left to
fend for themselves

under the open sky

after the Haryana

-“". Ay
&. s 'ﬁs &
»\*?i §oe :i' -;.WK! Sectar 47, Curgaon, on Sunday.

The scene gfter demolition at Fathepur village in

e e R N oOIIET A€ 20K KAMAR AND MANDJ KUHAR

anedl L e s the , "';'.hea'c!:l.onhmbeentaka

Urban Development Authority (HUDA) officials along with the police

demolished over 200 houses at Fatepur (Jharsa)village in Sector 47 here

on Sunday.

In an eight-hour-leng operation that began at 6 a.m. the HUDA

officials and the Gurgoan Police together raised the houses in the village

spread over 13 acre and ¢leared the land of encroachment.
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After the demolition squad left, the villagers could be seen
searching the rubble for their belongings, some trying to put together
corrugated iron sheets on bamboos to erect markeshift huts and others
cooking in the open.

"We had not even got up in the moming when the police in large
numbers, over 2,000 policemen, surrounded the village and began the
demolition drive. We were outnumbered and hand no choice but to
helplessly watch the police raze our houses. They spared only three
temples and nothing else,” said Rajender, an auto-driver.

The village is mostly inhabited by the people belonging to
backward Kashyap community.

As per the HUDA, the land in question was to be used as access
road for Unitech’s Uniworld Garden-II Apartments residential project
and other public amenities, but was encroached upon.  The
encroachment had delayed possession to over 800 odd flat owners
hoiding flats in the project.

A local court had also directed the police to lodge a First
Information Report against three directors of Unitech Realty Private
Limited, besides six others, six others, six months ago in this connection.

The police had tried to clear the encroachment in 2011 as well, but
the operation was aborted due to violent protests in which two vehicles
were set afire and severa! people were injured.

Locals accuse the BJP Government of acting in connivance, with

the builders, when, they say, are eyeing this prime land.
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The villagers, however, claimed that the land belonged to them
and they were settled here for the past over too years. “These people
have been staying here sirice [938 and can produce evidence in this
connection. Now suddenly, the government has rendered them homeless
without any notice and rehabilitation plan,

“The action has been taken by the BJP government in connivance
with the builders who are eyeing this prime land. We had met the Chief
Minister in December and he had assured that no action would be taken,
still they did this to us,” said Haryana Kashyap Rajput Sabha Vice
President —Pradeep Singh Kashyap.

Not willing to give up, village headman Mohan Kashyap said they
would continue to stay in the village and not evacuate the land under any
circumstances. “They have broken our homes. We have lost our
bellongings. Now we have nothing to lose. We will fight it out in the

court and on the streets,” Said Mohan.

True Extract

Advocate,
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Annexure P- Y 7

To dt. 154.15.
Phone No.011-24651750.

Respected Shri K.G.Balakrishan Ji,
President,

Nationa! Human Right Commission,
Human Right Bhavan, Block-C,
J.P.O. Complex, LN.A,

NEW DELHI-110 023.

Respected Sir,
Namaskar,

64786/CR/15 64786/CR115
Subject:-  Application for taking action against the Criminal/defauiters
conniving with builders, capitalists, Uniwotld & Unitech
owners for making unnecessary pressure, illegal demolition of
Rs.20S crores property, for taking domestic article and
damaging it and taking jewellery articles forcibly, unlawfully
and by unfair means, for behaving shameful act with Women,
youngsters and for keeping unlawful custody, against human
right, women right, child right, threate of killing and for
involving in false cases etc. against single village Fatehpur
Jharsha of 100 years old of Kashyaps residents.
Respected Sir,
it is respectfully submitted that we the applicants belong to
Kashyap backward class and are residing permanently from fast 100
years in Village Fatehpur Jharsa, Sector 47, Gurgaon with our families.
'The empioyees of Haryana Police pasted notices om 11.4.2015 at 6.00
P.M. st different places to vacate the village within 24 hours. On
12.04.2015 at 8.00 AM, large police force in hundreds including lady
police, HUDA Deptt. employees surrounded out village. Ladies and
youngsters of village were ¢aught abused and by shameful and illegal

way taken into custody and unlawfully and they were taken and kept in

illegal custody at unknown places upto 4 PM. Police force on
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12.04,2015 at 8.00 AM started demolition illegally way by deploying 6
JCBs, 4 Tractor Trolleys and two Fire Brigade vehicle. Al that time Shri
Krishan Pa] Kashyap son of Sh.Bhagwan Sahai resident of Ashok Vihar,
Gurgaon, Shri Pardeep Singh Kashyap son of Sh.Ram Chander Singh,
resident Madanpuri, Gurgaon, Shri Lokram Kashyap son of Jagatnath
resident of New Basti, Gurgaon, Shri Krishan Kumar Kashyap son of
Sh.Chander Parkash, resident of Badshahpur and Shri Satbir Singh
Kashpat son of Bahadur resldent of Badshahpur were glso present on
spot, who have seen the whole incident with their eyes. 205 pucca
houses with domestic articles were compietely demolished. 205 pucca
old houses of village Fatehpur Jharsa were destroyed completely and
turned into plain land and made us all houseless. We all resident of
village belong to below poverty line (BPL). Local Police and HUDA
employees of Gurgaon have done a great atrocity to women, children,
elders and youngsters. They have done a great loss of Rs.205 cores by
destroying the domestic articles of Fatehpur Jharsa village, Essential
services like electricity, water and all public heaith amenities were
stopped/closed and threatened all villagers to vacate the village
iramediately otherwise you will be got involved in false cases. Human
Right, Women Right and Child Right were violated completely and
openly. Our village Fatehpur Jharsa, Sector 47 is spread over/inhabited
in 13 acres of land. Mult storey flats of great builders and capitalists
were built around our whole village. Big builders - Uniworid and
Unitcch were hatching out a ¢riminal conspiracy in connivance with

HUDA Deptt., Police Deptt., Gurgaon and senior leaders of B.J.P. This
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small village of 100 years old of Kashyap residents were demolished
illegally in connivance of HUDA Deptt., Police Deptt., Gurgaon and
senior leaders of B.J.P and after taking illegal gratification of crores of
rupees. Democratic rights were violated openly. The domestic articles
and jeweliery of villagers were forcibly and illegally taken away by
HUDA employees of Gurgson. Electricity, water meters etc. were
illegally disconnected. HUDA employees of Gurgaon have also taken
away the electric meters with them. We have not seen such shameful
injustice till today. Local Police and HUDA employees of Gurgaon have
forced us to live in open by murder of democracy. We are eaming our
livelihood for our BPL. families and the police has left us under the open
Sky by demolishing our houses in village. We are voters of this village
and house tax receipts and electricity bills are with us. Our Ration Card,
ldentity Cards are made of this village long ago. Uniworld and Unitech
Builders have fortified our poor village of Kashyap residents of below
poverty line illegally by making boundary wall all around. So, it is
humbly requested that stern legal action may be taken against the
culprits in conspiracy by registering s case against HUDA employees of
Gurgaon, Police force Gurgaon, Estate Officer-2, HUDA Dpett.
involved in the illegal and shameful demolition of 205 kashyap families
with domestic articles of village Fatehpur Jharsa, Sector 47, Gurgaon.
All villagers were given the compensation of Rs.205 crores imunediately
for their houses and domestic articles demolished illegally and forcibly.
Our village Fatehpur Jharsa may be got reconstructed and electricity and

water arrangement be made immediately. Al villagers provided food




250
[Ce g

stuff ete. Arrangement of villagers be made to live permanently in the
village till the reconstruction of our village by HUDA Deptt. and
Haryana Govt. is taken up, We all will continue our agitation in village
by taking resort to Satyagreh, by on going Hunger strike and sitting on
fast till end of our lives in our village and till justice is done with us. In
cas¢ there s any loss of life and property of poor backward class of
Kashyap of permanent resident of Fatehpur Jharsa family, Sector 47,
Gurgaon, then Govt. of Haryana will be fully responsible. Today we
came to know that HUDA has planned to acquire our village illegally
without giving notice,

So, we all villagers with utmost respect pray that justice be
provided to 100 years old village of Fatehpur Jharsa inhabitants of

Kashyap Backward class society immediately.

Thanking you,
Sd/-

Pardeep Singh Kashyap,
Sd/- Krishan Pal Kashpay All villagers, Fatehpur JTharsa,
9313706090 Sector 47, Gurgaon, Haryana

List attached.
Sd/- Mohinder Kashyap, MNo.9990900997
0718294586
Sd/- Mohan Singh Kashyap House No.939,
9990570429, Street No.11, Madanpuri,
Gurgaon 122 027 (HR).
True copy

Advocate,
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Annexure P- o

Assistant Registrar (LAW) Case No.3828/7/5/2015/0C
Fax N0.:011-24651332 NATIONAL HUMAN RIGHTS COMMISSION
(LAW DIVISION)

* » &

MANAV ADHIKAR BHAWAN
Block-C, G.P.O.COMPLEX, NEW DELHI-110 023.

Case No,3828/7/5/2015 Dated 12.05.2015

To
THE CHIEF SECRETARY,
GOVT. OF HARYANA, CHANDIGARH.

Sub: Complaint from

PRADEEP KASHYAP AND QTHERS,

R/O FATEHPUR JHARSA, SEC.47, GURGAON,

GURGAON, HARYANA,
Sir,

The complaint dated 15.04.2015, was placed before the
Commission on 08.05.2015. Upon perusing the complaint, the

Commission directed as follows:-

Transmit a copy of the complaint 10 the concerned authority
calling for a report within four weeks,

2, Accordingly, I am forwarding herewith a copy of the
complaint for taking appropriate action in the matter as per the directions
of the Commission. It is requested that an Action Taken Report be sent
to the Commission within 2 4 weeks from the date of receipt of this
letter.

Yours faithfully,
Enesl: As above. Sd/-
CCtio ASSISTANT REGISTRAR{LAW)

Case No.3828/7/5/2015

PRADEEP KASHYAP AND OTHERS,

R/O FATEHPUR JHARSA, SEC.47, GURGAON,
GURGAON, HARYANA.

True copy ASSISTANT REGISTRAR(LA W)

Advocate.
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Annexure P- S/

Assistant Registrar (LAW) Case No.3828/7/5/2015/0C
Fax No.:011-24651332 NATIONAL HUMAN RIGHTS COMMISSION
(LAW DIVISION)
* % x
MANAV ADHIKAR BHAWAN
Block-C, GP.O.COMPLEX, NEW DELHI-110 023.

Case No.3828/7/5/2015 Dated 12.05.2015

To
THE DIRECTOR GENERAL OF POLICE,

POLICE HEADQUARTERS, SEC.6, PANCHKULA,
HARYANA.

Sub: Complaint from

PRADEEP KASHYAP AND OTHERS,
R/O FATEHPUR JHARSA, SEC.47, GURGAON,
GURGAON, HARYANA.

Sir,

The complaint dated 15.04.2015, was placed before the
Commission on 08.05.2015. Upon perusing the complaint, the
Commission directed as follows:-

Transmit a copy of the complaint to the concerned authority

calling for a report within four weeks.

2. Accordingly, 1 am forwarding herewith a copy of the
complaint for taking appropriate action in the matter as per the directions
of the Comnmission. It is requested that an Action Taken Report be sent
to the Commission within a 4 weeks from the date of receipt of this
letter.
Yours faithfully,

Encs!:As above, Sd/-
CCto ASSISTANT REGISTRAR(LAW)

Case No,3828/7/5/2015

PRADEEP KASHY AP AND OTHERS,

R/O FATEHPUR JHARSA, SEC.47, GURGAON,

GURGAON, HARYANA.

True copy ASSISTANT REGISTRAR(LAW)
Adv,
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

162 CWP-10558-2015
BHEEM SINGH KASHYAP AND ORS.
Vs
STATE OF HARYANA AND ORS.

Present: Mr.Ashish Aggarwal, Senior Advocate
with Mr. Ankit Aggarwal, Advocate
for petitioners No.37, 63 & 87.

Mr.0.P.Goyal, Senior Advocate
with Mr. R.S.Kang, Advocate

for the petitioners.
EE 3 3

Learned counsel for the petitioners inter alia submitted that
land in question is primarily being acquired with malafide intention to
benefit respondents No.9 & 10. It was urged that the petitioners are
residents of that area which is being acquired illegally. They being in
possession are entitied to retain the same in view of the provisions of the
Right to Fair Compensation and Transparency in the Land Acquisition,
Rehabilitation and Resettiement Act of 2013.

Notice of motion to the respondents for 27.07.2015.

Notice regarding stay as well.

Process dasti only.

In the meantime, status quo shall be maintained. 1t is, however,
clarified that it shall be the responsibility of the petitioners to serve the

respondents before the date fixed, failing which the interim order shall stand

vacated.
(AJAY KUMAR MITTAL)
JUDGE
(REKHA MITTAL)
JUDGE
May 25, 2015,

Davinder Kumar

lofl
::: Downloaded on - 09-09-2025 23:56:16 :::
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARIHI

214 CWP No.10558 of 2015
CWP No0.20732 0f 2014 and
CWP No.15943 of 2015 (O&M)

BHEEM SINGH KASHYAP AND ORS. VS STATE OF
HARYANA AND ORS.

Present: Mr. O.P.Goyal, Sr. Advocate with
Mr. Vijay Singh, Advocate,
Mr. Vijay S.Kajla, Advocate for
Mr. Kulwant Singh, Advocale lor the petitioner(s).
Ms. Palika Monga, DAG, Haryana.
Mr. Aashish Chopra, Advocate
for respondents No.9 and 10
in CWP No.10558 of 2015 and
respondent No 6 in CWP No.20732 of 2014.
Ms. Shriya Kalra, Advocate for
Mr. Satish Aggarwala, Advocate
for respondent No.11 in CWP No. 10558 of 2015.
Mr. Lokesh Sinhal, Advocate for HUDA.

e ok e e
Heard.
Admitted,
To be listed for final hearing on 20.07.2016.
To be taken up at Sr. No. |

A photocopy of this order be placed on the files of

other connected cases.

| AJAY KUMAR MITTAL |
JUDGE

{ DARSHAN SINGH ]
25.04.2016 JUDGE
Vinay

lofl

::: Downloaded on - 09-09-2025 23:56:37 =
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U CLDIE 50

Apphicayan for whieh yrgency is clarmed
shouid be subnntted to the Depny Registrar
befoie 11 3 m. and will ordinarily be |yid before
the Judge appointed to dispose the applications
of this class witi his pefitions un the day following
1hnt g which the appliclion is presented.

Theapplicution may, hewever, i specifically
tequested sad the reasons for the request suted,
bhe submitied for orders onthe day ofprsentation.
in no case, hawever, will an application received
after 11 a,m. be submined for orders on the day

W K—S/’j

32 U ltem SeGavet Peess, WP Chd

IN TIIE HIGK COURT OF JUDICATURE
FOR THE STATES OF PUNIAB AND
HARYANA AT CHANDIGARH

(m#vu\olgd}fwlﬁ

Ta %\MM C,.J} W \gs gﬁ\)_‘ 'S

of presentation.
X
/
§

24

C Neertd et xgten

The Addl, Registrar,

High Couwet, Chandigarh
Tulcolcac
£3 SAN_ R,
QYL 25 S Petitioner/Applicant

TR T A\ h% > Respordent.
$in, ‘

Wl you Kindly treat the acsotapanying
peizigns 2s an ugent one in accordance with the
provision of Rule 9, Chapler 3-A, Rules and
Order High Court, Voluge V.

. The mmudinfuraéur.y o

IS e

Ravoet StvaH Swascy
P AT -Boiy

.t

Sor Petitioney,
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND
HARYANA AT CHANDIGARH
AMENDED CIVIL WRIT PETITION 20558 OF 2015

Bheem Singh Kashyap and others through Pradeep

Kashyap, Power of Attorney Holder

........ ..Petitioners
Versus
State of Haryana and others. ....Respondents,
INDEX
Sr. | Deseription ) Date Page Court
No. Fee
1A Application under Order 6 Rule 17 read 23.9.2015 A-E 3.00
with Section 151 CPC for amendment of «
the writ petiton.
1B Affidavit in support of amendment 28.9.2015 F-} -
application.
1 List of events. 18.5.2015 1-9 -
2. Amended Civil Writ Petilion No. 10558 of  18.5.2015 10418
2015 under Article 226 of the 23.9.2015
Constitation of India
Affidavit in support of the Petition 18.5.2015 42.43

> 26.9.
0\ %%QW Annexure P-1 i 44-51

Copy of the List of Residents of village
%o\m \S\ Faltehpur (Yharsa).

Q\ ¢ 5. Annexuce P2 12.8.2003 52.54
| Copy of notification issued under Section
f Land Acquisition Act.

6.  Andexure P-3 10.8.2004 55-57
,bé Copy of notificalion issued:under Section
6 of Land Acquisition Act. GFEICE OF
x () Y7 Asnoxare P4 ;, ADVOCATE GENEYAYLeq 58-65
.,-\’/ Copy of objections flled under Sectio |
9(2) of Land Acquitjtion Act 3 W “Q\@‘; i

(XK ‘BW) \&\\S L;*ﬁ"mmv -
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i,

12.

is.

16

17,
18.
19,
20.
21.

22.
23.
24,

25
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Annexuyre P-5 7.12.2005 66.72
copy of Award.

Anngxure P-6 73
Photograph of village before demolition.

Annexure P-7. 74
Photograph of house before demolition.

Annexure D8 75
Photograph of house before demolition.

Annexure P9, 76
Photograph of house before demolition.

Annexure P-10 77
Photograph of house before demolition.

Annexure P-11 78
Photograph of house before demolition.

Annexure P-12 79
Photograph of house before demolition,

Apnexure P13 80
Plhotograph of house before demolition,

Anncxuse P-14 §1
Photograph, )

Anmnexure P-15 82
Photograph of house before demolition.

Annexure P-16 83
Photograph of ouse before demolition.

Annexure P-17 84
Photograph of house before demolition,

Annexure P-i8 85
Photograph of house before demolition.

Annexure P-184A, 29.4.2013 86-88
Copy of performa sent by LAO forrelease

ofland.

Annaxure P-19 Undated 89

Copy of noticed pasted and distributed in
Village Fatehpur (Jharsz).

Amexnre P-20, 12.4.15 90
Photograph of debri/demolished house of
pelitioners,

Angexyre P-21, - 12.4.15 9}
Photograph of debri/demolished house of
petitioners.




26.

27.

28.

29,

30.

1.

32

33,

34,

35,

16.

YA

38.

39.

40,

266

{74

Anoexwe P-22,
Photograph of debri/demolished house of
petitioners.

Annexure P-23,
Photograph of debri/demolished house of
petitioners.

Annexure P-24,
Photograph of debri/demolished house of
petitioners,

Angexure P-25,
Photograph of debri/demolished house of
petitioners.

Annexure P-26,

Photograph of debri/demolished house of
petitioners.

Annexure P-27,
Photograph of debri/demolished house of
petitioncrs.

Annexure P-28,
Photograph of debri/demolished house of
pelitioners.

Annexure P-29,
Photograph of debri/demolished house of
petitipners.

Annexure P-30,
Photograph of debri/demotished house of
petitioners.

Anngxure P-31,
Phetograph of debd/demotished house of
petitioners.

Annexure P-32,
Photograph of debri/demolished house of
pelitioners.

Annexure P-33,
Photograph of debri/demolished house of
petitioners.

Annexure P-34,
Pholograph of debri/demolished house of
petitioners.

Anngxure P-335,

Photograph of debri/demotished house of
petitioners,

Annexure P-36,

Photograph of debn/demolished house of
petitioners.

12.4.15
12.4,13
12415
12.4.15
i2.4.15
12.4.15
12.4.15
i2.4.15
12.4.15
12.4.15
12.4.15
12.4.15
12.4.15

12.4.15

12.4.15

92

93

94

95

96

97

98

a9

100

103

102

103

104

105

106
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42.

43.
44,
45
46,
47.

48.

49.
50.
51.
52.
53..

54.
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Annexure P-37,
Photograph of debrifdemolislied house of
petitioners.

Anngxure P-3§,

Photograph of debri/demolished hause of
petitioners,

of petitioners.

Anngxure P-39,
Phatograph of debri/demolished house of
petitioners.

Annexure P40,
Photograph of debii/demolished house of
petitioners.

Annexure P-41,

Photopgraph of debri/demolished house of
petitioners.

Annexure P-42,
Photograph of debrifdemolished house of
petitieners.

Annexure P-43,
Photopraph of debri/demolished house of
petitioners.

Annexure P-44,
Photograph of Harsh Kumar ai the spot.

Annexure P43,
Photograph showing the presence of
Police during demotion.

Annexure P-46,
Photograph of debri/demolished house of
pcu'lioncrs:

Angexure P-47,
Copy of representation addressed to 17
authorities.

Annexyre P-4é,
Copy of news item published in *The
Hindu’ National Daily.

Annexure P49,
Copy of representation sent to Nationa)
Human Right Commission by petitioners.

Annexure P-50,

Copy of letter from National Hunan
Right Cammission te Chief Sccretary,
Haryans,

12415

124.15

124,15

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

12.4.15

13.4.2015

13.4.2015

15.4.2015.

1542015

107

108

109

130

111

b2

113

114

L15

116

117-121

122-124

125-128

129
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35, Anncxwe P-51, 15.4.2015 130
Copy of letter from National Human
Right Commission to PGP, Haryana.

60, Annexure P52 15.5.2015 131
Pliotograph 1aken on 15,5,2015.
61.  Apngxure P-53 132 0.65
Photograph taken on 15.5,2015,
62.  Annexure P-54 133 0.65
Photograph taken on 15.5.2015,
62.  Annexurg P-53 134 065
Photograph taken on 15.5.2015,
63.  Annexure P-56 135 0.65
Photograph taken on 15.5.2015,
64.  Annexure P-57 136 0.65
Photograph taken on 15.5.2015,
65. Amnexure P-58 137 065
Photograph taken on }5.5.2015.
3 66.  Power of attorney of Attomey holder. Already on record.
|
| VERNACULAR
67. Ann.P-19 - Copy of notice pasted and Undated 138

distributed in Village Fatehpur (Jharsa).

Total Cowt Fee Rs. 300

——————

1. Lawpoints are inparaNo.25 at page number 36 of the Writ Petition.

2. Relevant stalutes and rgles () Constitution of India
(ii) Land Acquition Acts
3. Any other Writ Petition Nil
4. Trye and correct copy of Annexures F-1 to P-58 has been filed with amended
petition. '
Note:-1i. His not u petition filed as PIL. 170 petitioners are affected parties

who have filed this writ petition,

Qs 5

CHANDIGARH (Randeep Singh Smagh),
DATED: 18.5.20}5 Advocate/P/972/2014

23.9.2015 COUNSEL FOR THE PETITIONERS.
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“B! 3
iN THE HIGH COURT FOR THE STATES OF PUNJAB AND

HARYANA AT CHANDIGARH

AMENDED CIVIL WRIT PETITION NO.10558 OF 2015

Bheem Singh Kashyap and others through Pradeep

Kashyap, Power of Attorney Holder.

.......... Petitioners
Versus
State of Haryana and others. ....Respondents,
Total court fee affixed : Rs, Do

CHANDIGARH %‘Q\%\ c;\“%\

{Randeep Singh Smagh),
DATED: 18.5.2015 Advocate/P/972/2014
23.8.2015 COUNSEL FOR THE PETITIONERS.
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

C.M. NO. u—! ﬁ OF 2015

IN: CWP NO.10558 OF 2015

Bheem Singh Kashyap and others, thraugh Power of Attorney Holder

Pardeep Kashyap.

Petitioners/Applicants

Versus

State of Haryana & Ors .... Respondents

Application under Qrder 6 Rule 17 read with Section

151 CPC for amendment of the writ petition.

RESPECTFULLY SHOWETH:

1. That the above mentioned case is pending and fixed for
arguments for 5.10.2015, Only respondents No.6 and 8 have filed
their jeoint reply and other respondents even though served have not

filed the written statement.

2. That in the head-neote of the writ petition, ‘a writ in the
nature of certiorari for quashing Annexure P-2 dated 12.8.2003 and
Annexure P-3 dated 10.8.2004' has been mentioned, but in the prayer

clause no prayer for quashing Annexures P-2 and P-3 has becn made.
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3. That in the body of the writ petition, provisions of Section 24
of the Right to Fair Compensation and Transparency in the Land
Acquisition, Rehahilitation and Resettlement Act of 2013 has been
reproduced and submissions have been made that acquisition shall be
deemed to have lapsed since the Award was made on 7,5.2005 and
physical passession of the land has not been taken from the petitianers

and they have also not been paid the compensation.

4, That in the Head-note of the writ petition, a declaration that
the acquisition praceedings have e¢lapsed under Section 24(2} of the
Right to Fair Compensation and Transparency in the Land Acquisition,
Rehabilitation and Resettlement Act, 2013 has not been mentioned by
inadvertence and therefore, amendment to this effect is prayed for to be

made in the Head Note.

3. That the question of law in view of Section 24(2) of the 2013
Act regarding acquisition deemed to have lapsed has been framed, but
ne prayer has been made with respect to quashing of Annexures P-2
and P-3 and also regarding declaration that acquisition proceedings

shall be deemed ta have lapsed under Section 24(2) of the Act has been

magde.

6. That the petitioners are praying for quashing of Annexures
P-2 and P-3 of the Land Acquisition Act and also that a declaration be
made that the acquisition proceedings shall be deemed to have lapsed

in view of the fulfillment of 3 conditions under Section 24(2) of the Act.
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7. That the petitigners, therefore, submit that the following

amendments may kindly be allowsd to be made. No prejudice shall be

caused to all the respondents,

a)

b)

In the Head note of the writ petition after {ix) and
before AND any other writ, order or direction the
folfowing sub para (x) may kindly be ordered to be
added by way of amendment:-

{x} A declaration that the acquisition proceedings
under Section 24 of the Right to Fair
Compensation and Transparency in the Land
Acquisition, Rehabilitation and Resettlement Act,
2013 have elapsed be ordered to be made since
all the ingredients as mentioned in Sub Section

24{2) are complete in the present case.

In para no.25 at page 36 of the writ petition, question
no.vii) may kindly be ordered to be added after
question no.(vii) and before para no.26 of the writ

petition:

“(viii) Whether notification under Section 4 Annexure
P-2  dated 12.8.2003 and Annexure P-3 dated
10.8.2004 under Sectian 4 of the Land

Acquisition Act 1894 are liable to be quashed
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on the pleas taken in the writ petition
and also on the facts and circumstances of the

case?

That in the prayer clause, after prayer (i} and before
{ii}, the following prayer may kindly be inserted as

prayer nos. (i) and (i) respectively:

“(iij to issue a writ in the nature of certiorari
quashing notification issued under
Section 4 dated 12.8.2003, Annexure P-2
and also notification {ssued under
Section 6 dated 10.8.2004 Annexure P-3 under

the Land Acquisition Act, 2013

(iif a declaration that acquisition proceedings shall
be deemed to have lapsed under Section 24(2)
of the Right to Fa.il; Compensation and
Transparency in the Land Acquisition,
Rehabilitation and Resettlement Act of

2013, be made by this Hon'ble Court;

That prayer no. (ii), {ili}, (iv}, (v}, (v}, (vii), (viii}, {ix), (),
(xi}), (xii} and {xii) may be re-numbered as prayer no.

(v}, (v}, (v, {vii), (viii), (i), (%), (i), (xii), (xdii), (xiv)

and (xv}, respectively,
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8, That no prejudice shall be caysed to the respondents since

respondents other than respondent No.6 and 8 have not flied any

reply/written statement to the writ petition.

9. That amendment prayed for is bonafide, There is no
malafide intention since the prayer has been inadveriently missed-out
to be included in the main writ petition. There is no much delay

seeking amendment in the writ petition.

It is, therefore, respectiully prayed that the above
amendments may kindly be ordered to be allowed in the writ petition,
in the interest of justice. The amended writ petition is attached with

the amendment application.

Loded, ¢

CHANDIGARH {(RANDEEP SINGH SMAGH)
ADVOCATE
DATED 23.9.2015. ENRLMNT NO.P/942/2014

COUNSEL FOR THE PETITIONERS
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

G NO.E_CLYC)F 2015

IN: CWP NO.10558 OF 2015

Bheem 8Singh Kashyap & Ors, through Power of Attorney Holder Pardeep

Kashyap and others.

....  Petitioners/Applicants

Versus

State of Haryana & Ors .... Respondents

Affidavit of Pardeep Kashyap, son of Sh.Ram Pal Kashyap,
Power of Attorney holder of 170 petitioners, Ex. resident of
village and Post Office, Fatehpur (Jharsa), Distt.Gurgaon

(now residing no where (Nomad).

I, the gbove named deponent, do hereby solemnly affirm

d state as under:

I That the above mentioned case is pending and fixed for
arpuments for 5,10.2015, Only respondents No.6 and 8 have filed their joint
reply and other respondents even though served have not filed the written

statement.

2. That in the head-note of the writ petition, ‘a writ in the nature of

certiorari for quashing Annexure P-2 dated 12.8.2003 and Annexure P-3

DT e agy
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dated 10.8.2004" has been mentioned, but in the prayer clause no

prayer for quashing Annexures P-2 and P-3 has been made,

3. That in the body of the writ petition, provisions of Section 24
of the Right to Fair Compensation and Transparency in the Land
Acquisition, Rehabilitation and Resettlement Act of 2013 has been
reproduced and submissions have been made that acquisition shall be
deemed to have lapsed since the Award was made on 7.5.2005 and
physical possession of the land has not been taken from the petitioners

and they have also not been paid the compensation.

4. That in the Head-note of the writ petition, a declaration that
the acquisition proceedings have elapsed under Section 24(2} of the
Right to Fair Compensation and Transparency {n the Land Acquisition,
Rehabilitation and Resettlement Act, 2013 has not been mentioned by
inadvertence and therefore, amendment to this effect is prayed for to be

made in the Head Nate.

5. That the question of law in view of Section 24(2) of the 2013

made,

QArapTel WAFavply
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6. That the petitioners are praying for quashing of Annexures

P-2 and P-3 of the Land Acquisition Act and also that a declaration be

made that the acquisition proceedings shall be deemed to have lapsed

in view of the fulfillment of 3 canditions under Section 24{2) of the Act.

7, That the petitioners, therefore, submit that the following
armendments may kindly be allowed to be made. No prejudice shall be

caused to all the respondents.

a) In the Head note of the writ petition after (ix) and
before AND any other writ, order or direction the
following sub para (x) may kindly be ordered to be
added by way of amendment;-

(%) A declaration that the acquisition proceedings
under Section 24 of the Right to Fair
Compensation and Transparency in the Land
Acquisition, Rehabilitationn and Resettlement Act,

2013 have elapsed be ordered to be made since

— all the ingredients as mentioned in Sub Section
/I.\‘\a.uasm‘.\
e : 720 24{2) are complete in the present case.

’ s"{" e )i

pEN "“"ﬁ)é-;- b) In para ne.25 at page 36 of the writ petition, question
N

W no.vilij may kindly be ordered to be added after
question no.(vij} and before para no.26 of the writ

petition:

Q\Q&\%QEQ N BNy i R

é_\\

T



278

AR SN

“{viii} Whether notification under Section ¢ Annexure

P-2 dated 12.8,2003 and Annexure P-3 dated
10.8.2004 under Section 4 of the Land

Acquisition Act 1894 are liable te he quashed

“onthe pleas  taken in the writ petition

and also on the facts and circumstances of the

case?

¢} That in the prayer clause, after prayer (i} and before

{ii}, the following prayer rmay kindly be inserted as

prayer nos, (i} and (i) respectively;

“{i)

to issue a writ in the nature of certiorari

,quashing nctification issued under

Section 4 dated 12.8.2003, Annexure P-2
and alse notification Issued under
Sectlon 6 dated 10.8.2004 Annexure P-3 under

the Land Acquisition Act, 2013

a declaration that acquisition proceedings shall
be  deemed to have lapsed under Section 24{2)
of the Right to Fair Compensation and
Transparertcy in the Land Acquisition,
Rehabititation and Resettiement Act of

2013, be made by this Hon'ble Court;

d}  That prayer na, (i), (i), {iv), {v), {v), fvii), {vili), (ix), {x),

{xi), {xif} and {xjii} may be tc-nurabered as prayer no.

\{2 bhoeal \« ?\01_\\,\@5
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{iv), (v), {vi),

and (xv), respectively.
B,

fvii), (vii), (ix), (x), (xd), (xii), (xitd), (xiv)

That no prejudice shall he caused to the respondents since
9,

respondents other than respondent No.6 and 8 have not filed any
reply /written statement to the writ petition.

That amendment prayed for is bonafide,

There is no
malafide intention since the prayer has been inadvertently mis
to be included in the main writ petition.

sed-out
seeking amendment in the writ petition,
CHANDIGARH

There is no much delay
T
DATED 28.09.2015

VERIFICATION

DEPONENT

Q\‘}\?\DE\;K SRSy D

1, the above named deponent, do hereby soiemnly affirm
tate that contents of my above affidavit are true and correct.

and nothing has been concealed therefrom,

No part of
CHANDIGARH
DATED 2£09.201%
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IN THE HIGH COQURT FOR THE STATES OF PUNJAB AND

HARYANA AT CHANDIGARH
AMENDED CIVIL WRIT PETITION NO.10558 OF 2015

Bheem Singh Kashyap and others, through Pradeep Singh

Kashyap, Power of Attorney Holder.

......... .Petitioners
Versus
State of Haryana and others. ....Respondents.
LIST OF EVENTS
Sr. Patc "~ Description
No.
Loo- This petition 1s being filed by 170 petitioners out of

whom 167 are the residents of village Fatehpur (Jharsa).
Petitioner no.168 is Ex.Sarpanch of Fatehpur Jharsa also
from 19832006 and is thus closely associated with the
welfare of village Fatehpur(Tharsa), Petitioner no, 169 and
170 are the registered body of Rajput Kashyat who are

directly interested and affected in the welfare of its

members.

2, 4315 That as per the survey conducted by the officials of
HUDA between 43.15 to 53.16, 205 famiiies were

residing as per the survey report (Ann.P-1).

3. - That all the 205 families belonging to Kashyap

community which is declared as backward class, majority
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of them eare liliterate and are farm laborers and are very

very poor.

4

25.5.2011

That Fatehpur (Jharsa) is an old village of 100 years
existence. The fore-fathers of 205 persons came from
Jharsa village and land was given to them and settled
there and became Dholidars for the Service rendered by
them as heid by the Award given by Additional District
Judge on 25.5.2011 in LAC case No.359 of 2006
Dholidars have been given the right of ownership by the

State of Haryana.

Abadi Deh is excluded from the definition of Shamlai
deh as given in Village Common Land Act, 1961 and
therefore 13 acres of tand inhabited by the Mcmbers of
Kashyap community at Fatehpur (Yharsa) cannot be said
to be a Shamlat land nor Gram Panchayat becomes its
owner. As per the judgment delivered on 25.5.2011 by
Ld.Addl.Distt. Judge the compensation has becn granted
to one of the Dholidar and there has not been any

apportionment as demanded by Gram Panchayai,

Fatehpur Jharsa.

6.

12,8.2003

Scction 4 notification acqulring land comprised Fatchpur
Jharsa was issued (AnnP-2). Objections under section
5A of Land Acquisition Act were filed and the land

acquisition collector made recommendation to the State
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Govt. that Pucca houses and buildings have been
constructed prior to Section 4 notification. Notlfication
and land under pucca houses may not be acquired,

Houses have been constructed prior to Section 4

notification,

7.

10.8.2004

Notification under Section 6 of the Land Acquisition Act
was issued that the Jand of viilage Fatehpur Jharsa is
acquired for development and utilization of land for
residential and commercial in Sector 47,Gurgacn. The
land of the petitioners were acquired in spite of the fact
that the Pucca houses were standing on the acquired land
gnd 205 families were reslding in the J00 years old

village,

That in reply to Sectlon 9(2) notice under the Land
Acquisition Act, land owners submitted their objections

(Ann.P-4).

9.

7.12.2005.

The land Acquisition Cellector made and announced the
Awgrd on 7,12.2005 inciuding 13 acres of 205 families
where their fore-fathers and they have constructed their
houses and residing therein since 100 years (Ann.P-5).
Possession has remained throughout with the petitioners
but a report no.182 dt. 7,12,2005 was made according to
which entry Rojnamcha Wakyati of Patwari Halqga,

Wazirabad. It is strange that Halqa Patwari of village
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Jharsa is a separate Halqa Patwari and not Halga Patwari
of Wazirabad is connected, The only entry in recerd has
been made but no possession by any means have been
taken from the petltioners. It is a only a symbolic
possession which have been shown to have been taken. It
is only a paper entry. The petitioners were neither
dispossessed not actual physical possession were taken

from them.

10.

That the petitioners were not paid compensation nor they
have received the compensation. The amount of
compensation had not been deposited in the court nor the

petitioners were ever informed.

H.

1.1.2014

The right to fare compensation and transparency n land
Acquisition and Rehabilitation Act, 2013 was notified
and came into effect. As per Section 24(2) the
acquisition proceedings initiated under the Land
Acquisition Act shall be deemed to have been lapsed.
The petitioners fulfills both the conditions of Section
24(2). Award has been made on 7.12.2005. More than 5
years have lapsed. Actual physical possession has been
throughout with the petitioners. No compensation has
been paid to them. Nor it has been deposited in any
court. Therefore, the acquition of land can be said to

have lapsed and there is thus no acquisition of Fatehpur
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Jharsa land.

That during the course of proceedings the petitfoners
mads efforts for the release of land and Ann,P-18A was
prepared by the LAQ. Reference to Ann.P-18A may

kindly be made in this regard.

13.

2011

In 2011, an atlempt was made by HUDA for demolition
of houses but on fepresentation by the petitioners and
assurance was given that no demolition would take place
in future and petitioners shall be allowed to continue and
reside in their houses, The residential area spread over
13 acres of fand with houses all around with the little

notification here and their.

11.4.15

An undated notice was pasted on various place in the
various place of Fatehpur Jharsa and also distributed
smongst the village about 6.00 PM. The notice was
regarding vacation of the village within 24 hours failing
which forcible removal of villagers shall take place.
Residential area spread over 13 acres of land with some
houses of petitioners is pictorially represented vide
Ann,P-6 10 P-18 clearly show that the houses existed

uptifl 11.4,2015 and the residents were residing therein.

15.

12.4.15

Before the cxpiry of 24 hours, Police force in large
number, HUDA employees, bouncers by 2 builders

namely Unitech PvtLtd. and Uniworld Garden-lI
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" surrounded the village. Ladics and gentlemen of village

were caught, beaten and taken away for unknown places.
Police force came from WNarnaul, Bahadurgarh and
Faridabad. 6JCBs, 4 tractor trolleys and 2 fire brigade
wete on spot in demolition process. Pucca houses with
domestic articles were completely demolished. Bouncers
were let loose and houses were razed into plain and
residences were made homeless. The residences of
village belonging to BPL family. Kashyap caste is a
backward ¢lass. Local Polic and HUDA Employees,
Gurgaon committed atrocities with children, women and
elderly men. Live stock, Buffalo and cows beaten and
driven away from the village. Loss in crores were caused
by destructions of Pucca houses and Households goods.
Essential services, like water, electricity and public health
amenities were stopped and they had threatened the
villagers to vacate the village, failing which thej would
be involved In false criminal cases, Human rights,

children and wotnen rights were all viclated completely.

16.

That it may be submitted that multi storcy flats of
builders of Unltech Pvt.Ltd. and Uniworld Garden-11 are

complete on the side of the village. The two builders

‘heve hatched a conspiracy with HUDA and Police.

Police and Senior Leaders of BJP are bent upon to grab
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the prime land. Money has gone 1n hand to Police Deptt.
and also to HUDA., Sh.Vijay Kumar was SHQ Sadar,
Gurgaon. Ms.Anita Yadav was the Administrator HUDA,
Gurgaon and Sh.Tarun Kumar Pawaria wasj Estate
Officer-1l, HUDA, Gurgaon. Some of the household
goods and jewellery were forcibly taken away by HUDA
Deptt. Electricity and Water meters were taken away by
sune of HUDA employee during demolition. It was a
complete mess and bedlam perpetuated everywhere.
Democracy was murdered. Residents were forced to live
in open after demolition. It may be submitted that house
tax receipts, electricity bills are there. Voter identity
cards and Ration cards of the residents were made many
years age. Tle villagers lived on the debri in the open of
their houses. The photograph of debri from Ann.P-22 to
P-46 may kindly be seen. One Harish Kumar Ex.Patwari
in LAQ office and now in HUDA was present (o

supervise the demolition process. (Ann.P-26 to P-46).

17.

That the petitioners sent representation 10 17 authorities
on 13.4.15 detailing out their agony and helplessness
{Ann.P-47), The National Press also noticed agony and

sufferings of 205 families of village Fatehpur Jharsa.

- The Hindy English Daily dt, 13.4.15 carried the news.

(Ann.P-48), The petitioners sent representation to the 17
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authorities giving all the detalls of the incidents about

demalition of the houses (Ann.P-49),

18. The National Human Right Commission asked the Chief
Secretary, Haryana Govt. and also DGP Haryana Govt.
on Action Taken Report on the complaint filed by the

residents of the village (Ann.P-50 and 51).

19. 15.5.15 The respondents proceeded to commit atrocit_ies and
violation of all human right on 15.5.2015, Reference to
para 23 of writ petitlon may kindly be made in this
respect. Photographs taken on 15.5.15 showing the
presence of Pollce, JCBs, Houschold goods, water
canhon and removal of debri by the help of JCBs etc. is
pictoriaily represented (Ann.P-52 to 58). The question of
law have been submiited in para 25 of the writ petition.
Arlcle 21 of the Coastitution of India give right to live

has been completely violated to the minutest details.

CHALLENGE,

The challenge in this wrii petition is that the
petitioners are residents - Dholidars of the village. Fatehpur Tharsa the
village is 100 years old village. The forefathers and now the petitioners
have been liviag there since very very long time. The houses have been
construcied much prior to Section 4 notification. It is abadi deh. They
have become the owners af land by virtue of declaration that Dholidars

are owner of the Iand. It is no more a Shamlat land. Seection 24(2) is
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fully applicable in the present case. The acquisitlon proceedings shal be
deemed to have lapsed, hence no acquisition, The Houses had been
constructed much prior to date of Section 4 notification. Report of land
Acquisiton Collector under Section SA may also be perused from the
record of State Govt, In connivance with Unitech Pvt.ltd. and Uniworld
Garden-11 and Haryana Police, HUDA Employees, Bouncers and
machinery empioyed by the respondents have razed the houses of
resident to land. The atrocities committed by the respondents in
connivance with each other is stated in para 15 and aiso in para 23 of the
writ petition. All women rights have been violated. Women, children,
old people, pregnant ladies have been left in the open, threatened,
harassed, beaten and taken into custody ete.  On the other hands, cases
have been registered by Police against villagers. A CBI inquiry or an
inquiry by Sentor Judicial officer is requested to be constituted to know
the truth abaut the connivance of the bullders with HUDA and Police.
The residents are living in the open on the {and. The democracy and
welfare State concept may Kindly be seen in 21 century. Various reliefs
have been prayed for. Now they are constructing the roads and buildings
over 13 acres of land, Article 21 of the constitution of India have been

completely violated.

g
‘ (@md«wpﬂ 4 mnﬁ/?» )
CHANDIGARH oS bt g
DATED: 18515 ADVOCAT

ENRLT.NO /338 172014
COUNSEL FOR THE PETITIONERS
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IN THE HIGH COURT FOR THE STATES OF FUNJAB AND

21

22,

23.

HARYANA AT CHANDIGARH

AMENDED CIVIL WRIT PETITION NO.10558 OF 2015

Bheem Singh Kashyap s/o Moji Ram Kashyap
Raghbeer Kashyap 8/o Chandra Peakash Kashyap.
Ram Rati Kashyap W/o Sultan Kashyap.

Babli Kashyap W/o Ashok Kashyap

Sonu Kashyap s/o Sultan Kashyap

Krishan Kashyap s/o Manpe Ram Kashyap
Rakesh Kashyap sfo Mange Ram Kashyap.

Laxmi Devi Kashyap Dfo Mange Ram Kashyap
Balwan Kashyap s/o Raghbir Kashyap.

Krishan Kashyap  sfo Balwan Kashyap.

Tejpal Kashyap  s/o Ganga Ram Kashyap.
Prem Chand Kashyap s/o Ganga Ram Kashyap.
Jagdish Kashyap s/a Raghbeg Kashyap.
Sandeep Kashyap. s/o Rajendra Kashyap.
Rajendra Kashyap s/o Ganga Ram Kashyap.
Anil Kumar Kashyap  s/o Sh.Ram Pat Kashyap. .
Sunil Kashyap sfo Sh.Rem Pat Kasliyap.
Ram Pat Kashyap sfo Gyani Ramn Kashyap.
Ram Pal Kashyap sfo Gyani Ram Kashyap.
Pradeep Kashyop s/fo Ram Pal Kashyap.
Laxmi Devi Kashyap W/o Bal Kishan Kashyap.
Satbeer Kashyap S/ Chandra Prakash Kashyap.

Mano] Kashyap. sfo Satbeer Kashyap.
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25,
26.
27
28.

29.

30.

31
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35

36.

37
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38,

40,

41,

42,

43,

44,

45,

46

47

48.

49,

50.

51

52.

290
/9%

Sant Ram Kashyap.  S/o Sojt Ram Kashyap,
Narst Kashyap. Sfo Sant Ram Kashyap,
Satbeer Kashyap. S/o Sonj Ram Kashyap,
Monu Kashyap S0 Prom Chand Kashyap
Krishan Kashyap. S/o Chandra Kashysp.
Mahender Singh Kashyap  S/o Sofl Ram Kashyap.
Ramesh Kashyap.  S/o Amar Singh Kashyap.
Jitender Kashyap.  S/o Ramesh Kashyap.
Sandeep Kashyap.  S/o Raghbeer Kashyap.

Suraj Kashyap. sfo Amar Singh Kashyap.
Sunder Kashyap. S/o Gyani Ram Kashyap.
Virender Kashyap.  8/o Sunder Kashyap

Amit Kashyap. S/o Sunder Kashyap.

Mohan Singh Kashyap  SfoAmar Singh Kashyap,
Rajesh Kashyap S/o Amar Singh Kashyap.
Ratan Lal Kashyap. s/o Ram Swroop Kashyap-
Sanjay Kashyap. S/o Ratay Lal K ashyap.
Narender Kashyap, 8o Chotu Ram Kashyap.
Mahesh Kashyap.  s/o Hari Prasad Kashyap.
Rohtash Kaskyap  S/o Mahesh Kashyap,

Vikram Kashyap S/o Mahesh Kashyap,

Naveen Kashyap S/o Sanlram Kashyap.

Oun Prakash Kashyap. /o Mahender Singh Kashyap
Mahesh Kashyap 8/o Udey Chand Kashyap.
Ballu Kashyap S/o Udey Chand Kashyap.
Vinod Kashyap . §/o Sutbegr Slngh Kashyap.
Hukam Siugh Kashyap 8/o Thakeria Kashyap.
Ratam Singl Kashyap  S/o Hukam Singh Kashyap

Krishan Kashyap s/o Ratan Singh Kashyap.
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54.
55.
56.
57.
58.
59.
60.
6.
G2.
63.
04.
G6s.
66.
67.

c8.

69

70.
.
72,
73
.
75.
76.
717.
78.
79,
80.
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Sonu Kashyap. 3/o Ratan Singh Kashyap.
Swrender Kumar Kashyap  S/o Ratan Singh Kashyap
Gajender Kashyap. S/o Ratan Singh Kashyap.,
Prem Kumar Kashyap.  S/o Ratan Singh Kashyap.
Daya Ram Kashyap. S/p Hukam Kashyap Singh
Ajay Kumer Kashyap.  §/o Days Ram Kashyap.
Karamveer Kashyap. $/0 Fukam Singh Kashyap.
Manoj Kashyap. Sfo Karamveer Kashyap
Cheenu Kashyap. S/o Daya Ram Kashyap.
Krishan Gopal Kashyap.  $/o Rom Kishan Kashyap
Vikas Kashyap S/o Krishan Gopat Kashyap
Kailash Kashyap. S/o Knishan Gopal

Tika Ram Kashyap. S/o Ganga Ram

Asha Devi Kashiyap. Dfo Krishan Gopal

Suresh Kashyap. S/o Ram Klshan

Sonu Kashyap. S/o Swuresh

Krishan Kumar Kashyap  s/o Suresh

Dharam Pal Kashyap.  S/o Baljeet

Mahavee Kashyap S/o Khajan Singh

Rambeer Singh Kashyap  5/0 Ram Ksthan

Maha Singh Kashyap.  $/o Amar Singh

Nand Kishor Kashyap  S/o Balbecr Singh

Krishap Kashyap S/o Balbcer Singh
Jyoti/Manju Kashyap.  dfo Ram Ial

Ashok Kumar Kashyap S/o Narayan Singh

Chand Kashyap  S/o Namyan Singh

Radhey Shyam sfo Narayan Singh

Sonu Kashyap S/o Nartyan Singh

Bhagwat! Kashyap  W/o Banti
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82.  PappuKashyap. S/o Tare

83.  Dilbagh Singh Kashyap S/o Tare

84.  Sunny Kashyap. Sfo Dithagh Singh

85.  Dayanand Kashyap Sfo Ugey Chand

86.  Rakesh Kashyap S/o Dayanand

87.  Kishan Pal Kashyap. S/o Bhagwan Sghib

88.  Ashwani Kushysp sfo DrKanwar Pal

89.  Pradeep Kashyap. S/o Ramn Chander Singh
90.  Dharambeer Kashyap.  S/o Mamehand

91.  Sonu Kashyap S/o Dharambeer

92.  Ashok Kumar Kashyap S/o Dharambeer

93.  Naveen Kashyap. S/o Dbarambeer
94.  Vijay Kashyap. 8/0 Mamchand
95.  Rajbeer Kashyap S0 Mamehand
96.  Satbeer Kashyap - S/o Tek Chand

97.  Beer Singh Kashyap. Sk Satbeer
98.  Balramn Kachyap. S/o Satbeer
99.  Narepder Kashyap. $/o Sarbeer
100 Vikaram Kashyap. S/o Satbeer
01, Sukhbeer Kashyap. sfo Tek ehand
102. Charan Singh Kashyap. Sfo Tk Chand
103. Ruj;:nder Kashyap S/o Tek Chand
104.  Cuptan Sipgh Kashyap. S/o Tekchand
105. Hawa Singh Kasliyap  S/o Tekehand
106.  Jagbir Kashyap sfo Dulichand
107 Jai Prakash Kashyap s/o Ram pal
108. DBijender Kashyap S/o Ram Pat
10%.  Jai Bhagwan Kashyap  S/o Ram Pat

180,  Shyamo Devi Kashyap w/o Rarn Pat
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Mohan Singh Kashyap  Sfo Ram Pal

Navraj Singh Kashyap  s/c Ram Pal

Anjl Kashyap s/o Bagtu
Chand Kash yap s/o Bagru
Dhammender Kashyap  s/o Bagru

Ram Kumar Kashyap  sfo Teja

Ram Niwas Kashyap S/ Ram Kumar

Ravi Kashyap s/0 Ram Niwas
Dinesh Kashyap Sfo Ram Kumar
Rajesh Kashyap s/o Ram Kumar
Ramesh Kashyap Slo Teja

Salish Kashyap S/c Ramesh

Kamat Kashyap sfo Ramesh

Raujbeer Kashyap s/o Chunder Prakash
Anand Kashyap S/o Rajbeeer

Rohit Kumar Kashyap  Sfo Rajbeer
Ramvati Kashyap W/e Bagru

Sukhbeer Singh Kashyap  sfo Allar Singh

Attar Singh Kashyap sfo Lachi Ram
Monu Kashyap 8/o Attar Singh
Suraj Kashyap S/o Bharat Singh
Babu Lal Kashyap Sfo Ram Kata.

Budhram Kashyap 8/0 Leelu Ram
Devinder Kashyap Sfo Laxman Singh

Ranbeer Kashyap S/p Balbecr Singh

Surcnder Kashyap
Phoolvati
Suraj Bhan Kashyap

Puran Mal Kashyap

S/o Laxman
wio Laxinan Singh
sfo Laxman

S/o Madan Lat
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161,
162.
163.
164,
165.

166.

294

Bri) Gopat Kashyap
Ramesh Kashyap
Satbeer Kashyap
Vinod Kumar Kashyap
Sushil Kuymar Kashyap
Vakegl Kumar Kashyap
Kela Devi Kashyap
Geeta Devi Kashyap
Beere Kashyap

Bitiu Kasyap

Rani Kashyap

Jagga Kashyap

Sunil K ashyap
Dharmnder Kashyap
Vicky Kashyap

Dilip Kashyap
Rajender Kashyap
Karan Singh Kashyap
Dharanibeer Kashyap
Monu Kashyap

Anand Pal Kashyap
Sitender Singh Kashyap
Lok Ram Kashyap
Shiv Charan Kashyap
Ashok Kashyap

Kallu

Subhash Kashyap

Ne D

S/o Madan lal

s/o Moli Ram

S/a Deep chand

S/0 Suraj Bhan

/o Suraj Bhan

S/o Suraj Bhun

‘W/o Puppon

d/o Shree Chand
/o Maji Ram

S/o Kishan Lal

Wi Bhola

S/o Chattar Singh
S/o Dilbagh Singh
S/o Dhanesh Chand
S/o Kishan Lal

§/o Mangal Ram
Jagge Ram Kashyap
s/a Madu

S/a Raje Kashyap
S/o Raje Kashyap
sfo Xighan Pal Kashyap
S/o Ramchander Singh Kashyap
S/o Jaganath.

s/o Ram Kala.

sfo Karan Singh

sfo Ram Kala

sfo Ghunpay
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Ravi Kashyap S/o Raghbeer Kashyap

All Residents of Village & P.O. Fatehpur (Jharsa),
Distt. Gurgaon, Haryana.

Khazan Singh, Advocate sfo Brij Lal, Ex..Sarpanch, Fateypur
{Jharsa) from 19%3-2000 resident of Jharsa, Tehsil and District
Gurgaon.

Residents Welfare Association, Jharsa (Regd.), Newar Zaildar
Complex, Jharsa Road, Gurgaon through Sh.Nand Kishore s/o
Sh.Balbir Singh.

Haryana Rajpul Sabha (Regd.No.184), Head Office, Haryana
Kashyap Rajput Dharamshale, Kurukshetra (Haryana), through
ShPardeep Singh Kashyap State Vice President. All the
petitioners from S,No.l to 170 are represcnted through their
Power of Attorney Holder Pardeep Singh Kashyap.

.......... Petitioners

Versus

State of Haryana through the Financial
Comnmissioner and Principal Secretary to Govt.
Haryana, Town and Country Deptt. Civil Secretariat,
Chandigarh,

The Land Acquisition Collector, Urban Development
Denptt., Sector 14, Gurgaon.

Haryana Urban Development Authority, Sector 6,

Panchkula through its Chief Administrator.
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HUDA Department, through Administrator, Gurgaon,

Bector 14, Gurgaon.

The Estate lOfficer-II, Haryana Urban Devclopment

Autharity, Sector 34, Gurgaon.

Station House Officer, Sadar, Gurgaon.

Collectar, Distt. Gurgaon-cum District Magistrate and

Deputy Commissioner of Distt., Gurgaon.

Commissioner of Police, Gurgaon.

M/ s.Unitech (P) Ltd., Sector 47, Gurgaon through its

Managing Director.

M/ s.Uniworld Garden-II, Sector 47, Gurgaon through

its Managing Director.

Uniworld Garden-II, Apartment Owners Assocgiation

(Regd.), Sector 47, Gurgaon through its authorized

representative Shri Santosh Gupta, son of Shri

Vishnu Deo Gupta, resident of Flat No.l, 294 Floor,

Lilac 1, Sector 49, Sohna Road, Near Omaxe

Gurgaon Mall, Gurgaon122 018.

....Respondents.
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CIVIL WRIT PETITION under Article 226 of the
Constitution of India for a writ in the nature of
certiorari quashing Ann.P-2 dated 12.8.2003 and
Annp-3 dated 10.8.2004 and also for a writ of
mandamus that—

i) A CBI or Judicial inquiry as to how 205 houses
have been razed to the ground on 12.4.2015 between 8
AM to 4 PM by Estate Officer-Il, SHO Sadar,
Gurgaon, in connivance with Unitech (P) Ltd. and
Uniworld Garden-IL.

1) to Rehebilitate 205 families where their houses
were in existence in village Fatehpur Jharsa.

iify To pay compensation of Rs.205 crores to all the
families living and rendered homeless on 12.4.2015.
iv) To register cases against Estate Officer-Ii,
HUDA, Gurgaon and SHO, Sadar, Gurgzon for
taking law into their hands in connivance with
Uniworld Garden-1l and Unitech (Pvt.)Ltd. by
demolishing the houses of the petitioners & rendering
them homeless.

v) - to hold an inquiry that the record of the Estate
Officer-lI, HUDA, Gurgaon have been prepared

falsely as apainst the possession of the petitioners and




298
226 g,

other 199 families bging in possession of the land and
hoﬁses till 12.4.2015 at 8 AM and also regarding the
payinent of compensation not having been depasited,
vi) not to remave the petitioners forcibly from the
site of village-Fatehpur (Jharsa) where their houses
existed upto 12.4.2013 and to rehabilitate 205 families
where their houses were in existence in Fatehpur
Jharsa village.

vii) To restore the drinking water, shelter and
suﬁply of electricity supply and for providing
medicines and medical help to the sick families.

viil) A Judicial enquiry by Senior Judicia) officer
for cracking nexus of Poljticians, bullders, bureau_crats
and HUDA Deptt. Officers, Gurgaon and Police
Officers and also in the barbaric act of torching the
debries and pushing it into the pond (Johar) and pits
dug in the houscs with the help of JICBs.

ix)  Construction of Road building and house
building may be ordered to be stopped on the 13 acres
of land belong to the petitioners;

(%) A declaration that the acqujsit_ion
proceedings under Section 24 of the Right to
Fair Compensation and Transparency in the
Land Acquisition, Rehabilitation and

Resgettlement Act, 2013 have elapsed be ordered
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to be made since all the ingredients as
mentioned in Sub Section 24(2) arc complete in

the present case,

And
anja other writ, order or direction which this Hon'ble
Court deems fit and proper in the circumstances of the

case be also issued,

RESPECTFULLY SHOWETH,

1. That the petitioners are the citizen of India and hence they
are entitled to invoke the extra-ordinary writ jurisdiction of this Hon'ble
Court as the acquircd‘ land was owned and possessed by the petitioners
no.l to 167, who are the residents of village Fatehpur (Jharsa), The
petitioner No.168 is the Ex.Sarpanch from 1983 to 2006 of village
{Jharsa) in Gurgaon and is thus very closely associated with the welfare
of village Fatehpur (Jharsa). The petitioner No.169 is the Residents
Welfare Association, Jharsa which is a Registered Body of Rajput
Kashyap whose Members' houses have been demolished and torched
and hence the Association is also directly interested and affected in the
welfare of its Membérs. Petitioner No.170 is the Haryana Kashyap
Rajput Sabha, which is also a registered body and looks after the interest
of Kashyap Community of Haryana, The members of Kashyap
conununity are also the member of Haryana Kashyap Rajput Sabha g:ld

Pardeep Singh Kashyap has been authorised to file the petition. The
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resolution passed by Residents Welfare Association, Jharsa and Haryana
Kashyap Rajput Sabha are attached herewith, A survey was conducted
by the officials of HUDA, Gurgaon between 4.3,15 and 5.3.15 As per
the List there are 205 familios residing ut village Fatehpur (Jharsa). The
survey list also shows the number of famnily members of each family.
Copy of the List of Residents of village Fatehpur (Jharsa), Sector 47,

Gurgaon (HR) is attached as AnnP-1. Majority are illiterate and are

Farm labourers and are very very poor men.

2. That Fatehpur (Jharsa) is an old village of 100 years
existence. Residents of the village fled because of English regime due
to atrocities in 1857, Fatehpur, Bindapur and Adampur were soon
declared be-Chirag after 1857. The forefathers of 205 persons came
from Jharsa village and land was given to them and settled there and
became Dholidars for the Service tendered by them as held by the
Award given by Additional District Judge on 25.5.2011 in LAC case
No.359 of 2006. The finding on issue No.2 in LAC case No.359 of 2006
is reproduced below :-

“ISSUE NO.2.

14, Devender, SPA of petitioner Laxman Singh while

appearing as PW1 has testified that petltioners have been coniing

in possession of the land in question situated within the revenue

estate of village Faltehpur Jharsa, Tehsil and Distt. Gurgaon as

Dholidars since more than 100 years i.e. since the time of their

ancestors. The land was given to the ancestors of the plaintiffs
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on acgouni of rcendering scrvices and maintepance of
Johar/Village Pond. The petitioners had also filed a civil suit
titled as Laxman Vs. Gram Panchayat which was dismissed vide
order dated 18.9.2004 by the court of Smt.Rachna Gupta, the
then Civil Judge, Gurgaon. However, the petitioners preferred an
appeal against the said judgment and decree and the appeal was
partly accepted vide judgment dated 19.10,2005, wherein it was
held that petitioner has been coming in possession of the Iaﬁd in
question since the time of their ancestors as Dholidars and have
constructed their residential houses thereon since more than 60
years. The land was given to the petitioners as Punarth. This
witness has praved copies of judgments Ex.Pl and Ex.P2.

15. In judgment Bx.P2 passed in Civil Appeal No.64 of
2004, titled as Laxman Singh Vs, Gram Panchayat ete. by the
court of Sh.Balbir Singh, the then ADJ, Gurgaon, the status of
the plaintiff Laxman Singh herein petitioner has been considered
as Dholidars of the property qua the share of Duli, as mentioned
in the revenue recard.

16. In view of the aforesaid as well considering the
judgment passéd vide Ex.P2, Laxman Singh, petitioner is held
enfitled to receive the enhanced emount of compensation as
Dholidar of the property qua the share of Duli, as mentioned in

the revenue record. This issue is decided accordingly.”
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That as per declsion of State Government Dholidars have been
conferred the right of awnership and therefore, Dholidars are the owners
of the land and Gram Panchayat Jharsa).

IT is further submitted that it is the Fatehpur (Jharsa) where the
petitioners are residing as Abadi Deh and Abadi Deh has been excluded
from Shamlat {and, therefore, it is not Shamlat Deh, se Gram Panchayat,
Fatehpur (Jharsa) does nor have any right over the land since, it is not
Shamlat Deh and the petitioners being the Dholidars are owners of the
tand.

The village Fatehpur is inhabited by Kashyap Community which
is Backward Class. 90 years old Jai Ram Kashyap and 82 years old
Hukam Singh Kashyap born in village Fatehpur Jharsa and are stitl
alive. Police camage and illegal demolition on happened 12.4.20]5.
Both the senior citizen and senior most members of village, Fateypur
Jharsa and are shogked at are under mental stress and tension.

100 years Old village Fatehpur Jharsa is the only green lung
with old green irees standing in old village Abadi area while on all four
sides of village Fateypur Jharsa Muiti-storey buildings are standing and
in case of illegal acquisition, it will badly affect the environment of the
arca, In case a Judiclal Enquiry by some Senior sitting Distt. & Session
Judge is sent for Local Imputation of the demolition of the very old
vil_lage Abadi, Green lungs and existing old temples (Shiv Temple and
Sherni Temple} and old Johar and old Houses and their debri will send
volumes of high handedness of HUDA Deptt., Gurgaon and the nexus of

big Builders, bureaucrats, Politicians and high Police Officers. It is a

—— - f— =
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land scam of more than 500 crore and all is managed by land Jharks like
Uniworld Garden-1I and Unitech in nexus wlth blgwlgs of Haryana and
only Judicial Enquiry can expose this land scam of demalition of 100
years old village Fatehpur Jhasra,

In the year 2011, an attempt of demolition was made by HUDA
Depit. but with the help of petitioner no. 168, our {00 year old village
was saved from demolition. He played a vital role as Ex.Sarpénch,
Advocate and spokes person of Haryana Pardesh Congress Committee.
In 2008 village Jharsa, Fatehpur Jharsa merged in Municipal

Corporation, Gurgaon and now they are under M.C,Gurgaon

3. That there was a joint DPanchayat of 4 villages namely
Jharsa, Fatehpur (Jharsa), Bindapur (Jharsa) and Adampur (Jharsa)
before 2008, they used o be only one joint Pancﬁayat of which
petitioner no.168 remained Sarpanch from 1983 to 2000.  Elections
were held in 1983, [988, 1991 and 1996 till 2000 and every time, the
pelitioner no,168 was elected Sarpanch of the village, He, therefore,
being a resident of Jharsa is deeply interasted as old Sarpanch of the
Gram Panchayat of the 4 villages and hence he has joined in the amay of
the petitioners. Petitioner no.168 is an advocate and spokes person of

Haryana Pardesh Congress Committee,

4, That the State of Haryana through Speclal Secretary to
Govt. of Haryana, Urban Estate Departinent issued a notification under
Section 4 of the Land Acquisition Act dated 12.8.2003 intending to

aequire the land for & public purpose - for development and utilization of
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land for residentlal and commeretal, Sector 47, Gurgaon Interalia village
Fatehpur (Jharsa) Had Bust No.89, Tehsll and Distt. Gurgaon. A copy of

the notification issued under Section 4 of the Land Acquisition Act is

attached as Ann.P-2,

3. That the residents of village filed objections under Section
5A of the Land Acquisition Aet and the Land Acquisition Colleetor
made a recommendation to the State Govt. that pucea houses and
building constructed prior to Section 4 notification are standing on the

land under acquisition and that may be not acquired.

6. That thereafler State Gowt. vide notification dated 10" of
August, 2004 issued notification under Section 6 of the Land Acquisition
act made a declaration interalia aequiring the land of village Fatehpur
(iharsa) for developiuent and Utillzation of land for residential and
comimercial Sector 47, Gurgaon. Copy of the notification dated 10" of
August, 2004 is attached as Ann.P-3. The land of the petitioners was
acquired in spite of the fact that Pucea houses were standing on the

acquired land and 205 families were residing in the 100 years old

village.

7. That notice was issued under Section 9(2) of the Land
Acquisition act and the land owners submitted their objections under
Scetion 9(2) of the Land Acquisition Act. Copy of the objections filed

under Section 9(2) of the Land Acquisition Act is attached as Aan.P-4.
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8. That the Land Acquisition Collector made and announced
the Award on 7.12.2005 awarding the compensation of land measuring
35.51 acres of land including 13 acres of the 205 families where they
have constructed their houses and resided therein, In the Award dated
7.12.2005, it is mentioned that the possession of the land has been taken
over through this Award afier offering amount of compensation of‘land
vide Report no.182 dated 7.12.2005 which is entered in Rojnamcha
Vakyati of Patwari halga Wazirabad while the Halga Patwari of village
Tharsa is separate Halqa Patwari. It is, therefore, respectfully submitied
that symbolic possession by Patwari halqa vide rapat no.132 dated
7.12.2005 bas been shown to have been taken. This was only & symbolic
possession, Propossession of land could be taken by HUDA where the
award has been announced. It is only a paper entry. The petitioners were
neither dispossessed nor actual physical possession was taken from

them. Copy of the Award is attached as Ann.P-5,

9. That some of the residents bave filed application under
Section 18 of Land Acquisition Act for enhancement of compensation
and Gram Panchayat pressed for apportionment of Compensation where
the compensation was enhanced to Rs.660.00 per sq.yards. Execution
was filed by them and it has come on record that the amount of
compensation of other land has been deposited in the LAC Account. No
ainount of compensation as envisaged by the various judgments of the
Hon'ble Supreme Coaurt has been pald to other residents or deposited in
the court. Thus amount of compensation has not been paid nor received

nor deposited in the court.
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The petitioners submit that out of 205 resldents, under deesitiul

means only a8 few have received the compensation but they have

continued to reside in their houses In the village till 12,4.2015,

10. That The Right to Fare Compensation and Transparency in

Land Acquisition Rehubilitation and Re-settlement Act, 2013 was

brought on Statute Book and it was notified on Ist of fan,2014

(hereinafter called the new Act). The relevant provisions of Section

24 of the Land Acquisition are reproduced below for facility of

reference;-

“24. (1) Notwithstanding anything contained in this Act, in

any case of land acquisition proceedings initlated under

the Land Acquisition Agt, 1894:-

(a)

{b)

Where no award under section 11 of the said
Land Aeguisliion Act has been made, then, all
provisions of this Act relating to the
determination of compensation shall apply; or

Where an award under said section 11 has been
made, then such proceedlngs shall continue
under the provisions of the said Land
Acquisition Act, as if the said Act has not been

repealed.

(2) Notwithstanding anything contained in sub-section

(1), in case of land acquition proceedings initiated under

the Land Acquisition Act, 1894, where an award under the
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said sectlon 11 has been made five years or more prior to
the commencement of this Act but the physical possession
of the land has not been taken or the compensation has
not been paid, the said proceedings shall be deemed to
have lapsed and the appropriate Government, if if S0
chooses, shall initiate the proceedings of such land
acquisition afresh in accordance with the provisions of this
Act:

Provided that where an award has been made and
compensation in respect of a majority of land holdings has
not been deposited in the account of the beneficiaries,
then, all beneficiaries specified in the notification for
acquisition under section 4 of the said Lana Acquisition
Act, shall be entitled to compensation in accorda;\cc with

the provisions of this Act.”

As per Sub-seclion 2, the Agquisition shall be deemed to have
lapsed. ln the prcsu'nl case because the Award had been made on
7.12.2005 and physical possession of land has not been taken from the
petitioners. Tt is correct that compensation to ten persons which have
been mentioned in the preceding paragraphs have been paid but they
continued to remain in physical possession of the houses tll 12th of
Aprii, 2015 and therefore, the acquition of land under Section 24 of the
new Aci shall be decmed to have lapsed. [t may be submitted that

Laxman (deceased) through his L.Rs. and his sons elc. (numbering-only
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4} have received Lhe compensation as stated sbove under deceitful

means,

1. That the petitioners have been making efforts to have the
land released but notﬁing concrete came out of the efforts, However, the
LAO filled up the proforima and sent to the Govt. giving of various
details like fiting of 5A objections, existence of houses before Section 4
notification, his recommendation by the release of houses by
HUDA/Govt. Copy of the proforma s attached as Ann.P-18A. In the
year 2011, an attempt was made by HUDA Deptt. for demolition of the
homes but the cfforts of petitioner No.168 and petitioners representation
of the petitioners, an assurance was given that no demolition shall take
place in future and pefitioners shall continue to remain and reside in their
houses. Petitioner No.168 being Ex.Sarpanch of this village and being
spokes person of Haryana Pardesh Congress Committee alongwith

villagers of Fateypur Jharsa raised this issue and the then Govtleft the

village.

12. That residential area spread over 13 acres of iand with
lipuses ali-around with little cultivation here and there is pictorially
represented by a photograph attached as AnpmP-6. The 13 acres is
mentioned belongs Khewat No., Kila no./Khasra no.6//3/2, 4, 6,7,8, 14,
16/2, 171, 112, 18/], 19/1, 24, 26, Rect.No.3, Kila no.26, Rect.no.6,

Kila n0.3/1, 3, Kila no.7, Rect.No.5, Kila no.20/1 (3-11).

i3, That existence of some of the houses and the residents are

depicted by the photographs which are attached as Ann. P-7 to P-18.
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14. That suddenly a undated Notice was pasted at various
places in the village Fatehpur {(Jharsa0 and also distributed amongst the
residents of the village at 6 PM on 11.4.2015 to the effect that illegal
possession of the land which belongs to HUDA Department and
therefore, you are requested to vacate the land within 24 hours,
otherwise HUDA Deptt. will forcibly remove you from the land and the
houses encroached upon. The copy of the notice pasted and distributed

in the village is attached as Ann, P-19.

15, That before the expiry of the 24 hours, at 8,00 AM on
12.4.2015 large Police Force - hundreds in numbers including lady
poiice, HUDA Deptt. etnployees, bouncers by the two builders namely
Unitech (P) Ltd. and Uniworld Gaden-11 surrounded the village, ladies
and youngsters of village were caught, abused and were taken into
ilfegal custody and they were taken away at unknown places upto 4 PM.
Police force came froﬁn Namnaui, Sonepat, Ballabhgarh and Faridabad as
known from reliable sources. The Police and HUDA Depit. deployed 6
JCBs, 4 Tractor Trolleys and 2 Fire Brigade vehicles on the spot for the
mission of demolition. 205 pucca houses with domestic articles were
completely demolished. Bouncers were let loose. The Houses were
destroyed completely and luimed into plain land and residents were made
scape goats and homeless. [t may be submitted that the residents of the
village belong to BPL families. They belong to Kashyap caste which is
a backward class, I..Aocal Police and HUDA employees of Gurgaon,

comnmitted atrocities on women, children, elderly men and youngsters.
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Live stock-buffalos & cows beaten and driven out of the village, ‘They
oaused loss of mors than 205 crores by destroying the pucea houses of
Fatehpur (Jharsa), household goods and live-stock. Essential services
jike water, electriclty and public health amenitles were stopped and they
threatened the villagers to vacate the village and otherwise they would
be caught and involved in false cases. Human Right, Children Right and
Women Right were violated completely. Fatehpur (Jharsa) village is
spread over 13 acres of land. Multi storey flats of the builders and
capitalists like Uniwoeld Garden-II and Unitech (P) Ltd. are built on the
side of the village, Big builders like Uniworld Garden-II and Unitech
(P) Lid. have hatched a criminal conspiracy with HUDA Department,
Sr.Leaders of BJP eic. to grab the land of prima importance, It may be
subinitted that small village of 100 years Ol existence was razed to the
ground. Mogey has gone from big hands to Police deptt. and also to
HUDA. Sh.Vijay Kumar was the SHO, Sadar, Gurgaon and Ms. Anita
Yudav was the Administrator of HUDA, Estate Officer-II, HUDA,
Tarun Kumar Paweria, Gurgaon at the relevant time, The household
articles and jewellery were forcibly taken over by the HUDA Depitt.
Electricity and Water meter were illegally disconnected. The HUDA
employees have also taken olectric and water meters, jewellery and
costly articles with them. The villages have never witnessed such a
shameless scene. Democracy was murdered. The residents were forced
to live in the open. The viillage was earlier a part of 4 village naniely
Jharsa, Fatghpur (Jharsa), Bindapur (Jharsa) and Adampur (Jharsa)

which constituted ong Panchayat. House tax receipts, electricity bills are
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there. Voter [dentity cards and Ration Cards of the residents have been
made many years ago. The viilagers are living in the open on the debris
of their houses. The petitioners are annexing the photographs showing
the demolished houses, debri of the houses, house hold articles, ete. from
AnnP-20 to P-46. ShHarish Kumar Ex-patwart in L.A.O. office and
ﬁow in the office of‘HU'DA shown in Ann. P-45 was present also to

supervise the demolition process.

16. That the petitioners on demolition of their houses sent
their representation to 17 Authorities concerned on 13.4.2015 namely -
S.H.Q., Sadar, Gurgaon, Deputy Commissioner, Gurgaon, Pblice
Commissioner, Gurgaon, Commissioner, Municipal Corporation,
Gurgaon, Director General of Police, Haryana, Panchkuta, Chief
Minister, Heryana Qovernment, Chandigarh, His Excellency, The
Govemnor of Harysna State, Chandigarh, Hon’ble Prime Minister, Govt.
of India, New Delhi, His Excetlency, The President of India, New Delhi,
Chairman, Human Right Commission, Govt. of India, New Dejhj;
Chairman, Women Commission, Govt. of India, New Delhi; Chairman,
Minor Chjldren Commissicn, Govt. of India, New Delhi; Chairman,
Women Cominlsston, Haryana, Panchkula; Human Right Commission,
Chandigarh; Chairman, Lokayukta, Haryana, Chandigarh; Hon'ble the
Chief Justice, Punjab and Haryana High Court, Chandigarh; Hon’ble the
Chief Justice, Hon’ble Supreme Court of India, New Deihi by

Registered post. Copy of one representation is attached as Ann.P-47.
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17. That the National Press also noticed the woes and suffering
of 205 residents of village Fatehpur (Jharsa), The news item alongwith
photograph of demolished houses appeared in ‘The Hindu' English
Daily dated 13.4.2015. Copy of the News ltem appearing in “The

Hindy’ on 13.4.2015 is attached as Ann.P-48.

18. That the petitioners also sent a representation to the
President, National Human Right Commission, Human Right Bhawan,
Block-C, New Delhi by Registered Post detailing out their woes,
suffering and as to how the Pelice in connivance with HUDA and big
builders like Unitech (P) Ltd.and Uniworld Garden-1I had played with
their lives, property and demolished the entire village. It is indeed very
sad treatment meted out to the permanent residents of village Fatehpur
(Jharsa). Copy of the representation sent to National Human Right

Commission dated 15.4.2015 is attached as Ann.P-49,

19. That HUDA has taken the villagers to be the eneroachers
aind not entitled to stay in their houses where their fore-fathers and
thereafter the petitioners have becn staying in the village for nearly 100
ycars,

In LAC case no.359% of 2006 declded on 25.5.2011 titled as
Laxman Singh son of Chuni Lal Vs, Lend Acqulsition Collector, the plea
of the Gram Panchayat/Municipal Corporation, Gurgaon was negatived
and like of the petitioners who have been the residents of the village
alongwith petitioners etc. have not been held to be encroachers and the

Gram Panchayal to be thc owner, rather the petitioners have been held o
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be the Dholidars of the village. LAC has granted the ¢ompensation and
so has the Court of Addl. Distt.Judge, In LAC case no.359 of 2006
enhanced the compensation. Part of the compensatlon has been paid to
Laxman Singh ete. There has not been any apportlonment of
compensation between the Gram Panchayat, Jharsa and Laxman Singh
etc. thereby meaning that the entire compensation has been paid to
Laxman Singh etc. [t is respectfully submitted that they have not been

held by any court of law to be the encroachers on the land.

20. That HUDA has considered the petitioners to be the
encroachers on the land. There is no evidence on the record which has
been accepted by the petitioners and their fellow villagers that they are
encroachers on the land. Their pucca houses have been existing for over
60 years and for very long time much much before the date of Section 4
Notification. In order to give benefit the builders like Unitech (P) Lid.
and Uniworld Garden-IT completely in connivance with SHO, employees
of HUDA, bouncers employed by the builders have razed the houses of
the petitioners to the ground. A CBI inquiry is requested to be ordered
to gxactly find out as to what was the status of the land said to be
acquired by HUDA and the high handedness in vielation of basic human

rights or a Judicial Enquiry is requested by some sitting Senior Judicial

Officer.

21 That notice was piven at 6,00 PM on 11.4.2015 and 6 JCBs,
4 tractor trolleys and 2 Fire Brigades vehicles, hundreds of Policemen,

employees of HUDA, and large number of bouncers were employed/sent
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by builders pouneed onn the village at 8 AM on 12.4.2015, Not even
24 hours as stated in the notice was given. The viilagers were detained,
taken away, Hve-stock wag driven out.  Petitioners were threatened,
women folk, children and old pcople werg beaten, maltreated and the
live-stock was driven out of the village. This all requires a CBI inquiry
because this has been done by the Police and HUDA in connivance with
the builders.

It appears that the land has been given/would be given to the

builders for raising lheir big buildings to eam big profits being prime

land in Sector 47, Gurgaon.

21A. That it has come to the knowledge of the petitioners that the
Administrator, HUDA, Gurgaon vide memo No.STP(H)2011/2536 dated
21.2.2012 addressed 2 letter to the Chief Administrator, HUDA (Town
Planning Wing) Panchkula wherein he has stated that the land under
Khasra No.6//3/2, 4 have been planned for 2 GH site but it is still lying
unacquired as per LAO record, Gurgaon. It is also mentioned that the
details of construction presently existing at site are shown in the copy of
site sketch plan. By this letter 1t is ¢lear Khasra No.6//3/2, 4 has not
been acquired and construction of houses is there exIsting on the slie as
per the site sketch plan.

It is submltted that houses of Bheem s/0 Moji, Sant Ram s/o Saii,
Satbeer S/o Soji, Mahender s/o Soli, houses of 4 sons of Giani, houses of
4 sons of Amar Singh and two daughters of Amar Singh, houses of 2
sons of Mange Ram and also 2 daughters of Mange Ram and houses of 3

sons of Chander were cxisting in Khasra No.6//3/2 and 4 measuring 3
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kanals 15 marlas. Even though the Jand has not been acquired vide
notification Ann.P-2 and P-3 and no Award has been given, houses of 21
persons existing on the unacquired land were also demolished on
12.4.2015 alongwith other houses in the village Fatehpur (Jharsa) and
debri of these 21 houses have been removed unauthorized leaving the
residents under the open sky on the Jand without any authority of law on
12.4.2015 and 15.5.2015. There is no justification for the draconian act
depriving the owners of the houses and leaving them homeless under the
open sky. 21 persons whose houses have been demolished and razed to
the ground on 12.4.2015 and malba removed on 15.5.2915 {eaving them
homeless under the open sky are also the petitioners in this petition
before this Hon'ble Court. The hue and cry raised by the 21 residents

oceupying those 21 houses over Jand comprised in Khasra no.6//3/2, 4

went Unheard and of no avail.

22. That the National Human Rights Commission (Law
Division) vide letter dated 12.5.2015 asked the Chief Secrctary, Govt. of
Haryana, Chandigarh for Action Taken Report, copy of the letier dated
12.5.2015 which has been recelved by 14.5,2015 is attached as
Annexure P-50, The National Human Right Commission also asked
Director (General of Police, Haryana, Police Headquarter, Sector 6,
Panchkula about the Action Taken Report on the compiaint filed by

Pardeep Kashyap and others, which has been received by 14™ May, 2015

is attached as Annexure P-51.
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23. That without cering that the matter is pending before
National Human Right Commission, respondents proceeded to commit
atrocities, harassment and violated all basic human rights on 15* of May,
2015. There were about 750-800 persons living on the debri of houses
in the village Fatehpur (Jharsa) on 15.5.2015. There were about 60
children of the age of 11-12 years, 30-40 old people of the age of 70
years plus. There were 300 women and 350 men, There were about 6-7
pregnant Jadies a.moﬁgst the residents on 15.5.2015. JCBs, Trucks,
Policemen in large nuinber and gangsters employed by builders in
connivance with the Police, employees of HUDA bounced upon the
village Fatehpur Jharsa in the moming to remove the debri and clear all
traces of human habitation, This was done in a very sinister manner.
The children lost their parents and they were loitering for food.
Electricity and water was snapped. There were no facilities available.
Cattle were driven gut. 30-35 people were taken to Police custody.
Young people were Beaten by the Police, The dispensary/hospital was
encircled by the Police, People had gone to register the report about
missing people. No report was registered. Rather the person who have
gone to register lhe report about nmissing people elc. were arrested. No
arrangement was made at all for altematlve habitation. Case against {50
people was registered. Lathies, tear gas shells, firing in the air, was
resorted to. One 3-wheeler and 3 shops with house attached each
bélonging to Sundeep s/o Raghbir, Rajender s/o Ganga Ram, Sanjay sfo
Rattan Lal were torched. 300-400 trees also came for annihilation. 60

trees of 50-70 years of age were amongst 300400 trees. There was total



317

~ oL — 3& —~

bedlam. Qne Raj Pal, musalman/bouncer of Uniworld Garden-1I was in
the fore-front. He called the bouncers and was the incharge and in the
forefront of cntire episode. Wheraver there was little resistance the
property was put on fire by the Police. JCBs were employed to push the
household goods including the ges cylinders into the pond and aise in
the manhole for disposal of excreta. Raj Pal put 2 number of houses on
fite. Some ofthe gas cylinder was burst and fire broke out. 9-10 women
were also taken into custody and sent to Bhondsi Jail. 20-25 persons
were also taken into custody and sent to Bhondsi Jail, The Police
Registered FIR under Section 146, 148, 149, 114, 332, 352, 353, 307,
427 and 435 IPC and also under Section 3 of Explosive Act, 1908
against Khazan Singh, Advocate, Pardeep Jaildar (injured condition),
Nisha Singh, eounsellor of M.C.,Gurgaon. Mohan Singh Pappu
(Tunda), Pardeep Kashyap, Krishan Pal, Dr.Kawar Lal, Mahender
Singh, Ram Kumar and 150-200 other people. The trouble started with
the amival of JCBs, trucks, Police force, employees of HUDA and
bouncers. All these equipments again were employed to remove forcibly
debri and residents were bitten, threshed, the entire blame has been put
by the Police and the Administration on the poor villagers but they were
on the reeeiving side. The photographs taken on 15.5.2015 on the spot
showing the presence of Police, JCBs, destruction and fire, use of water
cannon etc, are attached as Ann.P-52 to 58. Shiv Mandir, Shani Mandir
and Khera with 200 years old Pipal tree are on the hit list of the

respondents,
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That the petitioners sent a representation again by way of

registered post to all the 17 authorities which are mentiened in para 16 of

the Writ Petition about the happening and the sequence of event that

happened on 15.5.2015, There was a compiete bediam, atrocities and

violation of human right have been committed by the Police, employees

of HUUDA and Bouncers emplayed by Builders ele.

25,

That the following question of law arise for determination

by this Hon’ble Court:-

iit)

iv)

Whether in view of Section 24(2) of the 2013 Act, the
acquisition shall be decmed to have lapsed and hence any
action taken after 7.12.2010 shall be deemed to be illegal
since the petitioners have become free from the land
acquisition proceedings?

Whether the hundred years old village can be razed to the
ground without providing alternative accommodation 1o the
residents of the village?

Whether the facts and the circumstances of the case are
sufficient to call for CBI inquiry about the conmivance of
Police, HUDA and builders — Unitech (P) Ltd. and Uniworld
Garden-II or Judicial Enquiry by some senior Hon'ble
Judge?

Whether the petitioners are entitled for rehabilitation on the
facts and clreumstances of the case?

Whether the petitioners are entitled for restoration of
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drinking water supply and Electricity supply further with
medicines etc.

vi) Whether the petitioners being the descendants or the
occuplers of Dholidars are encroachers on the land of village
Fatehpur (Jharsa)?

vii) Whether the Abadi Deh of village Fatehpur Jharsa ca‘n be
said to be Shamiat Deh as per the definition in the Viljage
Common Land (Development and Regulation) Act?

vii[) Whether notification under Section 4 Annexure P-2 dated
12.8.2003 and Annexure P-3 dated 10.8.2004 under Section
4 of the Land Acquisition Act 1894 are liable to be quashed
on the pleas taken in the writ petition and also on the facts

and circumstances ofthe case?

26. That the petitioners are living on the debris of the houses
razed to the pround since after 12.4.2015. The police is threatening to
take them away forcibly and leaving them in jungte and also frame false

cases against them pressurizing them to vacate the viliage debris.

27. That the petitioners have not filed any such petition in this
Hon’ble Court or in the Han'ble Supreme Court of India carlier in this

matter.

28, That tlie petitioners have made representation to all higher
Authorities but there has not been any result. There is no remedy of

appeal or revision and there is no other alternative remedy except filing
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the petition under Article 226 of the Constitution of India. No appeal or

revision is otherwise pending in this matter.

PRAYER

Itis, therefore, respectfully prayed that —

i) Notice of motion may kindly be issued and record may kindily be

summoned;

(ii)  to issue a writ in the nature of certiorar] quashing notification
issued under Section 4 dated 12.8,2003, Annexure P-2 and also

notification issued under Section 6 dated 10.8.2004 Annexure P-3 under

the Land Acquisition Aect, 2013;

(iii) a declaration that acquisition proceedings shall be deemed to
have lapsed under Section 24(2) of the Right to Fair Compensation and
Transparency in the Land Acquisition, Rehabilitation and Resettlement

Act of 2013, be made by this Hen’ble Court;

iv)  to issue a writ of mandamus for a direction to conduct CBI inquiry
as to how the 100 years old village Fateypur Jharsa consisting of 2035
houses have been razed to the ground on 12.4.2015 between 8 AM to 4
PM in connivance with SHO, Sadar, Gurgaon, Estate Officer-II, HUDA,
Gurgaon, Unitech (') Ltd. and Uniworld Garden-II.

v)  for a dlrection fo rehabilitate 205 families whose pueca houses

have been demolished ;
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vi)  for payment of compensation of 205 cores to the 205 families

whose houses were demolished illggally;

vii) to register cases sgainst Estate Officer-lI, HUDA, SHO Sadar,

Gurgaon, Unitech Pvt.Ltd. and Uniworld Garden-II.

viii) to hold inquiry that the record of Estate Officer-ll, HUDA
Gurgaon has been prepared falsely to take forcibly possession from the
petitioners and also regarding payment of compensation on having been
deposited,

ix) a writ of prohibition may alse be issued prohibiting HUDA and

Police Deptt. to remove the petitioners from the site of debris in 100

years old village Fatehpur (Jharsa) where their houses were existing till

the rehabilitation of 205 families by HUDA in their village Fatehpur

Jharsa.

x) A writ of restoration of essential services like drinking water and

electricity supply and shelter and food to the worst suffers.

xi)  Construction of road building and house building may be ordered
to be stopped on I3 acre of land owned and possessed by the
petitioner.

xii)  Any other writ, order or direction which this Hon’ble Court deems
fit and proper in the circumstances of the case;

X111} prior notices on the respondent be dispensed with;

Xiv) exemption from filing the certified copy of Ann.P-1 to P-49 may

kindly be granted
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xv)  Costs of petition may kindly be granted;

It is further prayed that the petitioners may be granted status
quo regarding their stay on the land in village Fatehpur during the
pendency of the writ petition in the interest of justice. No road and

building may be made on the land of village Fatehpur (Jharsa).

CHANDIGARH -
DATED : 18.5.2015 .
23.9.2015 PETITIONER
(Pardeep Kashyap)
. Power of Attorney holder
_ Through: w,ﬁg —r
Settled By (Randeep St gh‘?ﬂ%@), NOREECR B 'ﬂ)
. Advocate/P/972/2013
(0.P.Goyal) Counsel for the petitioners
Sr.Advocate.
VERIFICATION:- e
Verified that the contents of para No. ! to2Y “\5’2[& are true and
S paaiea LI A

correct to our knowledge. The legal subinissions are correct as per the
n,

advice received from the counsel. No part of it is false and nothing

material has been hidden therefrom.

Verified at Chandigarhon 18 " day of May, 2015,
23" day of Sep.

ﬁﬁp
hY
' PETITIONERY—

(Pardeep Kashyap)
Power of Attorney holder

&%Q\KDE’E R =& Gy b&
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IN THE HIGH COURT FOR THE STATES OF PUNJAB AND

HARYANA AT CHANDIGARH
AMENDED CIVIL WRIT PETITION NO.10558 OF 2015

Bheem Singh Kashyap and others, through Pradeep Singh
Kashyap, Power of Attorney Holder.
.......... Petitioners
Versus

State of Haryana and others. ....Respondents.

Affidavit of Shri Pardeep Singh Kashyap son
of Shi Ram Chander Singh, ex-resident of
Village Fatehpur (Jharsa), Sector 47, Gurgaon,
but now residing nowhere.

I, the above named deponent, do hereby

solemnly affirm and state as under:

v N ;
- 7 /
NS =/

P ..
\w That the contents of amended writ petition are true and

correct to the knowledge of petitioners/deponent. He was present on the

spot.

1

PREKDEER Ny N
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3. That the certified copies of Ann.P-1 to P-58, which includes
the photograph also are not readily available, hence true and corect
c;)pies have been snnexed. Exemption from filing certified copies may
kindly be granted. 'I;here is complete break down of Article 21 of the
Constitution of India. The Welfare State has failed to keep the welfare

of people of viilage Jharsa under consideration.

4, There there is connivance between HUDA, Police and two

builders. Inquiry is therefore very essential by CBI or a senior Judicial

Officer of the state to know the truth,
—

Place; Chandigarh Deponent

Dated: 2.4 -8 ~4¢ &%Q\\D%G( \‘\e“g\\*‘u\f{)
/K/\;‘mﬁg_{mcmx ON

v.‘¥' Sy
AT N\

A ' .
-e}‘a‘:\g&?‘;&i :Verified that the contents of my above affidavit are 1rue and

\.J-Q‘-‘“éorrci:_t' to my knowledge and no part of it is false and nothing material
> has been concealed therefrom.

Verified at Chandiparh on
v %5

3y _ —
s T ad Deponent
PN
IR
. R eq
pol '_.. A
‘%&rwﬁ 53
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ANNEXURE P-|
LIST OF RESIDENTS OF YILLAGE FATEHPUR (JHARS A) scctor 47,

GURGAON (HR) AS PER SURVEY CONDUCTED ON 04.03.2015 TO 05.03.2015

BY SDE-1I (SURVEY) HUDA, GURGAON.

Sr. | Name Father’s/Husband’s Name Total Family
No. member
1. | Bheem Singh Kashyap $/0 Moji Ram Kashyap 4
2. | Raghbeer Kashyap S/o Chandra Prakash Kashyap. | 4
3. | Ram Rati Kashyap W/o Sultan Kashyap. 2
4. | Babli Kashyap W/o Ashok Kashyap. 4
5. | Sonu Kashyap. s/o Sultan Kashyap k)
%’ Krishan Kashyap s/o Mange Ram Kashyap. 5
7. Rukesh Kashyap. s/fo Mange Ratn Kashyap. 5
8. | Laxmi Devi Kashyap. D/o Munge Ram Kashyap. 2
9. | Balwan Kashyap. s/o Raghbir Kashyap. 4
10. | Krishan Kashyap. sfo Balwan Kashyap. 5
11. | Tejpal Kashyap. A‘J?fo Ganga Ram Kashyap. S
12. | Prem Chand Kashyap- s/o Ganga Ram Kashyap. |4
13. | Jagdish Kashyap. sfa Raghbee Kashyap. 5
14. | Sandeep Kashyap. sfo Rajendra Kashyap, 4
15. | Rajendra Kashyap. sfo Ganga Ram Kashyap. 3
16. | Anil Kumar Kashyap. s/a Sh.Ram Pal Kashyap. 3
17. | Sunil Kashyap. sfo Sh.Ram Pal Kashyap. 2
(18, | am Pat Kashyap. sJo Gyan; Ram Kashyap. p)
19. | Ram Pal Kashyap, s/0 Gyani Ram Kashyap. 4
20. | Pradecp Kashyap. sfo Ram Pal Kushyap. 3
21. | Laxml Devi Kashyap. l W/o Bal Kishan Kashyap. 3
22. | Satbeer Kash yap. S/o Chandra Prakash Kashyap. | 3
23. | Manaj Kashyap. s/o Satbeer Kashyap. 4
124, | Rampal Kashyap. /o Gyars Rom Kashyap. 3
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s/o Ratan Singh Kashyap.

D3 4 W

25. | Sant Ram Kashyap, t S/o Saji Ram Kashyap. |
26. | Narsi Kashyap. S/0 Sant Ram Kashyap.

27. | Satbeer Kashyap. S/o Soni Ram Kashyap.

28. D.cvi Temple 1967 Penchayat 1967 Kashyap

29. | Krishan Kashyap. S/o Chandra Kashyap.

30, | Mahender Singh Kashyap. 8/o Soji Ram Kashyap.

31. | Ramesh Kashyap. $/o Amar Singh Kashyap.

32, § Jitender Kashyap. $/o Ramesh Kashyap.

33. | Sandcep Kashyap. S/o Raghbeer Kashyap.

34. | Suraj Kashyap. s/o Amar Singh Kashyap.

35. | Sunder Kashyap. S/o Gyani Ram Kashyap.

36. | Virender Kashyap. S/o Sunder Kashyap

37. | Amil Kashyap. S/o Sunder Kashyap.

38. [ Mohan Singh Kashyap. SloAmar Singh Kashyap.
135, | Rajesh Kashyap. S/o Amar Singh Kashyap.

40. | Ratan Lal Kashyap. s/o Ram Swroop Kashyap.

41, | Sanjay Kashyap. S/o Ratan Lal Kashyap.

42. | Narender Kashyap. §/o Chotu Ram Kashyap.

43. | Mahesh Kashyap. s/o Hari Prusad Kashyap.

44. | Rohtash Kashyap. S/o Mahesn Kashyap.

45. | Vikramn Kashyap. S/o Mahesh Kashyap.

46. | Naveen Kashyap. S/o Santram Kashyap.

47 | Om Prakash Kashyap. S$/o Mahender Kashyap Singh
48 | Mahesh Kashyap S/oUdey Chand Kashyap.

49. | Ballu Kashyap. Udey Chand Kashyap.

50. | Vinod Kashyap. S/o Inder Singh Kashyap.

51. | Hukam Singh Kashyap. S/o Thakeria Kashyap.

52. | Ratamn Singh Kashyap. Slo Thakeria Kashyap

53. |'Krishan Kashyap
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m.—'ﬂéonu Kashyap. S/o Ratan Singh Kashyap.
55. | Surender Kumar Kashyap. S/o Ratan Singh Kashyap
56. | Gajender Kashyap. $/o Ratan Singh Kashyap.
57 E’.rem Kumar Kashyap. S/o Ratan Singh Kashyap.
58. Daya Ram Kashyap. S/o Hukam Kashyap Singh
59. | Ajay Kumar Kashyap. $/o Daya Ram Kashyap,
60. | Karamveer Kashyap. $/o Hukam Singh Kashyap.
61. | Manoj Kashyap. S/o Karamveer Kashyap
62. | Cheenu Kashyap. Sfo Duya Ram Kashyap.
63. | Krishan Gopal Kashyap. S/o Ram Kishan Kashyap
64. ] Vikas Kashyap $/o Krishan Kashyap Gopal
55, | Kailash Kashyap. S/o Krishan Gopal
66. | Tika Ramn Kashyap. §/o Ganga Ram
67. | Asha Devi Kashyap. Dfo Krishan Gopal
68. | Suresh Kashyap. S/o Ram Kishan
69. { Sonu Kashyap. S/o Suresh
70 | Krishan Kumar Kashyap. s/o Suresh
7i. | Dharam Pal Kashyap. S/o Baljeet
72. | Malavee Kashyap S/o Khajun Singh
73. | Rambeer Singh Kashyap. S/o Ram Ksihan
| 7d. | Maha Singh Kashyap. S/o Amar Singh
75. | Nand Kishor Kashyap S/o Balbeer Singh
76. | Krishan Kashyap S/o Balbeer Singh
77. | JyotiManju Kashyap. d/o Ram Pal
78. | Ashok Kumar Kashyap. $/o Narayan Singh
79. | Chand Kashwyap S/o Narayan Singh
80. | Radiey Shyam sfo Narayan Singh
81, | Sonu Kashyap S/o Narayan Singh
LS_Z. Bhagwati Kashyap. W/o Banti
I
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83. |Poppu Kashyap. S/o Tare
84, | Dilbagh Singh Kashyap. §/o Tare
85. | Sunny Kashyap. 8/o Dilbagh Singh
86. | Dayanand Kashyap §/o Udey Chand
§7. | Rakesh Kashyap S/o Dayanand T
88, [ Kishan Pal Kashyap, S/a Bhagwan Sahib
89. ['Ashwani V s/o Dr Kanwar Pal T
90. | Pradecp Kashyap. S/o Ram Chander Singh
9t. | Dharambecr Kashyap. S/o Mamchand
52 | Sonu Kashyap 8/0 Dharambeer
93. | Ashok Kumar Kashyap. §/0 Dharambeer
94. | Naveen Kashyap. 8/0 Dhorambeer ]
95, | Vijay Kashyap. S/o Mamchand
96. | Rajbeer Kashyap S/o mamchand —
97. | Satbeer Kashyap §/o Tek Chand
98. | Beer Singh Kashyap. S/o Satbeer
99, | Balram Kashyap. S/a Satbeer
100, | Narender Kashyap. sfo Satbeer
101 | Vikaram Kashyap, S/o Satbeer
102. | Sukhbeer Kashyap. sfo Tek chand
103, | Charan Singh Kashyap. | 8/0 Tek Chand -
104. | Rajender Rajender S/o Tek Chand
105, § Cuptan Singh Kashyap. 5/o Tekehand
106. | Hawa Singh Kashyap S/o Tekehand —
107. | Jagbir Kashyap sfo Duelichand _'_—{
108 | Jai Prakash Kashyap s/o Ram pat ]
109. | Bijender Kashyap Slo Ram Pat
L10. | Jai Bhagwan Kashyap S/o Ram Pat ]
111. | Sliyame Dovi Kashyap wlo Rarn Pal B
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112. | Moban Singh Kashyap S/o Ram Pal
113. | Navraj Singh Kashyap sfo Ram Pal

114. | Anil Kashyap s/o Bagru

115, | Chand Kashyap s/o Bagru

116. | Dharmender Kashyzp s/o Bagnu

117, | Ram Kumar Kashyap s/o Teja

118. | Ram Miwas Kashyap 8/o Ram Kumar
119."| Ravi Kashyap s/0 Ram Niwas
120. | Dinesh Kashyap $/o Ram Kumar
121. | Rajesh Kashyap sfo Ram Kumar
122. | Ramesh Kashyap Sfo Teja

123 | Satish Kashyap S/o Ramesh
124, | Kamal Kashyap sfo Ramesh

125. | Rujbeer Kushyap s/o Chander Prakash
126. | Anand Kashyap S/o Rajbeger
127 ) Ravi Kumar Kashyap S/o Rajbeer

128. | Rambeer §/0 Om Parkash
129. | Narender Kashyap S/o Lacha Ram
130. | Mahender Kashyap sfo Lachi ram
131 | Arun Kumar Kashyap s/o Malender
132, | Baljeet Kashyap S/0 Sadhu Ram
133, | Om Prakush Kashyap S/o Lachi Ram
134. | Sonu Kashyap s/0 Om Praksh
135. | Sehib Singh Kashyap sfo Magat Ramn
136. | Usha Devi Kashyap W/o Hawa Singh
137, | Bijender Kashyap S/o Sahib Singh
138. | Sandeep Kashyap Sfo Sher Singh
139, | Omvah W/o Azad Singh
140. | Daya Knshan Kashyap

Sfo Azad Singh
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141. | Baljeet Kashyap sfo Azad Singh
142. | Dharam Pal Kashyap S/o Ram Singh
143. | Yogesh Kashyap sfo Dharmn Pal
144, | Jatin Kashyap Sfo Dharam Pal
145, | Vijay Kashyap sio Phool Singh
146. | Jagdish Kashyap S/o Sheesh Ram
147. | Dinesh Kashyap sfo Daya Ram
148. | Samay Siagh s/o Munshi Ram
149. | Vijay Kumar S/o sfo Munshi Ram ]
"150. | Jaghir Kashyap s/0 Munshi Ram
153, | Ramvati Kashyap W/o Bugru
152. | Sukhbcer Singh Kashyap s/o Altar Singh
153. | Atlar Singh Kashyap sfo Lachi Ram
t54. | Bittu Kashyap "|'sfo Phool Singh
155. | Sutish Kumar Kashyap 8/o Lachi Ram
156. | Rahul Kashyap sfo Narender Kurnar
157. | Phool Singh Kashyap sfo Lachi Ram
158 | Monu Kashyap S/s Attar Singh
156. | Pataso Devi Kashyap W/o Lachi Ram
160. } Suraj Kushyap S/o Bharat Singh
161. { Babu Lal Kashyap $/0 Ram Kala.
162. | Manject Kashyap S/o Azad Singh
163. | Geeta Devi. S/o Ramyphal
[764. | Budhram Kashyap S/o Leclu Ram
165, | Devinder Kashyap S0 Laxrman Singh
166, | Rumesh Kumar Kashyap s/o Laxman Singh
167. | Ranbeer Knshyap S/o Balbcer Singh
168. | Surender Kashyap $/0 Laxman
Kuldeep Kashyap S/o bal Kishan
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170. | Sonu Kashyap S/o Raju
171. | Phootvati wlo Laxman Singh
172, | Parveen Kashyap S/o Raju
173. } Sura) Bhan Kashyap /o Laxanan
174. | Raiu Kashyap $/o Tale Ram
175. { Puran Mal Kashyap $/0 Madan Lat
176. | Bri} Gopal Kashyap S/o Madan lal
177. | Ramesh Kashyap s/o Moti Ram
178. | Mahaveer Singh Kashyap S/o Munshi Ram
179. | Mahipal Kashyap sfo Munshi Ram
180 | Munshi Ram Kashyap "1 80 Chandgi Ram
181. ; Satbeer Kashyap S/o Deepchand
182. | Vinod Kumar Kashyap - S/o Suraj Bhan
183. | Sushil Kumar Kashyap S/o Suraj Bhan
184. | Vakeel Kumar Kashyap $/o Suraj Bhan
185. ) Kela Devi Kashyap Wio Puppon
186. | Geeta Devi Kashyap d/o Shree Chand
| 187, | Beero Kashyap D/o Modi Ram
188. | Bittu Kasyap §/o Kishan La)
189. | Rani Kashyap Wio Bhola
190. | Jagga Kashyap S/o Chattar Singh
191 | Sunif Kashyap S/ Dilbagh Singh
192. | Dliarmnder Kashyap $/c Dhanesh Chand
193. | Vicky Kashyap S/o Kishan Lal
194. | Dilip Kashyap Slo Manpal Ram
193, | Rajender Kashyap Jagge Ram Kashyap
m. Karan Singh Kashyap sfo Madu
197. | Dharambeer Kashyap $/o Raje Kashyap
1u8. | Monu Kashyap Raje Kashyap
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199. | Anand Pal Kashyap sfo Kishan Pal Kashyap
200. | Jitender Singh Kashyap S/o  Ramchander  Singh
Kashyap

201. | Lok Ram Kashyap S/ Jaganath,

202. | Shiv Charan Kashyap s/o Ram Kala,

203. | Ashok Kashyap s/o Karan Singh

204. | Katlu sfo Ram Kala
Ll?ji Subhash Kashyap sfo Ghunnay

Tme copy M

Advocate,




333
f'}l?/

ANNEXURE P2

Seal
HARYANA GOVERNMENT GAZETTE
EXTRA ORDINARY
Published by Autharity

© Govt. of Haryana
CHANDIGARH, AUGUST 12, 2003 (SRVNA 21, 1925 SAKA)

HARYANA GOVERNMENT
URBAN ESTATES DEPARTMENT
Netification

12™ August, 2003,

Ne. LAC(_G)-NTLMOONML- Whereas , il appears 18 the Govemor of Haryana that the
land described in the specification below is required for the public purpose, namel y for
development and utilization of land for Residential and Commercial, Sector 47, Gurgaon
as shown in the development plan under the Haryana Urban Development Authority Act,
1977 by the Haryana Urban Development Authority in the area of village Jharsa, Hadbast
No.94, village Tikr, H.B.No.98, village Islampur, HB.No.97, village Fachpur,
H.B.No.89, Tehsil and Districtl, Gurgaon.

And, whereas, in pursuance of the provisions of Section 14 of the said Act, the
Governor of Huryana is satisfied that the said land is required for the aforesuid purpose, it
is hereby notified that the land described in the specification below is likely to be required
for the aforesaid purpase and the Land Acquisition Collector, Urban Estates, Haryana,
Sector 14, Gurgaon shall cause public nolice of the substance of the notification to be

piven at convenient pluces in the locality.

_This notification is made under the provisions of sectlon 4 of the Land acquisition

Act, 1894 for the information of all to whom it may concem.
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In exercise of the powers conferred by the aforesaid section, the Qovernor of

Haryana hereby authorizes the officers with their servants and workmen, for the time being

engaged in the underiaking, to enter upon and survey the land in the logality and to do all

other acts required or permitted by that sectioo.

Any person interested, who has any objection to the acquisition of land in the

locality, may, within a period of thitty days of the publication of this notification in the

Official Gazette file an objection, if any, in writing before the Land Acquisition Coilector,

Urban Estates, Baryana Sector 14, Gurgaon.

The plans of the land may be inspected in the office of the Land Acquisition

Cotliector, Urban Estutes, Haryana Sector 14, Gurgaon

District | Tahsil Viltape/ Area Rectangle/Killa Nos./Khasra No,
Locality in
and acres
_HBNa.
1 12 13 4 S
Gurgaon | Gurgaon | Jharsa 1730 | 12t 7, 72, 14, 1611, 1672, 16/3, 17,
H.B.No.94 | acres. 24, 25, 25/1, 2542,
124 {6
i “‘” 125 | 7, 8/U71, &/172, ®/1/2, 8/2/2, 9, 10,
12,13,14.
126 | 4.5,6, 71, 7/2, 8/1, 8/1 min and
Khasra No. 165 min, 198.
Gurgaon | Gurgaon | Tikd 22,23 11 [4,5,6
H.B.Nc.98 [ acres
- 12 [28,25/1,25R
F 137[10,7T1A, 1172, 712, 1872, 1972, 23,
24,25/1, 25/2.
18, {13, 21 and Khasra no.l19 min, 20
min, 22,
| Gurgaon | Gurgaon | Islampur | 5.09 380, 618, 619, 620, 621, 622, 626,
H.B.No.97 | acres 627,629, A ‘J
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Gurgaon | Gurgaon | Fatehpur 75,39 [ 1T 115,16,25. T
H.B.No.89 | acres.
2 |11, 16, 17, 1871, 18/2, 19, 20, 21,
22111, 22/112, 2212, 23, 24, 25.
3 |1, 472, 7, 1072, 11, 12, 14/1,
14/2,14/3, 1771, 17/2, 18mn,
19min, 20mm, 24/1, 2472, 2473, 26,
27.
4 [56,15,21
5 |16,17/1,20/1,23,24,251, 252, |
6 | 67,814, 16/1, 1672, 1771, 1772,
18/1, 1812, 19/1,19/2, 20, 21, 22/1,
2202, 2341, 2312, 24, 25, 26,
7 |56
- g 11,1272, 3,74, 5/1, 6, i1, 91,
1071, 1042, 15/1.
9. |4R2,5, 6, 7/, &, 972, 10, 1171, 12,
13/1, 26.
[ 10 | 2572 T
i 1T (71, 2,3,47, 472, 8,9, 10. ]
13 |2/2, 371, 32,74, 501,512, 611, 672,
71, 72, 8, 91, 11, 1372, 1401,
147218, 147212,
14. | 42,5, 6, 15, 22/1, 22/2 and Khasra

no.22 min, 23 min, 24 min, 25, 26,

30.

True copy

Advocai.

Sd-

Special Secretary 1o Government Haryana,
Urban Estates Department.




336

24 Y ¥

ANNEXURE P-3
Regd, No.PB/0176/2003-2005
Seal
HARYANA GOVERNMENT GAZETTE

EXTRA ORDINARY

Published by Authority
© Govt. of Haryana
CHANDIGARH, TUESDAY AUGUST 10, 2004 (SRAVANA 18, 1926 SAKA)

HARYANA GOVERNMENT
URBANESTATES DEPARTMENT
Notification
10™ August, 2004,

No. LAC{G)-NTLA/2004/1077.- Whereas , it appears to the Govemor of Haryana that the
land specified below is needed by the Govermnent at public expense, for the public
purpose, namely, for development and utilization of jand for Residential and Commercial,
Sectar 47, Gurgaon as shown in the devclopment plan under the Haryana Urban
Development Authority Act, 1977 by the Haryana Urban Developmen! Authority in the
area of village Jharsa, H.B. Na.94, viliage Tikri, HB.No.98, village Islampur, H.B.No.97,
village Fatehpur, H.B.No .89, Tehsil and District, Gurpaon, which Haryana Government
Estales Department Notification No.LAC{G)/NTLA/2003/921, dated 2" Augusl,l 2003
under Section 4 of the Land Acquisition Act, [894 has been published, it is hereby
declared that the land described in specification below is needed for the above purpase.
This declaration is made under the provisions of Section 6 of the Land Acquilion Act,
1894 for information efall to whom it may concera,

The plans of the land may be inspected in the office of the Land Acquisition

Collector, Urban Estates, Haryans Sector 14, Guigaon

District | Tahsil Villape/ Area Rectangle/Kiliz Nos./Khasra No.
Locality in
and acres
HBNo.

1 2 3 4 5

Gurgaon | Gurgaon | Jharsa 1233 | 121 |71, 772, 14, 1611, 16/23 1673, 17,
H.B.No.94 | acres. 24,2501, 25/2.




124

6

125

7.8/1/1, 81172, 10, 14.

126

4,5,6, V1, 722, 8/1, 8/2 min and

Khasra No. 165 min, 198,

Gurgaon | Gurgaon | Tikri 21.53 11 }4,5,6
H.B.No.98 | acres
12724, 3511, 2572 —
— 13 {10, 11/Imin, 112, 12min, 1872,
19/2, 23, 24, 2541, 2542,
18 {13, 21 and Khasra no.l9 min, 20
min, 22,
Gurgaon | Gurgaon | Istampur | 5.09 380, 618, 619, 620, 621, 622, 620,
H.B.N0.97 | acres 627, 629.
Gurgaon | Gurgaon | Fatehpur | 75.39 1 15, 16, 25.
H.B.No.B9 | acres. -
2 11,16, 17, 1841, 18/2, 19, 20, 21,
221111, 22/112, 2212, 23,24, 25,
3 1, 472, 7, 1042, 11, §2, 1441, 1412,
14/3, 171, 1772, 18min, 19min,
20mm, 24/1, 2412, 2413, 26, 27.
4 [5,6,1521
5 |16, 1711,200N, 23,24, 2511, 25/2.
6 |6 7, 8,14, 1671, 16/2, 171, 1772,
YB/L, 1842, 1941, 1972, 20, 2], 2271,
2272, 2341, 2312, 24, 25, 26.
7 ]5,6.
8 1, 12, 2, 3, 4, 5/, 6, 8&/1, 91,
1041, 10/2, 1541,
9. {4/2,5 6, M, 8,92 10,111, 12,
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29 & 89

. i’ 1371, 26. ' 1
to [237.
’ﬁ“ i1 53,40, 47, 8.9,10. |
13 | 272, 371, 3/2, 4, A1, 512, &/1, 672,
M1, 712, 8, 911, 1341, 1312, 1471,
14/2/1, 14/272.
14,7472, 5,6, 15, 2271, 22/2 and Khasra

ne22 min, 23 min, 24 min, 25, 26,

30.

JODUENAXAX XK NKREXXKANXE

200000000 XN XXX XAXX

Tiye copy.-

Advocate,

Sd/-

Special Secretary to Government Haryana,
Urban Estates Department.
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BEFORE THE LAND ACQUISITON COLLECTOR, SECTOR-14,
GURGAON.

1. Thakriya (deceased) through his L.Rs.

i) Khazan; (ii) Usaday Sons of Thakriya sfo Sh Tirkha; (iii)
Ram Kishan (deceased) s/o Sh.Thakrniya sfo Sh.Tirkha through his
LRs:- a) Suresh; (b) Gopal, sons of Ram Kishan; (iv) Hukam,
son; (v) Smt.Shanti, daughter of Thakriya s/o Tirkha;

2)  Soji; 3. Moji; 4 Giani; 5. Amar Singh, sons of Sh.Har
Chand; 6. Mange;

7. Chander sons of $h.Mechar Chand;

8. Duli (deceased) through his L.Rs: i) Lachhman s/o Dull s/o
Nanga; ii) Hukam Singh (deceased) s/o Dull through his L.Rs:
a) Ramphal; (b) Balu; (c) Dharmender, sons of Hukam Singh s/o
Duli s/o Nanga; (iii) Ram Piyari daughter of Duli ¢/fo Nanga,

9, Teja (deceased) through his LRs; (i) Ram Kumar  (ii) Badly,
(iii) Ramesh, sons  (iv) Bhagwani; (v)Mewa;  (vi) Maya,
daughters of Teja s/o Tirkha,

10. Shyam Singh (deceased) through his L. Rs:

i) Azad; (ii) Dharampal, sons; (iii) Smt.8ukh Deil, widow; (iv)
Vidya Devi; (v) Mede; (vi) Prem; (vii) Dhanpat, daughters of
Shyam Singh sfo Chhaju;

11. Raj Singh (deceased) through his L.R.s:-

) Lachhi Rma s/o Raj Singh s/o Chhaju,
Residents of village Fatehpur, Tehsil & Digtrict Gurgaon.

..... Objectors/Petitioners.
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State of Haryana through Collector, Gurgaon.

1o e e ReSpondent,

OBJECTIONS UNDER SECTION 9(2) OF THE
LAND  ACQUISITON ACT  NO.LAC(G)-
NTLA/2005/195 DATED 05082005 REGARDING
THE LAND OF VILLAGE FATEHPUR, TEHSIL &
DISTRICT GURGAON FOR DEVELOPMENT OF

SECTOR 47, URBAN ESTATE, GURGAON.

Sir,
The objectors/petitioners most respectfully submit as

under:-

1. That the objectors/petitioners are co-owners in possession
as Gair Marusi {rom the last more than 100 years and thus have
occupancy rights under the Tenancy Law in the land, pucea residential
houses and temple of Mata Sherawali from the last more than 80 years
pearing Khewat No.i17/1009, Khatoni No.129/126, Rect.Ng.6, Kita
ne.8(4-4), Khatoni No.127/124, Rect.No.3, Kila no.26(2-8), Rect.No.6,
Kila No26(19-16); Khewat No.l[7/109, Khatont No.152, Rect.No.§,
Kila No.3/1(0_17), Rect.No.26(3-17), Khatoni No.128/125, Rect.No.6,
Kila no.7(5-0), 19/1(5-2); Khewat No.[17/109, Khatoni No.133/130,
Rect.no.6, Kila no.3/2(2-14), 3(1-9), 6(4-13); Khewat No.l17/109,

Khatoni No.144/141, Rect. No.6, Kila No.16/2(5-2), 17/1(1-0), Khewat
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No.117/109, Khatoni No.145/42, Rect.No.6, Kila No.24(8-0); Khewat
No.117/109, Khatoni No.130/127, Rect.No.6, Kila no. 14(8-0), 1712(7—0),
18/1(3-14), Khatoni Ne,131/128, Reci.No.6, Kila No.7(2-16), Khatoni
n0.132/129, rect.no.5, Kila no.20/1(3-11) to the extent of their respective
shares, situated within the revenue estate of village Fatehpur, Tehsil &
District Gurgaon. The Gram Panchayat of village Jharsa neither any
locus-standi nor has any right, title or interest and the Gram Panchayat
has wrongly recorded as owners in collusion with concerned revenue

officials,

2, That the objectors/petitiotiers have constructed their
residentizl houses in the abave-mentioned Jand and are residing therein
since the time immemorial with their families and they have no other

land for their residential purpose, except the land in question.

3. That the State of Haryana issued the abeve said potification
under Seclion 9 of the Land Acquisition Act regarding the land in
guestion, The respondent never issued any notiee to the
abjectors/petitioners regarding the said acquisition prior to the said
notice. The objectors/petitioners are interest persons and agprieved,
p(efer the following objections:-

a)  That the above-mentioned land has great potential value and
is situated within the best locations of District Gurgaon. The land in
question s located in the periphery of posh and residential colonies like
DLF, Unitech, Mayfield Garden, Malibu towne, Rosewood Garden,

South City, Geenwood Housing Society including HUDAs already
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developed Sector; 32, 33, 38, 39, 44, 46 & 49-30. The market value in
the said vicinity, where the fand is situated is more than Rs.25,000/- per
sq.yard. The posh residential societies and Group Housing Societles are
located within & radius of 01.00 km from the land in question. The
multi-storied well developed housing societies/Group Housing Colonies
are also situated near the land vnder acquisition from many years;

b}  That the District Gurgaon has its own importance for the
posh residential and commercialindustrial/instititional Sectors in the
map of the world. Each and every person have a dream to be associated
with Gurgaon for the purposes of residential/commercial or Industrial
due to its location, the land under acquisition has direct approach from
Delhi and Indira Gandhi International Airport, thus the land in question
has special potential value, In the above nientioned colonies near the
land in question, the land/plot was mentioned colonies near the Jand in
question, the land/plot was being sold @ Rs.25,000/- per sq.yard. The
land in question has more potential value in comparison to the above
mentioned fully developed residential colonies. The land in question is
inter-connected with the above-mentioned colonies. The entire land
nearby the land in question has already fully developed and all the
nceessary amenities lke water, sewer, electricity are already available in
the land in question;

c) That the land owners of villages Fatchpur (Jharsa) had sold
out their undeveloped land, which situated just near the land in question
@ Rs.2-2.50 crore per acre prior to the present notification regarding the

fand in question under Section 4 of the land acquisition act. Thus, the
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land in question has great potential and market value @ Rs.25,000/- per
sq.yard in every aspect. However, the land under acquisition of the
petiltoners ls fully developed and all the basic amenilies are avallable |
the land in question. Copies of sale deeds are attached herewith for your
kind perusal please;

d)  That the other jand of objectors/petitioners had already been
acquired by the HUDA for development of residential sectors, so they
are in need of land in question for their own residential and commercial
purposes, because they have no other land in vicinity, If, sufﬁc;,ient
compensation is not granted to them, the abjectors/petitioners would
suffer irreparable loss and injury and the future of their respective family
qiembcrs would be ruined.

e)  That nccdrding to the principles of equity and justice as well
as the policy of the Haryana Government and each objectors/petitioners
is entitled to be allotted at lease one plot of 250 sq.yards/meters on the
priority basts and on a reserve price under ‘OUSTEE QUOTA'. Each
Objectors/petitioners reserve the right to get a plot alloited as he -was
suffered on account of acquisition of their land apainst their wishes.
Even respondent did not left the abadi land of the objectors/petitioners
and it ahs become very difficult to objectors/petitioners to live in the
village- so the alloniﬁg of plot of 250 sq.yards/meters is most necessary
and important, That besides, the above mentioned due and profit, the
objectors/petitioners are also entitled to get the benefits and

compensation under Section 23(1) of the Land Acquisition Act.
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PRAYER

In view of the above facts and circumstances, it is most humbly

prayed that the objections of the objectors/petitioners may kindly be

considered sympathetically and compensation of the land in question

may kindly be decided @ Rs.25,000/- per sq.yard with all other benefits

as per amended L.A. Act in favour of the objectors/petitioners in the

interest of justice.

QObjectors/Petitioners

Dated 07.12.2005.

I

2)

10.

Thakriya (deceased) through his L.Rs.i) Khazan; {ii) Usaday Sons
of Thakriya s/fo Sh.Tirkha; {iii) Ram Kishan (deccased) s/o
Sh,Thakriya s/o Sh.Tirkha through his LRs:- a} Suresh; (b) Gopal,
sons of Ram Kishan; (iv) Hukam, son; (v) Smt.Shanti, daughter
of Thakriya s/o Tirkha;

Soji; 3.Moji; 4 Gianl; 5. Amar Singh, sons of Sh.Har
Chand; 6. Ménge;

Chanpder sons of Sh.Mehar Chand;

Duli {deceased) through his L.Rs: i) Lachhman sfo Pull s/o
Nangs; i) Hukam Singh (deceased) s/o Duli through his L.Rs:
a) Ramphal; (b) Baly; {¢) Dhannender, sons of Hukam Singh s/o
Dulj sfo Nanga; (iii) Ram Piyari daughter of Duli s/fo Nanga;
Teja (deceased) through his L.Rs; (i) Ram Kumar (i} Badly;
(iii) Ramesh, sons  (iv) Bhagwani; (v)Mewa;  (vi} Maya,
daughters of qua sfo Tirkha;

Shyam Singh (deceased) through his L.Rs:
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i) Azad; (ii} Dharampal, sons; (ili) Smt.Sukh Del, widow; (iv)
Vidya Devi; (v) Medo; (vi) Prem; (vii) Dhanpat, daughters of
Shyam Singh s/o Clthaju;

I1.  Raj Singh (dcce.ascd) through his L R.s-
i) Lachhi Ram s/o Raj Singh s/o Chhaju,

Residents of village Fatehpur, Tehsil & District Gurgaon,

Sd/- Dharam Pal  sd/- Ram Kumar  sd/- Raj Singh  sd/- Satbir

sd/- Mange Ram

Sd/- Khazan  sd/ Hukam Chand sd*Daya Kishan sd/- Mohan Singh
Sd/-Azad 8ingh  sd/- Chandgl Ram  sd/~ Ramesh  sd~ Balbir

Sd/. Mahabir

l.  Thaknya (deceased) through his L.Rs.i) Khazan; (ii) Usaday Sons
of Thakuiya s/o Sh.Tirkha; (iii) Ram  Kishan (deceased) sfo
Sh.Thakriya s/o Sh.Tirkha through his LRs:- a) Suresh; (b) qual,
sons of Ram Kishan; (iv) Hukam, son; (v) Smt.Shanti, daughter
of Thakriya s/o Tirkha;

2)  Soji; 3. Mojl; 4 Giani, 5. Amar Singh, sens of Sh.Har

. Chand; 6. Mange;

7.  Chander sons of Sh.Mehar Chand,;

8  Duli (deceased) through his L.Rs: i) Lachhman s/o Dull s/o
Nanga; i) Hukam Singh (deceased) s/o Duli through his L.Rs:
a) Ramphal; (b) Balu; {¢) Dharnender, sons of Hukam Singh s/o

Duli s/o Nanga; (iif) Ram Piyad daughter of Duli s/o Nanga,
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9, Teja {deceased) through his L.Rs; (i) Ram Xumar (i) Badiy,
(i) Ramesh, sons  (iv) Bhagwani; (v) Mewa;  (vi) Maya,
daughters of Teja s/o Tirkha;

10.  Shyam Singh (deceased) through his L.Rs:

i) Azad; (i) Dharampal, sons; (iii) Smt.Sukh Dei, widow; (iv)
Vidya Devi; (v) Medo; (vi) Prem; (vil) Dhanpat, daughters of
Shyam Singh s/o Chhaju;

11, Raj Singh (deceased) through his L..R.s:-

i) Lachhi Rma s/o Raj Singh s/o Chhaju,

Residents of village Fatehpur, Tehsil & District Gurgaon,

Through Coynsel:
Sdr-
P.§. Thakran &
Rajesh Verma,

Advocates, Gurgaon,

Advocate.
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Annexure P-4
Award ng.12 for the vear 2004-05,

Made by Sh.Amar Deep Singh, HCS, Land Acquisition
Collector, Urban estate, Haryana, Gurgaon, Acquisition for
35.51 acres of land in village Fatehpur, H.B.N0.89, The.

and Distt, Gurgaon.

AWARD:~

The Urban Estates, Deptt. Haryana Govt. vide notification
no.LAC {G)NTLA-2003/921 dated 12.8.2003 published in under Section
4 of the Land Acquisition Act, 1894 (herein after acres was likely to be
needed by the Govt, at public expenses for a public purpose namely for
the development and ufilization of land as Residential, commercial,
Institutional Area, Sector 47 at Gurgaon under the Haryana urban
Development Authority act 1977 by the Haryana Urban Development
authority in the area of village Fatehpur, HB.No.89, Tehsil and Distt.
Gurgaon.

Subsequently, declaration u/s-6 of the L.A,Act was issued
on 108.04 vide notification no LAC(G)-NTLA-2004/1077 vide which
75:39 acre of Lands was declared for acquisition. The State Govt.
declared that the land under acquisition is needed for aforesaid public
pwpose. The Land Acquisition Collector, Urban Estate, Haryana,
Gurgaon was also directed Ws 7 of the Act to take order for acquisition

of land to question.
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AREA OF THE LAND:-

The area given in the declaration ws-6 of Act was 75 39
acres. The present award deals with 35,51 acre of land, The award of
rest of the land could not be announced due to orders of Hon'ble High
Court passed on the basis of orders dated 8.7.05 passed in CWP
No.10845/02. The area under this award has been measured at the spot
by the field staff u/s 8 of the Land Acquisition Act and the same has
been found correct. The details of this area are given in the statement
no,! which has been prepared sccording to the para 0.36-I of the
Financial Commissioner’s standing order no.28. The details of acqﬁircd

number khasra & area under this award is as under:-

No.Khasra Area No.Khasra Arca
115 0-16 342411 3-0
16 1-12 2472 1-14
21 2-9 2413 1-16
17 3-18 26 6-8
18/1 49 516 2-12
1872 i-14 17/1 4.4
19 8-11 23 8-0
20 8-0 24 8-0
2211 1-8 /6 4-13
22/2 5-4 7 7-16
23 8-0 8 4-4
24 8-0 iq 8-0

25 1-16 1641 2-3




3/1

4/2

7

14/1
1472
14/3
171
172
18 min
19 min
20min
13/16/1
6/2
14/1
14//4/2
5

6

15
2212
And Khasra no.

22min
23min
24min
25
26
30

8-0.
7-0

6-4

2-15
0-14
0-13
3-15

0-1¢6

32
0-9
2-16
8-0
-0

8-0
0-17

9-4
3.4
1-6
7-0
3-17
0-13
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16/2
171
1972
18/1
1812
19/1
192
6/24
25
26

11/472

(35,51 acre).

L5

§-12
1-0
7-0
3-14
3-14
5-2
2-18
8-0
80

19-16




The above said detail of the land was intimated to the land
owners/interested persons through notices u/s-9 of the L.A Act and was
read over to them, before the announcement of the award, None of the

interested persons raised any objections regarding the detail of the land

under acquisition.

DEMAND OF THE LAND OWNERS AND OTHER INTERESTED

PERSONS.

The notice u/s-9 of the Act were issued to the land owners-and
other interested persons for 29.4.05 to appear before the Land
Acquisition Collector, Gurgaon, personally or through duly authorised
agents to file the claims regarding the compensation and their objections
if any, to the measurement of the land, The right holdersfinterest
persons who turned up for hearing did not submit any documentary
proof in support of their contentions nor laid any evidences to

substantiate the claim.

MARKET VALUE:-

In order to arrive at a conclusion about the market value of
the and under acquisition. | have visited the land under acquisition and
taken into consideration its lacation and potentiality. To fixed the
market value Haryéna Govt. has constituted a committee under
Chairmanship of concerned Commissioner of the Division. The District
Coilector, Gurgaon was requested vide letter dated 19.11.04 to supply
the market value price of iand under acquisition. The rate was fixed by

the Divisional level Land Rate Fixation Committee, Gurgaon and the
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same was supplied by the Id. District Collector, Gurgaon @
Rs.15,00,000/- per acre of all type of Land vide letter no.656/DRA 4t
23.6.03,
Keeping in view the above discussion and market rate
intimatéd by the Ld. District Collector, Gurgaon, I have come to the
conclusion that the rates fixed by the Divisional land rates fixation

comemittee, Gurgaon are just and fair. So, | award the same accordingly.

STRUCTURES/TUBEWELLS:-

There are same structures/tube well on the acquired land. The
value of the structures/tube well has been assessed by the Executive
Engineer, HUUDA, Division No.l1, Gurgaon. I do not suffer with the
same and award accordingly. The detail of said structures is attached

with the land acquisition file,

CROPS & TREES.

There where no trees and cross standing on the acquired

land,

In addition to this on account of compulsory nature of
acquisition. 30% compulsory acquisition charge are allowed and
additional amount on market value at the rate of 12% per annum will
also be allowed under section 23(1-A) & 23(2) of L.A.Act from the date
of notification u/s-4 i.e. 12,8.03 to the date of anncuncement of award

ie. 7.12.05 as provided in the amended Land Acquisition Act, 1894.




INTEREST:-

As the possession has been taken over after offering the amount of
compensation of the land and the same has been handed over to the
representative of Estate Officer, HUDA, Gurgaon vide Rapat no.]82
7.12.05, entered in the Roznamcha Wakayati Patwari Halga Wazirabad.

Hence, no interest is payable to the land owners,

MODE OF PAYMENT:-

The payment will be made to the land owners and other
interested persons according to their eights and shares of entered in the
latest record of rights (Jamabandi) and keeping in view the mutations
sanctioned thereafter. -In case any dispute arises, as to the apportionment
of the compensation or any part thereof, the amount of compensation
will be kept in L.AC. account till the parties come to an amicable
settlement., If the parties do not come to an amicable settlement, the
dispute will be referred to the court of law for decision, The detail

apportionment isgiven in award statement attached with the Award file,

POSSESSION OF THE LAND.

| The possession of the land acquired vide this award has
been taken over after n.:;ffering amount of compensation of the land as per
law vide Rapat no.182 dated 7.12.05 entercd in the Roznamcha Wakayat
of Patwari Halqa Wazirabad, except of such land for which the land
awners/interested persons have taken stay for dispossession from any
court of law tili today. The land thus acquired, of which the possession

has been taken, vests in state of Haryana and on transfer now, vest in




Urban Development Authority, free from all encurnbrances from today

Le 7.12,03.

CONCLUSION:-

Subject to the above fact this award stands as under:-

1. Compensation for land Rs.5,32,65,000/-
2. Compensation for structure 30%. Rs.  6,92,601/~
3, Compulsory acquisition. Rs.1,61,87,280/-

4.  Addl. amount @ 12% per annum from Rs.1,30,12,039/-
12.8,2003 to 7.12.05 (27 months 25 day).

Total Rs.8,51,56,920/-

Announced this 7" day of Decerber, 2005 in the open court in the
presence of the land ownersfinterested persens who appeared before me.

The award is now fixed in my office.

Sd/-
Place: Gurgaon. ’ Land Acquisition Collector,
Dt. 7.42.200s. Urban Estates, Hr.Gurgaon.

True copy

(oo 5C
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Annexure P-18/A

Proforma to be filled up by the concerned LAQ while sending
reports in land release cases:

(Sr. U TParticutars Remarks |
No.y | . g ——
1 Name of the landowner/applicant. Fatehpur  Gram
Panchayal.
2. 5- Total area under gcquisition & Khasra | 6//16 6/6 (4-13),
Nos. (7-16).  8(4-4),
14(8-0),  2(5-12),
17/1(0-1}, 18/1 (3-
14), 19(5-2).
o “b)k_lﬂtcﬁéﬁ@u‘%{vﬁéi purpase & atca T Ne
of the land requested for release with
Khasra Nos.
3. Narne of village/Urba.n Estate/Scctor No. | Sector 47.
4. 7| | Date of Notification under Section 4 & | 13.8.2003
purpose of acquisition.
3. Whether objcctibn under Section SA filed Yes
or nol? Govt. decision, if any.
6. Whether any arca released under Scction Yes.
_ 5A.
. 7 LAO’s recommendations on objection Yes.
filed under Section SA.
6 [ TG~ “dwision Con LAO| T TNe
recommendalions.

4930 1o:S
- Teut Scanned Copy DI




8,

&1

[9. Date of Notification under Section 6. 10.8.2004 W
10. Any recommendation in JSIC report? | - o
Decision of Govt. , i.[" an.y.
{1. ja) | Date of Award. 17.02.05.
b) | Date of taking possession (Pl attach copy Yes.
of Rozanamcha/any other proof).
12. [a) | Whether any structure was  existing Earlier. o
before under Section 47
i B) | 1f yes, details ofstmcgure. Earlier sent (now
report SA altached)
| ) [ Whether lasldownf:r/bis.-“fz;r;lily was| Yes
residing at the time of Section 4, if
residential structure?
| | d) [ Date of Award of Structure & Amount No
13. |a) |If  award  amounced, whether | Scetion 30 stands
compensation received by the applieant sent in Court.
or nol.
b) | If yes, details thereof.
¢} | Whether any land }'c]cascd carlier except No,
under Section SA (Cotumn No.6)? If so
arca, the level/stage of acquisition when
released.
15. [a) | Any Court case pcndingmoﬁr not CWP No T
No.& title of the case.
b) | Whether any stay pranted — copy thereof. -
e st

True Ticanned Copy Of
Orw{mal
PHFIC Chandsgarh
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c) | Whether reply filed or not. ¥ filed, copy -
of reply be sent.
d) | Present status of CWP alongwith next
date of hearing.
16, Present construction at site & its present -
usc alongwith photographs.
[17.” Date when site was visited by [LAO. | T
18, Whether the case is covered under the | -
release policy dated 24.1.201 1 or not?
19. Recommendation in cle3ar terms le. -
Recoinmended/Not Recommended.
I P — SN
Sipnatures: sd/- sd/- 8.5.13
Full Name Ramesh Sd.-8.5.13
29413
Date
Reeeived  sd/- Pradesh Singh
8.5.13 9990900997
True copy W
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ANNEXURE P-19

NOTICE

You are all informed that the land on which you are in

possession belongs to HUDA Deptt. and you have laken illegal

possession of the sume. You are requested that you may vacate the land

JASWAL DHUYNL 51t
20150930 1b. 41
Tiue Srianneu Copy

Crigann
SHAE Diacigarh

within 24 hours, otherwise HUDA Deptt. would forcibly remove you

from the land.

BY OQRDER
ESTA'TE OFFICER-2,
HARYANA URBAN DEVLELOPMENT AUTHORITY
GURGAQON

True Translation,
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Anncxure P-47
13.4.2015

By Registered Post

Respected 8.H.0., Sadar, Gurgaon.

Respected Dcpu;y Commissioner, Gurgaon.

Respected Police‘Cor'nmissi(_mer, Gurgaon.

Respecled Commissioner, Municipal Corporation, Gurgaon.
Respected Director General of Police, Haryana, Panchkula.

Hon'ble Chief Minister, Haryana Government, Chandigarh.
His Excellency, The Govemor of Haryana State, Chandigarh
Hon’ble Prime Minisier, Govt. of India, New Dcthi,

His Excellency, The President of India, New Dethi.

Respected Chairman, Human Right Commission, Govt. of

India, New Delhi.

Respeeted Chairman, Women Commiission, Govt. of India,

New Delhi.

Respected Chairman, Minor Children Commission, Govt.

of India, New Dellii.

Respected Chairman, Women Commission, Haryaua,

Panchkula,

Respected Chairman, Human Right Commission,

Chandigarl.
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15, Respected Chairman, Tokayukia, Haryana, Chandigarh,

16.  Hon'ble the Chicf Justice, Punjab and Haryana High Court,
Chandigarh. ’

17.  Hon’ble the Chief Justice, Hon’ble Supreme Court of India,
New Deihi.

Subjeet:- Application for 1aking action against the Criminal/defaulters
conniving with builders, capitalists, Uniworld & Unitech
owners for making unnecessary pressure, illegal demolition of
Rs.205 crores property, for taking domestic article und
damaging it and taking jewellery articles forcibly, unlawfully
and by unfair means, for behaving shameful act with Women,
youngsters and for keeping untawful custody, against human
right, women right, child right, threat of killing and for
involving in falsc cases cle. against single village Fatchpur
Tharsha of 100 years old of Kashyaps residents,

Respected Sir,

It is respectfully submitted that we the applicants belong to

Kashyap backward clags and are residing pennanently from iast 100

years in Village Fatehpur JTharsa, Sector 47, Gurgaon with our families,

The employees of Haryana Police pasted notices on 11.4.2015 at 6.00

P.M. at different places to vacate the villape within 24 hows. On

12.04.2015 at 8.00 AM, large poliee foree in hundreds including lady

police, ITUDA Deph. employees surrounded out village. Ladies and

youngstess of village were caught abused and by shameful and illegal
way taken into custody and unlawfully and they were taken and kept in
illegal custody at unknown places upte 4 PM. Police force on

12.04.2015 at 8.00 AM started demelition ilicgally way by deploying 6

JCBs, 4 Tractor Trolleys and two Fire Bripade vehicle, At that time Shri

Krishan Pal Kashyup son of Sh.Bliagwan Sahai resident of Ashok Vihar,

JASWAL BHUVNESH

e deese Gurgaon, Shri Pardeep Singh Kashyap son of Sh.Ram Chander Singh,

True Scanned Copy OF
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resident Madanpuri, Gurgaon, Shri Lokram Kashyap son of Jugamnath
resident of New Basti, Gurgaon, Shri Krishan Kumar Kashyap son of
Sh.Chander I’atkash, resident of Badshahpur and Shri Satbir Singh
Kashpal son of Bahadur resident of Badshahpur were also present on
spot, who huve secn the whole incident with their cyes. 205 pucca
houses with domeslic articles were completely demolished. 205 pucca
old houses of village Fatchpur Tharsa were destroyed completely and
tumed nto plain land and made us all houscless. We all resident of
village helnng to below poverty line (BPL). Lacal Police and HUDA
employees of Gurgaon huvc' ‘doric 4 great atrocity to women, children,
elders and yo.ungsters. They have done a great loss of Rs.205 cores by
destroying the domestic articles of Fatehpur Jharsa villuge.  Ussential
services like electricity, water and ali public health amenitics werc
stopped/elosed and threatened all villagers 1o vacate the village
imt_‘ncdiateiy otherwise you will be got involved in false cases. Human
- Right, Women Right and Child Right were violated completely and
upenly. Our village Fatehpur Jharsa, Seclor 47lis spread over/inhabited
in 13 acres of land. Multi storey flats of great builders and capitalists
were built around our whole village. Big builders - Uniworld and
Unitech were huatching vut a criminal conspiracy in conntvance with
HUDA Deptt., Police Deptt., Gurgaon and senior leaders of B.J.P. This
small village of 100 years old of Kashyap residents wete demolished
iliegally in connivance of HUDA Deptl., Police Deptl., Gurgaon and
senior leaders of B.L.P and aficr taking illegal grutification of crores of

rupees. Democratic rghts were violated openly. The domustic articles
JASWAL GHUVNESH *
2035.00.30 16:5G
Troe Scaniel Copy 11
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and jewellery of villagers were forcibly and illegally taken away by
HUDA cmployees of Gurgaon. Electricity, water meters ete. were
illegaully disconnected. HUDA cmployees of Gurgaon have also taken
away the eleetric meters with them. We have not seen such shameful
injustice (1l today. Local I"olif:e gnd HUDA emptoyees of Gurgaon have
forced us (o live in open by murder of demecracy. We arc carning our
livelihood for our BPL families and the police has Jeft us under the open
Sky by demolishing our houscs in village. We are voters of this viliage
and house tax reecipts and electricity hills are with us. Our Ration Card,
[dentity Cards are made of this village long ago. Uniworld and Unitech
Builders have fortificd our poor village of Kashyap residents of helow
poverly line illegally by making boundary wall all around. Seo, it is
hunbly reyuested that stern Jegal action may be taken apainst the
culprits in conspiracy by registering a case against HULA employees of
Gurgaon, Police force Gurgaon, l'lstat(} Officer-2, tIUDA  Dpett.
involved in the illegal and shameful demolition of 205 kashyap families
with domestic articles of village Fatehpur Jharsa, Scctor 47, Gurgaon.
All villagers were given the compensation of Rs.205 erores immediately
for their houses and domestic articies demolished illegally and torcibly.
- Qur village Fatehpur Jharsa may be got reconstrueted and eleciricity and
waler arrangement be made immediately. Al]. villagers provided foed
stuff ctc. Arrangement of Vilia_gel‘§ be made to live permanently in the
village till the reconstruction of our village by HUDA Deptt. and
Haryana Govt. is taken up. We all will continue our agitation in village

by taking resort to Satyagreh, by on going Hunger strike and sitting, on

JAS\AL BHUVNESH
2015.09.30 1550
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fast till end of our lives in our villapge and till justice is done with us. In

oy

case there is any loss of life and property of poor backward class of
Kashyap of permanent resident of Fatehpur Jharsa family, Sector 47,
Gurgaon, thea Govt. of Haryana will be fully responsible. Today we

came to know that HUDA has planned to acquire our village illegally

without giving netice.

So, we all villagers with utmost respect pray thal iustice be
provided to 10D years old village of Fatchpur Jharsa inhabiants of
Kashyap Backward class socééty imunediately.

Thanking you,
Sd/-
Sd/- All residenis- Fatehpur Jharsa,

Sector 47, Gurgaon, Haryana
List attached.

True copy .
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Extract of news item published in “The HINDU English Daily

CITY/NCR:

HUDA demolishes ovér 200 houses

dated 13.4.2015.

13 -- acre Gurgaon village land cleared of encroachment in & hours.

Ashok Kumnar

GURGAON:  More

than 1,200 houses

people, including
newborns, the
clderly and pregnant
women, wee left to
fend for themselves
under the open sky

after the Haryana

. Urban Development Authority (HUDA) officials along with the police

JASWAL BHUVNESH
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demolished over 200 houses at Fatepur (JTharsa)village in Sector 47 here

on Sunday.

In an cight-hour-long operation that began at 6 a.m. the HUDA

officials and the Gurgoan Police 1ogether raised the houses in the village

spread over |3 acre and cleared the land of eneroachment.
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After the demolition squad left, the villagers could be seen
scarching the rubble for their belongings, some trying to pul Logether
corrugated iron sheets on hamboos to erect markeshift huts and others
eooking in the open.

“We had not cven got up in the moming when the police in large
numbers, over 2,000 policemen, surrounded the village and hegan the
demaolition drive. We wereloumumbered and hand no choice hut Lo
helplessly watch the police raze our houses. They sparcd only three
temples and nothing clsc” said Rajender, an auto-driver. |

The village is mostly inhabited by the people helonging to
baekward Kashyap community,

As per the HUDA, the land in question was to be uscd as access

road for Unitech’s Uniworld Garden-II Apartments residential project

" and other public amenities, but was encroached upon. The

encroachment had delayed possession to over 800 odd flat owners
holding flats in the project.

A local court had also directed the police o lodge a First
Information Report against three dircetors of Unitech Realty Private
Limited, besides six athers, six others, six months ago 1n this connection.

The police had tried to clear the cncrouchineat in 2011 as well, but

the operation was aborted duc to violent protests in which two vehicles

were set aftre and several people were injured.

JALAL BHUYNI SH
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Locals aceuse the BIP Government of acting in cornivance, with

the butlders, when, they say, are eycing this prime fand.
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| The villagers, however, claimed that the land belonged to them
and they were settled here {or the past over too years. “These people
have been staying here sinc.c' 1938 and can produce evidence in this
conneclion, Now suddenly, the government has rendered them homeless
without any notice and rehabilitation plan.

“The action has been taken by the BIP government in connivance
with the builders who are eyeing this ptime land. We had met the Chief
Mipister in December and he had assured that no action would te taken,

- still they did this to us,” said Haryana Kashyap Rajput Sabha Vice
President — Pradeep Singh Kashiyap.

Not willing to give up, -viliage hcadinan Mohan Kashyap said they
would cunitnue 1o stay in the village and not evacuate the land under any
circumstances. “They have broken our homes. We have lost our
be3longings. Now we have nothing to lose. We will fight it out in the

court and on the streets,” Said Mohan.

True Extract
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Annexure P- L{.c]

| To dt. 15.4.15.
Phone No.011-24651750.

Respected Shri K.G.Balakrishan Ji,
President,

National Human Right Commission,
Human Right Bhavan, Block-C,
1P.O. Complex, IN.A,

NEW DELHI-110 023.

Respected Sir,
Namaskar,

64786/CR/1S G4TRG/CRILS

Subject:- Application for taking action against the Criminal/defaulters
conniving with builders, capitalists, Uniworld & Unitech
owners for making unnecessary pressure, illegal demolition of
Rs.2035 crores property, for taking domestic article and
damaging it and 1aking jewellery articles forcibly, unlawfully
and by unfair means, for behaving shamefu! act with Women,
youngsters and for keeping unlawful custody, against human
right, women right, child righs, threate of killing and for
involving in false cases etc. against single village Fatchpur
Tharsha of 100 years old of Kashyaps residents,

Respected Sir,

it is respectfully submitted that we the applicants belong to
Kashyap backward class znd are residing permanently from last 100
years in Village Fatehpur tharsa, Sector 47, Gurgaon with our families.
The employees of Haryuna Police pasted notices on 11.4.2015 at 6.00
P.M. at different places 10 vacate the village within 24 hours. On
12.04.2015 at 8.00 AM, large police force in hundreds including lady
police, HUDA Depil. employees suitounded out village, lLadies and
youngsters of village were caught abused and by shameful and ilegal
way taken into custody and unlawfully and they were taken and kept in

illegal custody al unknown places upto 4 PM. Police force on

* o ASWAL BUYVRESH
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12.04.2015 at 8.00 AM started demolition illegally way by deploying 6
JCBs, 4 T'ractor Trolleys and two Fire Brigade vehicle. Al that tiine Shri
Krishan Pal Kashyap son of Sh.Bliagwan Sahai resident of Ashok Vihar,
Gurgaon, Shri Pardeep Singh Kashyap son of Sh.Ram Chander Singh,
resident Madanpuri, Gurgaon, $hr Lokram Kashyap son of Jagatnath
resident of New Basti, Gurgaon, Shri Krishan Kumar Kashyap son of
Sh.Chander Parkash, resident of Badshahpur and Shri Satbir Singh
‘Késhpat son of Bahadur resident of Badshahpur were also present on
spol, wha have seen the whole incident with their eyes. 205 pucca
houscs with domestic articles were completely demolished. 205 pucca
old houses of village Fatehpur Jharsa were destroyed completely and
turned into plain fand and made us all houseless. We all resident of
village belong to below poverty }.ine (BFL). Local Police and HUDA
employees of Gurgaon have done a great atrocity to women, children,
clders and youngsters. They have donc a great loss of Rs.205 cores by

destroying the domestic arlicles of Fatchpur Jharsa village. Essential

* services like clectricity, water and all public health amenilies were

stoppedfclosed and threatened all villagers lo vacate the village
immediately otherwise you will be got invalved in false eases. Flumaon
Right, Women Right and Child Right were violated completely and
openly. Qur village Fatehpur Jharsa, Scetor 47 is spread over/inhabited
in 13 acres of land. Multi storey flats of great builders and capitalists
were built around our whole village. Big builders - Uniworld and
Uniteeh were hatching out a eriminal conspiracy in connivance with

HUDA Depit., Police Deptt., Gurgaon and senior leaders of BJ.P, 'This

JASWAL BHUNNESH

2015.09.30 16:50

Tiue Seannca Cupy UF

Ongual
PHIC Chdndlyarls
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smatl village of 00 years old of Kashyap residents were demolished
illegally in comnivance of HUDA Deptt,, Police Deptt., Gurgaon and
scnior leaders of B.JP and after taking illepal pratification of crores of
rupees. Lemocratic rights were violated openly. The domestic articles
and jewellery of villagers were forcibly and illegally 1aken away by
HUDA cmployees of Gurgaon, Electricity, water meters cte. were
illegally disconnected. HUDA employces of Gurgaon have also taken
away the ¢lectric meters with them. We have not secen such shameful
injustice Ol today. Local Iolice and FIUDA employees of Gurgaon have
forced us to live in open by murder of democracy. We arc earning our
fivelihood for our BPL familics and the police has lefl us under the open
.Sk<y by demolishing our houses in village. We are voters of this village
and house tax receipts and electricity bills are with us. Qur Ration Card,
{dentity Cards are made of this village long age. Uniworld and Unitech
Builders hnv§ fortified our poor village of Kashyap residents of below
poverty linc illegally by imaking boundary wall all around. Seo, it is
humbly requested that stern Tegal action may be taken against the
culprits in eonspiracy by regislering a case against HUDA employees of
Gurgaon, Police force Gurgaon, Estate Officer-2, HUDA Dpett.
involved in the illegat and shameful demolition of 205 kashyap familics
" with domestic articles of village Fatehpur Jharsit, Sector 47, Gurgaon.
All villagers were given the compensation of Rs.205 crores iminediately
for their houses and domestic articles demolished illegally and foreibly.
Our village Fatehpur Jharsa may be got reconsirueted and cleetrieity and

water arrangement be made immediately.  All villagers provi.ded food

JASVYAL BHUVIESH
2015,69.16 16,36
True Sranned Cupy OF
Crigenal

PraiC Chard gaeh
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stufll cte. Arcangement of villagers be made to live permanently in the
village till the reconstruction of our village by HUDA Deptt. and
Haryana Govt. is taken up. We all will continue our agitation in village
by taking resort to Satyagreh, by on going Hunger strike and sitting on
fast till end of our lives in our village and till justice is done with us. Tn
casc there is any loss of life and property of poor backward class of

Kashyap of permanent resident of Fatehpur Jharsa family, Sector 47,

* Gurgaon, then Govt. of Haryana will be fully responsible. Today we

JASWAL BHUVNESH
2015.09 30 155

came o know (hat HUDA has planned to acquire our village illegally
without giving notice.

So, we all villagers with utmost respect pray that jostice be
provided to 100 years old village of Fatehpur Jharsa inhabitants of

Kashyap Backward class soctcty immediately.

Thanking you,
Sd/-

Pardcep Singh Kashyap,
Sd/- Krishan Pal Kashpay All villagers, Fatchpur Jharsa,
9313706090 Sector 47, Gurgaon, Haryana

List altached.

Sd/- Mahinder Kashyap, M.No.9990900997
0718294586

Sd/- Mohan Singh Kashyap ~ Housc No.939,
9990570429, Street No.11, Madanpuii,
Gurgaon 122 027 (1R),

True copy

foeinf Qyeany
Advocare,

o
True Scamied Copy OF

eqnal
PHHEC Chanligarh



410
a¥k N

Annexure P-50

Assistant Repistrar (LAW) Case No.3828/7/5/2015/0C

Fax No.:011-24651332 NATIONAL HUMAN RIGHTS COMM (SSION

(LAW DIVISION)
* % %k
MANAV ADIIKAR BHAWAN
Block-C, G.P.O.COMPLEX, NEW DELHI-110 023,
Case No.3828/7/5/2015 Co Dated 12.05.2015
To
THE CHIEF SECRETARY,

GOVT. OF HARYANA, CHANDIGARIL

Sub: Complaint from
PRADEEP KASHY AP AND OTHERS,
R/O FATEHPUR JHARS A, SEC.47, GURGAON,
GURGAON, HARYANA.

Sir,

JASWAL BHIVNESH
2015.09.30 15:50

The complaint dated 15042015, was placed before the
Commission on 08.05.2015. Upon perusing the complaint, the
Commission directed as follows:-

Transmit a copy of the complaint tv the conceimed authority

calling for areport within four weeks.

2. Accordingly, 1 am forwarding herewith a copy of the
complaint for taking appropriate action in the matter as per the directions
of the Commission. It is requestcd that an Action Taken Report be sent

1o the Commission within a 4 weeks from the date of receipt of this
letter.

Yours faithfully,
Encsh:As above. Sd/-
CCto ASSISTANT REGISTRAR{.AW)

Case No.3828/7/5/2015

PRADEEP KASHYAP AND OTJIERS,

R/O FATEHPUR JHARSA, SEC.47, GURGAON,
GURGAON, HARYANA -

True copy . ASSISTANT REGISTRAR(LLAW)

Advolate,

True Scaancd Goy OF

g
PHIAC Chandigarty
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Annexure P-51

Assistant Regpistrar (LAW) Case No.3828/7/5/2015/0C
Fax No.:011-24651332 NAVIONAL HUMAN RIGHTS COMMISSION
(LAW DIVISION)

¥ ¥ ¥

MANAV ADHIKAR BHAWAN
Block-C, G.P.O.COMPLEX, NEW DELHI-110 023.
Case No.3828/7/5/2015 Dated 12.05.2015
" To

THE DIRECTOR GENERAL OF POLICE,

POLICE HEADQUARTERS, SEC.6, PANCHKULA,

HARYANA.

Sub: Complaint from

PRADEEP KASHYAP AND OTHERS,

R/QO FATEHPUR JHARS A, SEC.47, GURGAON,

GURGAON, HARYANA,

Sir,

The complaint dated 15.04.2015, was placed bhefore the
Commission on 08.052015. Upen perusing the complaint, the
Commission directed as follows:-

Transmit a copy of the compiaint to the concerned authority

calling for a report within four weeks.

2. Accordingly, T am forwarding herewith a copy of the
complaint for taking appropriate action in the matter as per the directions

of the Commission. It is requested that an Action Taken Report be sent
te the Commission within a 4 weeks fromn the date of reccipt of this

letter.

Y ours faithfully,
Encsl;As above. Sd/-
CCto ASSISTANT REGISTRAR(LAW)

Case No,3828/7/5/2015

PRADEEP KASHYAP AND OTHERS,

R/O FATEHPUR JHARSA, SEC.47, GURGAON,
GURGAON, HARYANA,

_True copy ' ASSISTANT REGISTRAR(LAW)

JASWAL BHIVHESH
Jasuim ey W Adv,
True Scasned Copy L

Unginal
FHHC Chomtiarh



JASWAL BHUYHESH
2015.09.20 16:50
Trut ficanned Copy Wi

Orayietal
PHHL Unacawain




JASYIAL ITHUVNES)S

1015.0%.30 16-5¢
True S<anned Copy OF

grigpna
PHAC Chanmgart




JASwaAL UHUCNESH
2015.09.)0 16:50
Trus Scinond Copy 21

Clr gl vl
PHHC Chandeg arh



JASWAL BHUWN
2015.69.)0 6
True Scannen Copry O

Qerneal
PHHC Chaedigarn




416
=y

Y

JAS\WAL PHUVNESH
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237 C.M. Nos. 12643, 12829 and12995 of 2015 in
CWFP No.10558 of 2015

Bheem Singh Kashyap and others

vs .o

State of Haryana and others
Present.-  Mr. O.F, Goyal. Senior Advocate with

Ms. Shamita Kaushik, Advocale

for the petitioners.

Mr. Kulwant Singh, Advocate
for petitioners N0 37,63 and §7.

Mr. S.5. Pannu, Deputy A.G., Haryana,

Mr, Lokesh Sinhal, Advocate
for respondents No.3 to 5.

Mr. Ashish Chopra, Advocate
for respondents No.9 ang 10.

WMr. Salish Aggarwal, Advocate.
“0-0-0-

CM No,12643 of 2015

We do not find any direction can be issued to produce
documents from the record from lhe Haryana Urban Development
Authority,

The CM stands dismissed.

C.M. N0,12829 of 2015

The prayer in 'he applcation 1s for permitting the petitioners lo
re-pussess the land.

We do not find any sueh direction can be issued al the rnolion
stage. |

The request of the pelilioners shall be‘ considered at the fime
of final decision of the wri petition.

The C.M. Stands disposed of.

C.M. No.12995 of 2015

The application is for amendment of the writ pelition.

Notice be issued lo the counsel ‘of the non-applicant(s).

s Downi e e UR3G0 4 nd
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C.M1, Nos. 12643, 12629 and 12995 of 2025 in

CWF Mo, 10558 of 2015 -2-

Mr. 5.5, Pannu, DAG Haryana accepts notice of the
application on behalf of respondents No.1.2 and 6 to 8. Mr. Lokesh Sinhal,
Advocéte accepls naotice on behalf of respondents No.3 10 5. Mr. Ashish
Chopra, Advocate accepts natice on behalf of respondents No.9 and 10
and Mr. Satish Aggarwal, Advocate accepts notice an behalf of respondent
No,11.

Keeping in view the fact that the wnit pelition is at the motion
slage, learned counsel for the respondenfs have no objection to the
amendmenl being allowed subject to filing of a counter affidavit to counter
the averments made by the petitioners.

In view of the said fac! the application is allowed and the
petitioners are permitted Lo amend the pelition. The amended wril petition
is taken on record.

CWP No.10558 of 2015,

|_.earned counsel for the respondents seek time o file replies.

List on 26.11.2015.

( HEMANT GUPTA )

JULGE
Cclober (5, 2015 ( HAR!I PAL VERMA )
Vijay Asifa JUDGE

:: Downloaded on - 09-09-2025 10:02:a1 1




IN THE ICH COURT OF PUNTAB AND HARYANA AT CHANDIGARIE]

1054250 CN-8891-2015 INJAND CWDP-10558-2015
BHEEM SINGH IKASHYAP AND ORS.
VS
STATLE OF HARYANA AND ORS.

Present; Me. Ashish Avgarwal. Senior Advacate
’ with M Vi S.Kaga. Advocale
for petitioners Ne.37. 63 & 87.

MrQ.P. Goval. Senior Advecate
with Mr. RS Smagh, Advouate
lor the petitioners.

M 1. 8. Kang, Advocate
Tor the applicauts-petitioners.

Mr. l.okesh Sinkal, Advocate
fur respondents No.3 to 5,

Mr. Aslish Chopra, Advocate
tor respondents Ne.8. ¢ to 10.

Mr.Sutish Apgarwala, Advocate,

CM-8891-2015 )
Notice of the applicatian to non-applicants/respondents.
Lewncd counsel Tor the respendents aveepl nutice i prays Lo
time Lo lile reply,
CWP-10538-2015
Reply on behall of respoadents Ne.6 & 8 filed in the Court
wday is taken on record and @ copy thereof has been given (o fvirned
counsel lwe the petitioners. ittee to g the same al apprapriate place.

Adjowrned to 17,08.2015,

(AJAY KUMAR MITTAL)
JUDGE

(REKHAMITTAL)
JUDGE
July 27, 2015,

Thesancivs Ko

Tath
= Downlozded on - 09-09-2625 10:01:48 .




102+230
CM No 16203 af 2005 incawd CWP N, 10558 ol 2015 (O&M)
Baeem Singh Kashyap and oihers
Vs,
State ol Harvana and others

Present: M. O.P.Goyal. St Advucate with

Mr. Rincbeep Siagh, Advucate :

for the pelitioners (exeept pelitioners N, 37, 03 and 87},

Mre. Ashist Aguaraal, Seo Advocate

with Mr. Vijay S, Kajla, Advocatye

Tor petitiouers Nu.37, 67 and 87,

M Sudeep Makajan. Addl. A G Havana
fur respontdenls No 1.2 6, 7 and 8 ‘

Me. Al ana, Advoeale Tor respondents No.3 (0 5.

M. Shieya Puri, Advocate tor
M, Ashish Chopra, Adlvocale for eespandents No B, ¥ auil 10,

Mr, Satistt Aggarwala, Advocate For the applican.

st agsin on 3.9.2G15.
(HEMANT GUPTA)
JUBDGF
17.08.2015 (RAJ RAHUIL GARG)
Macy Hirutani JUDGE

CGownlsaded o 09-09.2020 16 02:22




4234& 3

CM No.10203 of 2015 &
CM No.11264 of 2015 in
CWP No.105538 of 2¢15

232

Bheem Singh Kashyap & ors. vs. State of Haryana & ors.

Present: Mr, Randeep Singh, Advocate .
for the petitioners except petiticners No.37, 63 & 87.

Mr. Vijay S. Kajla, Advocate
for petitioners No.37, 63 & 87.

Mr. Rajesh Gaur, Addl. AG, Haryana
for respondents No.1 & 2.

Mr, Lokesh Sinhal, Advocate for
Mr. Anil Rana, Advgcate for respondents No.3 to 9.

Mr. Aashish Chopra, Advocate
for respondent Nos.9 & 10.

Mr. Satlish Aggarwal, Advecate for the applicant.

EHEEXXK

CMN0.10203 of 2015

The application is for limplead(nent of Uniwoarld Garden-]1
Apartments Owners Association as respondent since the said
asscciation is going to be affected adversely by any arder passed in
the writ petition.

There is no opposition to such application, Therefore, the
application is allowed. The association is ordered to be impleaded as
respondent Ng,11.

Mr. Satish Aggarwal, Advocale is directed to file amended
menl:o .of parties within a period of one week.

| CM stands disposed of.

M No,11264 of 2015

Learned counsel for the applicant prays for withdrewal of
the present application.
Prayer allowed.

Dismissed as withdrawn.

- Downloaded on - 04-09-2025 10:02:2C
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CM N0.10203 of 2015 &

CM No.,11264 of 2015 in
CWP No.10558 of 2015 B -2-

CWP No.10558 of 2015
Learned senior counsel lor the petitioners {except
[
pelitioners No.37, 63 & §7) is not available to argue the matter,

list on G5.10.2015. !

(Hemant Gupta)

. Judge
03.09.2015 ' (Raj Rahul Garg)
sonia Judge

] L |
s Downlgadad on - 06-09-207,10:02:27
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228 CWP-10558-2015

Bheem Singh Kashyap aud others
Vs.

State of Haryana and others

Present: Mr. O.P. Gayal, St Advocate with
Mr, Nirmal Singh. Advocale [or the petitioners.

My, Kubwiiit Singlh. Advocale
for petitioners No 37, 63 and 87

Mr. Vivek Saini, AAG, Haryana
for respundents No.] and 2.

Me. Lokesh Sinhal, Advocac
for respondents No3 to 5.

Mr. Ashish Chopra, Adveocate
for respondents No.9 and 10

Ms. Shriya ICalra. Advocate lor
Mr. Satish Agganval, Advocate

for respondent No. L1,

EETES

List for arpuments on 21.01.2076.

Reply on behalf ol the respomdents be filed within b weeks.

(HEMANT GUPTA)
JUDGE

{SNTI-H PRASHAR)

JUDGE
26.11.2015

Fuestfer

;i Downloaled o - 09-09-2025% 10:03:12
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244 CWP fNo, 10558 of 2015
BHEEM SINGH KASHYAP AND ORS
Vs
STATE OF HARYANA AND ORS
Present:  Mr. O.P. Goval, Sr. Advacate with
Mr. Mukesh Verma, Advocate
for the petitioners.

Mr. Lokesh Sinhal, Advocate
for respondents Na. 3 ta 5.

Mr. Aashish Chopra, Advacate
for the respondent No.9 and 10.

* K ok

To be heard along with CWP Na, 29732 of 2014,

THEMANT GUPTA]
JUDGE

. [SNEH PRASHAR]
21.01.201¢6 JUDGE
rashmi

:: Downtoaded on - 09-09-2025 10:03:25 1,
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

1124214 CM-3361-CWP-2016 in/and
CWP-10558-2015,
CwP-20732-2014,
CWP-15943-2015

BHEEM SINGH KASHYAP AND ORS.
Vs

STATE OF HARYANA AND DRS,

Present: Mr. O. P. Govyal, Sr, Advacate with
‘ Mr. Mukesh Verma, Advacate;
Mr. Vilay S. Kajla, Advacate for
Mr, Kulwant Singh, Advocate
for the petitioner(s),

Mr. Saurabh Mago, AAG, Haryana.

Mr. Lakesh Sinhal, Adovate
for HUDA.

%k k¥

CM-3361-CWP-2016in CWP-10558-2p01

Replication to the joint written statement filed by the
respondent Nos. 3 to 5 is taken on record, subject to all just
exceptions.

] CM stands disposed of.
Main Case(s)

Written statement on behalf of respandent Nos., 7 to 176 in
CWP Na. 20732 of 2014, filed in Court today, is taken on record,
subject to all just exceplions. .

To come up an 25.04.2016 for arguments.

Photacopy of this order be placed on the file of ather

connected cases,

(AJAY KUMAR MITTAL)
JUDGE

: (RAJ RAHUL GARG)
17.03.2016 ] JUDGE

wasoeem

. Dovinloz 1ed on - §9-09-20:2- 10:03:37
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INTIEE H1GH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

Lonerae Ey)g

214 CWP No. 10358 of 2075
CWP N 20732 00 2014 and
CWP Na 15943 of 2015 (O&:M)

BHEEM SINGH KASHYAP AND ORS. VS STATE OF
HARYANA AND ORS.

Present: Mr. O Gioval. S Advocate with
Mr. Vijay Singh. Advouale.
M. Vijar S.Kajlu. Advocute for
Mr, Kulwiint Singh: Advocie for the petitionens).
Ms. Paliki Monga, DAG. Harvana,
Mr. Aashish Chopra, Advocite
for vespondents No % und 160
i CWE Ny [9538 of 2015 and
pespondeit Naoin UWEP N0 20732 of 2014
M. Shiva Kalre Advocaie for
Mr. Surish Aggaraala, Advocate
firr respmadom N i CW I No 10558 of 2003,
e, Lukesi Sinhal. Advovase e THUTA.

wE kR
Heard.
Adnitied. _
To by listed for {inal nearing an 20.07 2016.
To be tuken up'at Sr- N,
A phoweoepy ol this ur('ler_ be placed an the Iies off
other connected cases.

| AJAY KUMAR MITTAL |
JUDGE

[ DARSHAN SINGH }
235.04.2016 . - JUDGE

Viupy

- Downloaded on - 09-09-2025 10:04:06 =:
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CWP No.10558 of 2015
CWP No.20732 of 2014 and
CWP No, 15943 of 215 (Q& M)}

_ Bheem Singh Kashyap and others
Versus
State of Haryana and others

Present:-  Mr. O.P. Gayal. Scnior Advocate with
Mr. Vijay Singh. Advocule
fon the pelilioners.

Mr. Ankur Mittal, Addl. A, Harvana,

Mr. Ani! K. Ranu. Advouate for
Mr. Lokesh Sinhal, Advocate and
Mr. Jugraaj Kapnor, Advocate for
Mr. Amar Vivek. Advocale

for vespondent-HUNA

Ms. Shreya Puri, Advocule for

Mr. Aashish Chopra, Advocate
For responderts No.9 and 10

PR TT

On request of leumed senior counsel for the pelitioners, case is
adjourned o 30.01.2017.

A copy of this obder be placed an the files vt ather connected

CARES.
(RAJESH BINDAL)
JUDGE
{(HARI PAL VERMA)
January 27, 2017 JUDGIL
Vag Dt .

1 Downloaded on - 09-09-2024 10:04:57 @




431
238

36

CWP No.10558 of 2015 and connected cases

Bheem Singh Kashyap and others v. State of Haryana and athers

Present: M. Govind Chavhan, Advocale,
Mr. Ashish Verma, Advocate and
Ms. Shatlie Mahajan, Advocate, for the petitioners.

Mr. Ankur Mitlal, Additional Advacate General, Marvana,
Mr. R.S. Medi, Advocate for the Tmprovement Trust.
Mr. Anil K. Rana, Advocate, for FHUIDA.

Ms. Nihatilca Shamma, Advocate, for respondents No.9 and 10.
Mr. Ajay Singh Binjhol, Advocate.

On request of [earned counsel for the respondents. adjourned
to 21.2.2017.

A capy of this urder be placed on the tile ol each connected

casc.
(Rajesh Bindal)
Judge
(lHarmder Singh Sidhu)
Judge
20.2.2017
shariila

.. Downloaded on - b9-09-2025 10:05:22 50
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218 CVENo.GESO(WT-2023 in
CWP No. 13558 of 2015

Bheem Singh Kashyap and Others Vs, State of Iaryana and Others

Present:  MrSandeep Sharma Advecale
for petitioners Nos.1.16,17.18.19,.20.24 25,
26.29,34.35.36.45.40,147 and 148,

Mr Ankur Mital, Addi. AG Haryana
Mr. Saurabh Mago. DAG, Haryana.

M. Abfunay Suod. Advocale

far respondents Na.Y and 10
Py

It is noticed that writ petiton has been filed through Pardeep Singh
Kashyap stated to be power of aitorney hotder of the petitioners.

vearned counsed for the applicanypeticioners prays fov same time .
to seek instructions as to whethgr the power of atornev af Pardeep Kamar
Kashyap has been willidrawir or nol.

Adjoured 1o 14.08.20273,

(LISA GILL.)
JUDGE

(RITU TAGORE)
May 12, 2023 JUDGE,

Tootam Shauna

i Downloaded on - $9-09-2025 10:05:47 -
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108+223 C’M-l 8929-CWP-2023, Ch-21049-CWP-20273 &
CM-6150-CWP-2023 in/and
CWDP-10558-2015 '

BHEEM SINGH KASHYAP AND ORS. V/S STATE OF HARYANA AND ORS,

Present: Mr Rohan Johar, Advocate and
M. Rohan Moudgil, Advacate for
Mr. Sandeep Sharma, Advocawe {lor the
applicants (in CM-6150-CWp-2023).

Mr. O.F Guyal, Sr. Advocate assisted by

Mr. Yugank Goyal, Advocate and

Mr. Mohit Soni, Advocate for the petitioners.
(applicants in CM-18929-C\Wp-2023).

Mr. Ankur Mittal, Addl. A.G, Haryana with
Mr. Saurabh Mago, DAG. Haryana.

Mr. Deepak Sabharwal, Advocate for
responcient No.3-HSVT.

Mr. Abhinay Sood, Advocate for
Mr. Achintaya Soni, Advocaie for respondents No.% and (.

Mr.Ashish Vecma. Advocute for respondent No T

EE TR

CM-18929-CWP-2023

I This is an applicolion secking permission Lo place on record the
Intest prevalent policy dated 24.010.201 1 regarding release of the land from
acquisition proceedings.

2, After areuing for snme lime, learned counsel for the applicants

" seeks leave to withdraw the instant application. at this stage, but with liberty ta.

fite a better and properly constituied application on behall ui” any of the
pelitioners, W they sign i Vakalatnarma w his favaue.

3. Dismissed ay withedrawn, at thig stage, with liberty i prayed for
CM-21049-CWP-2023

[ This is aa application filed yader Grder XX Rafe 1 read with
Section 151 CPC Tur abandonmng part ol the claim, us meminnad in Clause (iif)
of the prayer clause, and, 4ll relerences the amended writ petition relating tn
Clause (i) ol the prayer clause,

2. Heard.

3. "The applivation is allowed as prayed for, being not uppused by the

counsel of the opposite parties.

-: Gownioaded on - 09-09-2625 10:06:47 -




434
2Y |

CWP-10558-201 5(08M) ‘ [2]
CM-6150-CWP-2023

1. This is an appticalion seeling deletion of the names of the
apphcant-pelitioners mentioned therein.

2. The appiication is not opposzl, and, is accordingly allowed.

3 The names of the applicant-petitioners mentioned in the present’

application, are ordered to be deleted from the array of the petitioners in the
present wril petition, ‘

2. Requisite correetiung be carried oul by the Registey ol this Courl.
3. '!‘he_ amencled memo-of parties, i ot (led, be placed oa record
within three weeks.

CWP-10558-2015

1. This Cowrt has perused the Vwka/atname, which exists on record.
A perusal thereot discluses. thatall the writ petitioners have pat their signatures
thereon, whereby, they constituted Sh. O.P. Goyal, as their counsel for
defending thwir interest in Lhe instant writ petition. In fusther sequel thereof is

thai. therebvy no necessity becomes encumbered upon the counsel for the

petitioners tw place on record the original of the Power of Attorney, executed by

the petitioners i favour of one Pradeep Singhe, Kashyap, wierehy, the laner
hecame constituted, s such, 1o institule the instant writ petition on thelr belsalf,
2. It appears hat since io the e of the anay af the peiitioners there
is & reflection, that the petiticners are suing through their Power of Attorney,
one Pradeep Siagh Kashyap, that thereby an occasion aruse for this Court, 10
make an order upon the counsel tor the petitioner, to ensure that the validiv
appositely executed Power ol Atlerney be placed on record.

3. However, in the wake ol the above. the said reflection in the tille
of the memo of petitioners appears to arise [Tom a sheer lypoygraphical mistaice.
Consequently, the said typographical mistike, be wndone, thruugh the counsel

for the petitioner making a correct rellection. in the titie of the array of the

petitioners, inagmach os, an application with amended detaiting ol the complere:

arvay of the petitioners, be re-filed in the Registey of this Courl. declaring
therein that all the pelitioners are nut suing through Pradeep Kumar Kashyap,
but they ave suing in their individual capacitivs.

4. Mareover, it is'also, thats, reguired that the nwmes of ail the
pelitianers, be (lél:t}lud in the artay ol the piitioners apportiinig e the prescin
werl petition,

Zu't

2 Downloaded en - 09-09-2025 10:06:48 ..
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5. Heard in part:

6. [.ist for fuvther consideration on 06.02.2024.

7. To be shawn in l!;e u;gcnl Tisl.

8. Ou the said dule, lewrned Addl. Advocale Generad, Harvana is

dirceted to file a funher comprehensive and detailed affidavit 1o be swormn by
the Director of Urhan Estales, Faryana, specifically with respect to the locus
stairdi ot the pelitioners, besides, with respect to the validity, and, survivability
. of Ihe licence, if any, ssuad in respect of the dispuied fands s o vis respandent
Nu.9. Moreover, the said affidavit shall also declare whether respondent No 9,
may in case. this Court proceed o decling the \\;ril refiels, thus. may vaise any
development activities un the acguired lanils.

. A phutocopy ut'll.fls l)'uler be placed on Lhe ftles vl uther connected

CASCS.

(SURESHWAR THAKUR)
JUDGE

(LALLT BATRA)
JTUDGE

January i1, 2024
Angal”

. Downlozded on - 09-09-2025 10:06:48 »::




436
A

105 CWP-10558-2015 (O&M)
CWP-20732-2014 (O&M)
CWP-15943-2015

BHEEM SINGH KASHYAP AND ORS.
VS
STATE OF HARYANA AND ORS.

Present: Mr. Q.P.Goyal, Senior Advocate with
Mr. Yugank Goyal, Advocale
for the pelitioners.

Mr. Ashish Verma, Advocale
for the petitioners (in CWP-20732-2014) and
for respondent No,-11 (in CWP-10358-2015).

Mr. Ankur Mittal, Addl. A.G arvanz with
M. Saurabh Mago, DAG, Haryana

Mr. Abhinav Sood, Advocate with

Ms. Achintaya Soni, Advocate

for respendent Nu. 6 (in CWP-20732-20 14}

lor respondents No, 9 and 10 (in CWP-10558-20175)
for respondents No. ¢ aod 10 (in CWP-15943-2015).

Mi. Deepak Sabharwal, Advocate
for respondents No. 3to 3 (in CWP-10558-2015).

Mr. Ajay Singh Binjhol, Advocate for
Mr, Pawao Kumar Hooda, Advocate
(in CWP-15943-2015).

L
I List as praved for, on 6.3.2024.
2. A pholucopy of this erder be placed on the lifes ot other
connecled cases.
(SURESHWAR THAKUR)
JUDGE
(LALIT BATRA)
' JUDGF,
February 20,2024 .

Gurpreet

511
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CM Nos. 12420-CWE 12043-CWP, 12733-C WP and 12829-CWP ui 2015
. in CWEP No. 103538 of 201 3

Bheem Singh Kashyap and others V. State of P hrvana

and others

Present : Mr Q1 Goyval. Senior Advocate. with
Mr. Randeep Stneh, Advocate.
for the applicants-petitioners.

ok g

CM No. 12426-CWD o 2015

Apptication is allowed.
Armneded memie of parties (s taken on record.

CM No. 12643-CWPol 2015

Ter be heard sith the matn case.

CM No. 12733-C WP ol 2012

Application is iblowed.
Replication to the joint written siutement liled by respondents
No.6 and § is taken on record subyeet te all just exceptions.

CM No. 12829-CWI'of 2015

Nutive ol ihe appheation 1 learned counsel for the respondents

for October 03, 2015, the date alrcudy lixed i lhe aain case.

{ SATISIH KUMAR MITTALL)

JUDGE
Septerber 30, 20153 ( MAHAVIR §. CHAUH AN )
ndj JUDGT.

1 Downloaded on - 09-09-2625 134532
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t3
C.M Na. 1293-CWP of 2017 in
C.W.P No, LOR88 of 2015
Bheem Singh Kashyap & Ors. | Vs State of Harvana & Ors.

Present:- Mr. Deepak lindal. Advocate, for the applicants/petitioners.

To be laken up with the main case. which atrewdy stands

admitted.
(RAJESH BINDAL)
JUDGE
THARINDER SINGH ST}
February 21. 2017 - JUDGE
tript

-

i Dowaloaded an - 09-09-202% 13:47:064
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110 €M No. 1522 of 2017 in
CWP No. 10558 of 2015

BHEEM SINGH KASHYAP AND ORS.
Vs
STATE OF HARYANA AND ORS.

Present : Ms, Shallie Mahajan, Advocate,

for the applicant-petitioners.

Mr. Ankur Mittal, Addl, AG, Haryana.

Mr. Aashish Chopra, Advocale,

for respondents No.9 and 10.

Learned counsel for the applicants submitted that she
may be permitted to withdraw the present application.

Ordered accordingly.

{RAJE5H BINDAL)
JUDGE

{HARINDER SINGH SIDHU}
JUDGE

FEBRUARY 06, 2017
shalini

o Downlogued on - §6-GY9-2027% 13:47:46 0
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10z CM-18403-CWP-2023 IN CW-10558-2015

BHEEM SINGH KASHY AP AN ORS.
V5
STATE OF HARYANA AND ORS.

Present: Wr. Q.P. Goyal, Sr. Advecate with
Mr. Mohit Sani. Advocale
for the applicants-petitioners.

Mir. Ankur Mital, Addl. AG Haryana with
Ma. Sawrabh Mago, DAG. Harvama.

ok

1. The instant application has been filed for secking carly hearing
al'the main case.

2. For good, and. valid reasons recorded in the application, the

swine is wllowed. Main case is ordered 1o be listed for hearing on §7.11.2023.
3. List alang with CM-6150-CWP-2023 in CWP-10558-2015 an

07.11.2023.

(SURESHWAR THAKUR)

JUDGE
D3.11.2023 o (KULDEFEI TIWARI)
Lidesh - JUDGE

it
i Dowrlened an - 0909200 13800
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o101 CM-21049-CWP-2023 (N CWP-10558-2015
B}HI'ZI".M SINGH RASHY AP AND ORS.

;'?ATIE Gl HARYANA ANDORS.

Prescnt: Me. O.P. Goyal, Sr. Advocate with

Mr. Moltil Suni. Advouate |
for the applicants.

1. Notice on the application for §1.01.2024, which is the date
already fixed in the muin casc,

2. Mr. Ankur Mittal, Addl. AG Haryana with Mr. Saurabh Mago,
DAG, Haryara, waive service of nolice on behalf of respondents-Stale. M.
/.\bhinuv Soud, Advacate and Ms. Achintayva Soni, Advocatles, waive servige
of natice on behalf of respondents No.D and 10

3 Reply on atfidavit to the application on behall uf the appearing

respondents. be iustituled within three weeks,

(SURESHWAR THAKUR) \
JUDGE o
. 22.12.2023 (SUDEEPT1 SHARMA)
Tildesh JUDGE

::: Downloaded on - 09-1}9—2025 13:50:05 o
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IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

112+2149 CM-3361-CWP-2016 in/and
CWP-10558-2015,
Cwp-20732-2014,
CWP-15943-~2015

BHEEM SINGH KASHYAP AND ORS.
Vs
STATE OF HARYANA AND ORS,

Present: Mr, O, P, Goval, 5r. Advocate with
Mr. Mukesh Verma, Advocate;
Mr. Vijay S. Kajla, Advocate for
Mr. Kulwant Singh, Advocate
for the petiticner(s).

Mr. Saurabh Mago, AAG, Haryana.

Mr. Lokesh Sinhal, Adovate
for HUDA.

* & %k K
CM-3361-CWP-2016 in CWP-10558-2015

Replication to the joint written statement filed by the
respondent Nos. 3 to 5 is taken on record, subject to &l just
exceptions.

CM stands disposed of,
Main Case(s)

written statement on behalf of respondent Nos. 7 to 176 in
CWP ﬂo. 20732 of 2014, filed in Court today, is taken on record, '
subject to all just exceptions.

To come up on 25.04.2016 for argurnents,

Photocopy of this order be placed on the file of other

connected cases.

(AJAY KUMAR MITTAL)
JUDGE

(RAJ RAHUL GARG)
17.03.2016 JUDGE

WasECm

::: Downluaded on - 69-;’J9-2(12 »13:50:42




ul .,
4% —C) ': .-
Neutral Clfation No: <2017 :PRBHC.0B7184-DB

104 CM-4339-CWP-2017 IN
CWP-1G558-2015

BHEEM SINGH KASHYAP AND ORS.
vis
STATE OF HARYANA AND ORS,

Present: Me. Piyush Aggarwal, Advocare
for the applicunts/petitioners.

gk e

Application is allowed subject to all just exceplions.

(T.P.S. MANN }
JUDGE

( MAHABIR SINGH SINDHU )
JUDGE

08.09.2017.
SimrHi

Ll
= Downlosded on - 09-09-2025 13:51:05
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115 CM Noxs.5052, 7479 and 7484 of 2016 in
CWP No.19%58 of 2015 ’

Bheem Singh Kashyap and others vs. Stale of Haryana and others

Presenl @ MrO.P.Goyal, Senior Advacate with
Ms.Monila Shorma, Advacale,
lor the applicant-petitioners,
Ms.Gurpreet Randhawa, Advocate for
Mr.Aashish Chopra. Advocute,
for respondent Nog.9 & 10,

EE ]
CM No.5052 of 2016
For the reasons lll:CllliL)ﬂCs[ in the applicallon, the saine is
allowed subject te ali just exceptions an(_l the document (Judgment of trial
equri) is taken on recond,
CM stands disposed of.

CM Nos. 7479 and 7484 ol 2016

To be taken up atongwith the main case.

(SURYA KANT)

JUDGI
August 01,2016 o (SUDIP AHL.UWAIA)
mokinder ‘ JUDGE

o Downleaded on - 09-09-202% 13:53:35 @
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CM-6I50-CWP-2023 in CWP-10558-2015

BHEEM SINGIH KASHYAP AND ORS. V5 STATE OF HHARYANA

AND ORS.

Present:

My Sundecyr Yadav, Advacate
lor Mr. Sandeep Sharma, Advocate
Tor the applicants-petitiancrs (in CM-6150-CWP-20123)

My, O.P.Goyal. Senior Advocate with
Mr. Sachin Bansal, Advacate
for the petitioners

M. Ankur Minal, Addl A DHan ang with
Mr. Saurabh Mago. DAG. Haryana.

Me. Deepak Sabharwal, Advocale
for respondent No. 3 -HSVP.

pMs. Anmel Gupta, Advocale
o Mr. Ahhinav Sood, Advocate
for respondents No. ¢ and 101

R

The leurned counsel for the applicants-petitioners to place on

record the power ol alturaey, as mate by the co-petitioners in favour of

ane Pardeep Kumar Kashyap, Morcover, it the said power of alloroey has

been withdrawn thereby the deed of cancelinivn o8 the said pover ol

attorney be also ensurcid ta be placed o record on the suhseyucot date of

hearing,.

2.

18.08.2023

favnee! singh

[ist on 07.11.2023.

(SURESHWAR THAKUR)
JUDGE

(KULDEEP TIWARI)
JUDGE

19
: Downloaded on - 09-09-2025 13:54:12
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CWP.10558-2005 (0 & M)

BHEEM SINGH KASHYAP AND ORS. V'S5 STATE OF HARYANA
AND ORS.

Present: Mr. Sandecp Shanma, Advocate
for the applicants-petitioners {in CM=-6150-CWP-20213).

Mr. O.P.Goyal, Seior Advocale with
Mr. Mohil Soni. Advocate and

Mr. Yugank Goval, Advuecate

for the pelitione(s).

Mr. Ankur Mittal, Addl. A.G., Haryvana with
Mr. Saurabh Mago, DAG, Haryana,

Mr. PPankaj Kundra, Aclvocale
for Mr. Decpak Sabherwal, Advocite
for respondent- HSVI.

Ms. Achintiya Soni, Advacate
lor respondents Nu. 9 andt 10,

o R

Lisl the application bearing No. CM-6150-CWP-2023, for

hearing afongwith the main case, on 1HAH 2024,

(SURESHWAR THAKUR)
JUDGE

. (SUDEEPTI SHARMA}
30.11.2023 JUDGE

aavneet singh

t Downloaded on - 69-()9-2(;2‘; 13:54:3% 0
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C 119 CM No.8260 uf 2018 in
CWP No 105538 of 2015

Bheem Singh Kashvap and uthers vs. State of ]:Iar,\'ana and cthers

Present : Mr.Aashish Chopra, Advacate,
for the applicant-cespondent No.y.
Mr.0.P.Coyal. Senior Advocate with
Mr.Vijay 8. Kajla, Advocale,
{or the nen-applicant-petitioners.

w ok i

Notice ta counsel for the non-applicant-petitioners.

Mr Vijay S.XKajla, Advocate, accepts notice on lheir behalf,

List for wrguments an 17.07 2018,

(SURYA KANT)

JUDGE
May 29,2018 (SHEKHER DHAWAN)
rmohinder ) JULGE

1atd

22 Downloaded on - 09-09-202% 13:55:31 ::
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CM NGes.B2600-61-CWTD i 2018:
CM No.8714-CWP ol 2018;
CM No.9G41-CWP of 2018 in
CWD N.10558 of 2015 (O0&M)

218

Bheem Siagh Kashyap and others
Vs,
State of Harvana and others

Present: Mr. Piyush Agganwal, Advocate
{or the petitioners and
for the applicams in CM No.904 -CWP o) 2018,

Mr. Ankur Mittal, Addl. A.G., Haryana with
Mr. Mangj Dhankhar, AAG, Harvana,

Mr. Sukitundeep Siagh. Advocate for
Mr. Lokesh Sinhal, Advocate
tor respandents No. 3 to 5-HUDA,

Ms. Rupa Pathania, Advocate for

Mr. Ashish Chopra, Advocate

{or respondents No.9 and 14 and

for the applicanty in CM Nos 8260-61-CWP of 2018,

Mr. Ashisl Vermy, Advacate
far respundent No 11,

EE Y

On request of learaed eotnsel fur the State, adjourned to

26.11.2018.

{RAJESH BINDAL)
JUDGE

{(AMIT RAWAT )
JUDGL
18.04.2018

riffu

o Dovinlgadad on - 0809-2027 35557 -
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232 CVis No. 8260-61 of 2018,
CM No. B714 of 2018,
CM No. 9041 ol 2048 in
CWP No. 19558 nf 2015

Bhcem Singh Kashyap and others v, State of Haryana and others

Present © My O.P. Goel. Senior Advocaie with
Ms. Deep Shikha. Advuecate. For the petitioners
Tar the applicants (in CMs Na, 9041, §714. 10331 of 261 8)

Mr Ankur Mittal, Addl. AG, laryana

M. Rupa Pathania, Adveeate. fur respondent No.9
tor the applicant (in CMs No. 8260-61 uf 2018)

Mr. Ashish Verma, Advocate, Tor respandent No. 11

Reply filed on behall of respondents No.b and 2 is taken on
record,

Let the Estate Officer-11. Gurugram. remain present in Court to
explain the reasons for delaving the Court pracess by not supplving the
requisite infaemation.

At this stage Umed Singh, 1R, HSVP. has appeored and
supplied cupy of the site plan to the learned State counsel,

According to us. this does not satisty the concern al e Coun
as it has to be supplicd w the petitioners as also tu the Cowrt. One
npportunity is granted to the official respondeats to 1ile the site plon suiject
to payment uf’ Rs 10,000/~ as casts, to be depusited in the acconnt off
Mediation und Coaciliation Centre of this Court

Adjoarned 10 24,1.2049,

(MAHESH GROVER)
JUDGE

(LALIT BATRA)
JUDGE.
26.10.2018

Ajlpmni

2 Downloaied on - GOA9202 0 135026
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214 CM™ Nos.8260-01 of 2018,
CM No.8714 of 2018,
CM No.9041 of 2018 in
CWP No.10558 of 2015

BHEEM SINGH KASHYAfP AND ORS.
Vs

STATE OF HARYANA AND ORS.

Present; Mr. Piyusl: Aggarwal, Advocate
[or the applicants petitioner
(I CMs Na.9041. 8714 of 2018
Mr. Ankur Mittal, Additional A<, Harvana,

Mr. T.okesh Sinhal, Advocaic
for respondents No.3 to 5.

M. Rupta Pathama. Advocale for respondent N9
tor the appiicant (in CMs No.§2060-61 ol 2018).

Mr, Ashish Verma, Advocale
for respondent No. 11,

hokck

On vequest ol fearned counsel lor the applicants-pelitianer,
adjourned 10 02.07.2019. |

An aflidavitc of Bharat- Bhushan Gogia, Estate OlTicer-T1,
HSVE atong with the Fav out plar has been hl'nduccd hefore us which we
rave perused and taken on record. We uulicc. that a wark of imporance
has been held up on account ol the status quo urder passed by us. The
laying and connucting ol the sewerage Pipe bas been held up.

We are thus of the opinion thiat the urder dated 25.05.2015
m'unls. to be modificd and while doing so st diteer Lt statas quo ordue
shall not be canstrued to he an impediment i cohnecling the sewerage

pipe as per the fay ont plan.

1ard
1 Downloadod gn - 09-09-262% 13:56:47
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24.01.2019
rimpal

451§§§

CM Nos.8260-61 of 2018, 12
CM No.8714 of 2018, . :

CM No.904) of 2018 in

CWP No.10558 of 2015

Presence of  [Cstate Officer-li, Curugram  shail remain

(MAHESH GROVER)
JUDGE

(LALIT BATRA)
JUDGE

22
2 Downloaned on - 09-09-2023 13:56:48 .
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CM Nos.8260-61-CWP of 2018, 8714-CWP of 2018 and 9041 -CWP of
2018 in CWP No.10558 of 2015

BHEEM SINGH KASHYAP AND ORS.
Vis .

STATE OF HARYANA AND ORS.

Present:-  Mr. Piyush Aggarwal, Advocate for
Mr. OP Goyal, Sr. Advocale, for the appliconts-petilioners in
CM Nus. 9041 and 8714 of 2018.

Mr. Ankur Miilal, Addl. AG, Harvana.

On wrilten request moved on behalf of applicants-petitioners,

adjourned w 26.8.2019.

(DAYA CITAUDHARY)
JUDGE

{SUDHIR MITTAL)

JUDGE
272019

Rannmdeep Suph

- Downloaded on - 08-09-2025 13:58 18 o
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CM Nos.8260-01-CWP of 2018, 8714-CWP o1 2018 and 9041-CWP of
2018 in CWP No.10558 of 2015

BHEEM SINGH KASHYAP AND ORS.

VIS

STATE OF HARYANA AND ORS.

Present:-  Ms. Charanjit Kaar, Advocate for

Mr. OP Goyal, Sr. Advoceate, for the applicants-petitipners in
CM Nous.9041 and 8714 of 2018.

M. Ankur Miutal, Addl. AG, Harvana.

Mr. Aashish Chopra, Advocate with
M. Rupa Patlania, Advacate, for respondent No. 9
i CM Nos H260-61CWP of 2018.

Bk kA kg

CM No 8260-CWP uf 2015

Application is allowed s prayed for.

CM Nos.8261, 8714 und 9041-CWP of 2018

In view of order dated 24.1.2019 passed in the main ease, these
applicaliuns have bevome infructuous.

Drismisscd as infrucluous.

(DAYA CHAUDIIARY)
JUDGE

(SUDHIR MITTAL)

JUDGE
26.9.2019

Rarfandyep Smgh

o Downladed on - b9-£J9v2t:l? % 13:58:46 2
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CM No.8605-CWD of 2018;
CM No.10531-CWP of 2018,
CM No5.8260-61-CWP of 20]8;
CM No.8714-CWP of 2018 and
CM N0.904d1-CWP of 2018 in
CWP No.1(G558 of 2015

Bheem Singh Kashyap and others
VS
State of Haryana and others

Prescnt: Mr. (1. P. Goyal, Senior Advocate with
©Ms. Decp Shikha, Advocute
for the petitioners and
tor the applicants in CM Nos. 9041, 8714 & 10531-CWPF of 2018.

Mr Aokur Mittal, Addl A.G.. Haryana with
Mr. Manoj Dhankhar, AAG, Harvana.

Mr. Sukhandeep Singh, Advocate for
Mr. Lokesh Sinhal, Advocate
for respondents No.3 to 5-HUDA.

Mr. Aashish Chopra, Advocate,

Ms. Rupa Pathania, Advocate and

Ms. Niharilkka Sharma, Advocate

for respondents No.9 and 10 and

for the applicanls in CM Nos.8260-61-CWD ot 2018,

F bk

On request of Icarned counsel for the State, wdjourned 10

18.09.2018.

(RAJESH BINDAL)
JUDGE
(AMIT RAWAL)
JUDCE
02.08.2018
it
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101. C.M. No.8714 of 2018 in
CWP No.18558 ol 2¢15

Bheem Singh Kashyap and others Vs. State of Haryana and
others

~ Preseny; None for the applieant-pelilioners.

Ms. Niharilka Sharma, Advocate for
Me. Aashish Chopra, Advocate
for respondent No 9.

e ¥ ok

Ta be heard on the date already Fixed in C.M. No.8260 of

2018. ie. 17.07.2018.

(RAJESH BINDAL)
JUDGE

(AMIT RAWAL)

JUDGE
Tuly 13, 2018

Pankaj™

Tty
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101, C.M. No.8714 of 2018 in
CWP No.t0558 of 2015

Bheem Singh Kashyap and others Vs, State of Haryana and
others

Present: None {ur the applicatt-petitioners.
i i
Ms. Nihavika Sharma, Advocate for

Mr. Aashish Chopra, Advociie
for respondent No.9.

son gk

To be heard on the date already fixed in C.M, No. 5260 of

2018, je 17072018,

(RAJESH BINDAL)
JUDGE

(AMIT RAWAL)
JUDGY
July 13, 2018

Paikay*

Lot

v Dovmloaded on -09-09-2025 14:00:08 ::
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